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Independent Auditor's Report

To The Board of Dircctors of
Adani Enterprises Limited

We have audited the accompanying Statement of Consolidated Financial Results of
Adani Enterprises Limited ("the Holding Company”) and its subsidiaries (the Holding
Company and its subsidiaries together referred to as "the Group™) and its share of profit
or loss [rom ils associates and joint ventures, for the year ended 31% March, 2018 ("the
Statement”), being submitted by the Holding Company pursuant to the requirement of
Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 as modified by Circular No. CIR/CFD/FAC/62/2016 dated Sth July
201 6.

This Statement, which is the responsibility of the Holding Company’s Managemem
and approved by the Board of Directors, has been compiled on the basis of the related
financial statements which are in accordance with the Indian Accounting Stndards
prescribed under Section 133 of the Companies Act, 2013 read with relevant rules
issued thereunder (Ind AS) and other accounting principles generally accepted in India.
Our responsibility is 1o express an opinion on the Statement based on our audit of such
consolidated Ind AS Financial Statements.

We conducted our audit in accordance with the Standards on Auditing issued by the
Institute of Charlered Accountants of India. Those Standards require that we comply
with the ethical requirements and plan and perform the aodit to obiain reasonable
assurance aboutl whether the Statement is free from material misstatement.

An audit involves performing procedures to obtain audit evidence aboul the anounis
and the disclosures in the statement. The procedure selecied depends on the auditor’s
Judgement, including the assessment of the risks of material misstatement of the
Statement, whether due to fraud or error, In making those risk assessments, the waditor
considers internal financial control relevant to the Holding Company s preparation and
fair presentation of the Statement that give a true and fair view in order to design audit
procedures that are appropriate in the circumstances, but not for the purpese of
expressing an opinion on the effectiveness of the Holding Company's internal eantrol.
An audit also includes evaluating the appropriateness of the accounting policies used
and the reasonableness of the accounting estimates made by the Company’s Directors,
as well as evaluating the overall presentation of the Statement.

We believe that the audit evidence obtained by us is sullicient and appropriate 1o provide a basis
fior owr awsdit opinion.

In our opinion and to the best of our information and according to the explanations
given to us, and based on the consideration of the reports of the other auditors on
separate linancial statements and other financial information of subsidiaries, joint
ventures and associates referred to in paragraph 5 below, the Statement: —

a. includes the results of the Holding Company, subsidiatite,jomt ventures and
associates as given in Annexure to this Report;

402, Sheel Complex, Mayur Colony, Mithakali Six Roads, Navrangp :,ahadﬂsm_
(M] 232707 THA3, (E-mail) praviniisdeo.in, Website: Fadonin |

107



% SHAH DHANDHARIA & CO.

CHARTERED ACCOULIN ANITS
— == =

5.

b. is presented in accordance with the requirements of SEBI (Listing Obligatisns and
Disclosure  Requirements) Regulations, 2015 as modified by Circulsr No.
CIR/CFINFAC/62/2016 dated 5th July 2016; and

¢. gives a true and fair view in conformity with the aforesaid Indian Accounting
Standards and other accounting principles generally accepied in India of the
consolidated net profit and total comprehensive income and other financial
information of the Group for the vear ended 31 March, 2018,

fal

(b}

ic)

(d)

{c)

The Statement and other financial information include the Group's propodionate
ghare in jointly controlled net asseis of Rs. 187.89 Crores in resped of 3
Unincorporated Joint Ventures not operated by the company, which is bised on
unaudited statements which have been centified by the management and relicd upon
by us.

The accompanying consolidated financial results include Financial staterments of
100 subsidiaries which reflect total assets of Rs. 45.331.71 Crores as at 317 March,
2018 and total revenues of Ks, 28,565.32 Crores and MNet Profit afier we (afier
adjusting minority interest and other comprehensive income) of Rs, 488,09 Crores
for the year then ended, which have been audited by other auditors whose firancial
statements, other financial information and auditor’s reports have been furmnizhed to
us by the management. Our opinion on the consolidated financial statements. in so
far as it relates to the amounts and disclosures included in respect o these
subsidiaries is based solely on the reports of such other auditors.

The accompanying consolidated financial results include the Group's share of Net
[.oss after tax of Rs. 2.81 Crores [or the vear ended on that date, in respect of 4
Joint Ventures and 3 Associates, which have been audited by other auditors, whose
financial statements, other financial information and auditor’s reports have been
furnished 1o us by the management. Our opinion on the consolidated financial
statements, in so far as it relates o the amounts and disclosures included in respect
of these joint ventures and associates is based solely on the reponts of such other
auditors.

The accompanying consolidated financial results inelude financial statements of 15
subsidiarics which reflect total assets of Rs, 8 18 Crores as at 31% March, 2018 and
total revenues of Rs. 0.39 Crores and Net Loss afler tax (after adjusting minority
interest and other comprehensive income) of Rs. 29.69 Crores for the yeur then
ended whose financial statements are unaudited and have been fumished 1o us by
the Management and our opinion on the consolidated financial statements inso far
as it relates o the amounts and disclosures included in respect of these Subsidiaries
is based solely on such unaudited financial statements,

The accompanying consolidated financial resulis include the Group's share of Net
Profit after tax of Rs. 15.60 Crores for the year ended on that date, in respect of 6
Joint Venture and 3 associates whose financial statements are unaudited and have
been furnished 1o us by the Management and our opinion-on-the-consolidated
financial statements in so far as it relates to the amounts apd disclosures incduded
in respect of these joint ventures and associates is based solelian, such unadited
linancial statements. '[
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Our opinion on the Statement is not modified in respeet of the above matters with regard
o our reliance on the work done and the reports of the other auditors and the Fnancial
statements/ consolidated financial statements certified by the Management.

. Adtention 1% draown to:

Place : Ahmedabad
Date : 1WO52018

(a} the fact that some of the subsidiary companies are incurring continuous losses and have o
negative net current assels position.

{(b) Inclusion of capital advance by one of the subsidiary company, Adani Powe: Dahej
Limited, to a collaborator company for purchase of land. Due o cancellation of the
deal, recovery of an amount of Rs. 8.70 Crore is due for which the matter i under
litigation against which the company is in receipt of favourable order dated 7%
November 2014 from Ahmedabad City Civil Court. However the collaborator
company has filed a restoration application against the said order, We have relied
upon the Company s Representation that the dues are fully recoverable and hence no
provision is considered necessary,

Our opinion is not qualified / modified in respect of these matters.

. The Statement includes the resulis for the Quarter ended 315t March 2018 beng the
balancing figure between audited figures in respect of the full financial year @nd the
published year to date figures up to the third quarter of the current financial year which
were subject to limited review by us.

For SHAH DHANDHARIA & €0,
Chartered Accountants
Firm Registration No. 118707TW

Lt Ms

Pravin Dhandharia
Pariner
Membership No. 115490

402, Shecl Complex, Mayur Colony, Mithakali Six Roads, Mavrangpura, Ahmedabad - 380000,
(M) 93ILTOTTE43, (E-mail) pravin@sdeo.in, Website: waww_sdeo. in
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Annexure to Independent Auditor’s Report

List of Subsidiaries
Adani Global Lid Gialilee Transmission Holding Pty Ltd
Adani Global Pie Lid Galilee Transmission Py Lid
Adani Global Fre Galilee Transmission Holdings Trust ]
PT Adani Global - Consolidated Adani Infrastructure Py Lid
T Adani Global Coal Trading Adani Bunkering Pvi Ltd N

Adani Agri Fresh Lid

Adani Gilobal DMOC

Adani Agri Logistics Lul

Aulini Synenergy Lud

Adani Agri Logistics (MP) Lid

Adani Green Energy Lid

—

Adani Agri Logistics (Harda) Ltd Adani Green Energy (MP) Lid

Adani Agri Logistics (Hoshangabad) Lid Zemira Renewable Encrgy Lid(ceased w.e.f 20-12-17)
Adani Agri Logistics {Satna) Lid Adani Green Energy ( Tamilnadu) Lid B
Adani Agri Logistics (Ugjain) Ltd | Adani Green Encrgy (UP) L1d

Adani Agri Logistics (Dewas) Lid | Kamuthi Solar Power Lid

Adani Agri Logistics (Katihar) Ltd

annndSul.urPuwu-lhd

Adani Agri Logistics { Kotakapura) Lid

Kamuthi Renewable Energy Lid

Adani Gas Lid

Ramnmd Benewable Ermrﬂr_ Ludl

Adani Energy Lid {ceased woe.F 29-03- 1 8) Mundra Solar Lud

Addani Cias Holdings Lid Mundra Solar PV Lud

Adani Power Dahej Lid Adani Renewable Energy Park Ltd

Kutchh Power Generation Lid Adani Renewable Energy Park (Gujarat) Lad
Adani Pench Power Lid Prayatna Developers Private Lid o
Matural Growers Private Lid Parampujya Solar Energy Private Lid

Adani Welspun Exploration Lid Roscpetal Solar En&.r?l"riﬂe Lid

Adani Chendipada Mining Pvi Lid

Adani Wind Energy (Gujarat) Pt Lid

Adani Resources Pyt Lid

Kilaj Solar {Maharashtra)y Private Lid

Parsa Kente Collieries Lid Addani Green Technology Lid

Rajasthan Collieries Lud Wardha Solar (Maharashira) Private Lid
Chendipada Collieries Pyt Lid Gaya Solar (Biharh Private Lad

Mahaguj Power LLP Mahoba Solar (LIP) Private Ll

Surguja Power Pvi Lid

Mundra Solar Technopark Pyt Lid

Jhar Mining Infra Pyt Ltd

Adani Defence Systems And Technologies Lid

Adlani Shipping {Indiap Pvi Lid

Adani Land Defence Systems And Technologies Lid

Adlani Shipping Pie Lid

| Adani Aerospace and Defence Lid

Kahi Shipping Pre Lid

Adani Naval Defence Systems And Technologies Lid

Vanshi Shipping Pre Lid

qf.dunt Infrastrueture Pyt Lid

Aanya Maritime [ne

=

Adani Cementation Lid

Aoashon Marttime Ine

Urja Maritime lnc
Addani Mining Py Lid
Adani Minerals Pty Lid

PWEL Global Lid

Adani North America Inc.

Tuhhm{(.'rd!slu] Mlnmﬁ_h_ﬁ-'l Lud

Adani Agri Logistics (Nakodar) Lid

i 3k« Roads, Hm'r&ngpul'ﬁ. Ahmedabad-380009,

Lpden,in, Website: www sdooin
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Adani Agri Logistics (Panipat) L1d Adani Agri Logistics (Raman) Ltd
Adani Agri Logistics {Kannauj) Lid Adani Tradecom LLIP
| Adani Agri Logistics (Mansa) Lid Adani Tradewing LLP —i]
Addani Agri Logistics { Bathinda) Lid Adani Tradex LLP
Adani Agri Logistics {Moga) Lid Aduni Commodities 1P
| Adani Agri Logistics (Bamala) Lid Adani Renewable Power LLP
Adani Salar USA LLC e Pelma 110 Collieries Lud
Queensland RIPA Finance Pry Lid Adani Renewable Asset Holdings Pty 1.1
Adani Renewnble Assers Piy Lid Adani Renewable Assets Trost
Adani Rughy Run Trust Adani Rugby Run Pty Lid
Adani Renewable Asset Holding Trust Adani Global Royal Holding Pre Lad
Cueensland RIPA Holdings Trust Cueensland RIFA Hobdings Pry Ld
Queensland RIPA Prv Lid Ohigensland RIPA Trust
List of Joint Venture and Associates o
Adani Wilmar Lid - Comnsolidated Adﬂlgﬁenewnbk: Lnr:lm' Fark Rajasthan Lid
Adini Wilmar Pre Lid — Consolidated Adani Green Encrgy Pre Lid
Indian Oil-Adani Gas Pvi Lid Wishakha Industries Pyt Lid
CSPGCL AEL Parsa Collieries Lid Adani-Elbit Advanced Svatems India Ltd
GSPC LNG Lid Carmichael Rail Network Pry Lid ]
Carmichael Rail Network Holdings Pty Lid Carmichacl Rail Assets Holdings Trust _
Carmichael Rail Network Trust Autotee Systems Pyt Lid
Adani Global Resources Pre Lid Comproicch Enginecring Mrivate Limited

402, Sheel Complex, Mayur Coleny, Mithakali Six Roads, Naveangpura, Ahmedabad- 380009,
(M) 9327077643, (E-mail) praviniisdes, in, Website: www.sdco.in
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Independent Auditor's Report

To The Board of Directors of
Adani Enterprises Limited

1.

We have audited the accompanying Statement of audited Standalone Financial Results of Adani
Enterprises Limited (“the company™) for the year ended 31" March 2018 (“the Staement™)
attached herewith, being submitted by the company pursuant 1o the requirement of Regulation 33
of the SEBI (Listing Obligations & Disclosure Requirements) Regulations, 2015 as modified by
Circular No. CIR/CFINFAC/62/2016 dated 5™ July 2016.

This Statement, which is the responsibility of the Company’s Management and approved by the
Board of Directors, has been compiled from the reluted standalone Ind AS Financial Ststemenis
which has been prepared in accordance with the Indian Accounting Standards prescribyed under
section 133 of the Companies Act, 2013, read with the Companies (Indian Accounting
standards) Rules. 2015, as amended and other recognized accounting practices and polides. Our
responsibility is to express a conclusion on the statement based on our review.

We conducted our audit in accordance with the Standards on Auditing issued by the Ingitute of
Chartered Accountants of India. Those Standards requires that we comply with ethical
requirements and plan and perform the audit to obiain reasonable assurance about whether the
statement is free of material misstatement.

An audit involves performing procedures to obtain audit evidence aboul the amounts and the
disclosures in the Statement. The procedures selected depend on the auditor’s judgment,
including the assessment of the nisks of material misstatement of the Siatement, whethe due 1o
fraud or error. In making those risk assessments, the auditor considers internal control relevant to
the Company’s preparation and fair presentation of the Statement in order to design audit
procedures that are appropriate in the circumstances, but not for the purpose of eXpressing an
opinion on the eflectiveness of the Company’s internal control. An audit also includes evaluating
the appropriateness of the accounting policies used and the reasonableness of the accounting
estimates made by the management, as well as evaluating the overall presentation of the
Statement.

We believe that the audit evidence obtained by us is sufficieni and appropriate 1o pravide a basis
for our audit opinion.

In our opinion and to the best of our information and according to the explanations given 1o us,
the Statement:

1) is presented in accordance with the requirements of Regulation 33 of the SEBI (Listing
Obligations & Disclosure Requirements) Regulations, 2015 as modified by Circular No.
CIR/CFINFAC/622016 dated 5™ July 20006, and

i) gives a true and fair view in conformily with the aforessid I ACcounting Standards and
other secounting  principles  generally accepted in India ".h he. net profit and total
comprehensive income and other financial information of thd £ 3
March 201 8.

e =

402, Sheel Complex, Mayur Colony, Mithakall Six Foads, Navrangpura, Ahmedabad - 380009,
(M) 9327077643, (E-matl) praviniisdes in, Website: wWww,sdeo.in
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3. The Statement and other financial information include Company’s share of net assets of Ry, 2.5%8
Crores in one unincorporated Joint Venture not operated by the company, the unaudited accounts
of which have been certified by the management and relied upon by us.

6. The Statement includes the results for the Quaner ended 319 March 2018 being the
balancing figure between audited figures in respect of the full financial vear and the
published year to date figures up to the third quarter of the current financial vea: which
were subject to limited review by us.

For SHAH DHANDHARIA & CO.

Chartered Accountants
Firm Registration No. | 18307%——————
— i i L"l
Place : Ahmedabad T'-IEL!-'::]“ 2
Date : 10/0572018 Pravin Dhandharia
Pariner

Membership No. 115490

402, Sheel Complex, Mayur Colony, Mithakali Six Roads, Navrangpura, Ahmedabad-380009,
(M) 9327077643, (E-mail) pravingisdeo.in, Website: www, sdeo.in
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Annexure 12

COPY OF AUDITED FINANCIAL STATEMENT OF ADANI GAS HOLDINGS LIMITED
FOR THE YEAR ENDED 31°" DAY OF MARCH 2018

ADANI GAS HOLDINGS LIMITED
(Formerly known as MUNDRA LNG LIMITED)

Balance Sheet as at 315t March, 2018

[Amaisnt in T)
B 1
il [Notes —srrmrToT STai Mareh, 3077
ASSETS
| MON-CURREMNT ASSETS
(o}  Funancisl Assets
(i) Irrresreenes 3 23245597544 2RI A5 07544
(&) Logns 4 10,00,65.90.5964 T
(B} Income Tax Assets 69700638 .
12.40,29,79.746 2324897544
N CURRENT ASSETS
{#)  Finsnclal Assers
{i) Investments 5 B2 73,67.945 .
{ii} Trade Receivables [ THTIE1,189 24,00,800
{lii) Cash & Cash Equivalents 7 15,13, 381 620,602
() Dther Current Assots o SA80 23000
1,29,66,67 995 10,508,402
T 13E096A7FA1|  2.327G.55.948
FOTAL b5 LT ALL s bt 5 L
EQUAITY AND LIABILITIES
SHAREHOLDERS' FUMD
(a}  Equity Shace Capital -] XN ] 500000
b} Instrumens Engiredy in the Nature of Equity 2.3%,60,00.000 :
()  Othes Equicy (H0S5.20, a2y [.A9.8592] |
Toitsl Equity L.33,05.70.210 (2.49.092)
LIABILITIES
I NON-CURREMNT LIABILITIES
{4} Finanolal Liabilities
(i} D oravings. 10 9.24.20.64.368 i
9.24.28,64,388 o
Il CURRENT LIABILITIES
fa)  Financial Ligbifties
(i) Borrowings i - 252 56,07684
() Trace Payabies 12 TE 080,306 24,350,653
() Dthepr Financial Liabdivies 13 1,45 0080, 821 :
(6]  Othes Cument Liabilities 14 43,008 E7.521
2,22.62,04,135 2,32.61.05.838 |
TOTAL 505,90, 47,741 FEER LT
- e —
Summary of Sgnificant Accounting Policles F

The sccompaiyang notes ang an integral pant of the financial statements.

AS per Gur dbtached report of even date

For HARMESH PARIKH & CO.
Chatered Aoco
ymmm Humht. NZOSAW
Mf/ 5
_.--f:g el
O, A PARIKH ™
Patrier
Membership Ho, 045500

Place ; Almedabind

oxe: 10 MAY 2018
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ADANI GAS HOLDINGS LIMITED
{Formerly known as MUNDRA LNG LIMITED)

Statement of Profit and Loss for the year ended on 315t March, 2018

[Ameunt in )
Far the Year For the Year
Particulars Mobes Endad Ended
316t March, 2018 | 31t Macch, 2017
I |Revenup from Dperations 1% re20.50,634 2404, B0O0
W |Oehier neoene 16 NI HT A
| Total Rawasun (1) 1,43 98,38 050 24,010,800
IV |EXPENSES
Purchase of Teaded Goods 1w T2 I 50534 24 04 B00
Fimance Costs 1B BO,01,04 424 675,200
Okt Expenses 1 215,54 980 1755
Total Expenses 1,54,48,08,940 31575556
W |Loss before Taxation (11 - V) (10,45, 70.500| (738, 756)]
Wl |Tax Expense
Curnent Tax
Deferred Tax
Wil |Loas for the paar (W < W) (10,89 70,8900 {7.55,756)|
Wil | Dehver Comprehansive Income
{3} Item that will be reclassified to Profic 8 Loss
(B It that will not be recladsified to Profic & Loss -
Totsl Diher Comprohmnhiive csme B E
06 | Totsd Comprehenshee Ingomee # {Loss) for the year [V + VIl (1048 70.0800] 7,585,756}
K |Epenidng por Egquity Share of T 104- pach : Fid
- Basic (2,099 47 {1512}
- Pidlastined [ =TT ] 1517
Symmary of E'lﬂ“mﬁ ACCDUNLing Policies 2

The accompanying notes ame an ingegral pan of the financial starements

A per owr sithched repont of even date
For DHARMESH PARIKH & CO.

Placo @ Ahmiialad

nwe: 10 MAY 2018
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Directar
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=1 Al s Le
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Directar
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ADAMI GAS HOLDINGS LIMITED
(Fermerly known as MUNDRA LWG LIMITED)

Statement of Changes in Equity for the year endod on 315t March, 20018

A Sharg Cagital [Amaunt in )
Particulars oo of Shares Amipunt

As ak 1 April 2016 50,000 5.00.000

Changes duding the year . F

Az at 31" March 2017 50,000 5,00,000

Changes duding the year 5 H

As at 31" March 2018 50,000 5.00.000

B Inttrumsent Entirely in the Nature of Equity - Compulsarily Canvertible Preference Shares (Amaunt in T)
Particulars Mo, of Shares Hameaaink

As at 1" April 2016 z

Changes during the yoar

As 3t 31" Mareh 2017 p .

issue of Shares during the year 25.34.00.000 235, 60.00,000

g et 317 March 2018 23.36.00,000 233, 60.00,000

. Other Equity (Amaunt 6 T)

[ Particulars Retained Earnings |

[Batance at 1 Apeil 2016 (1.94.136)

Add ; Total Comprehenshve Income far the yoas {7.55 756}

Az ar 31" March 2007 (949 892}

Add ; Total Compiehanive Intome far the year (10,45 70.890])

As ok 31" March 2018 {10.99.20,78

A per our sttached report of even date
Fiof DHARMESH PARIKH B C0U
Lo S T e T - T Y

o

0 A PAREKH
Fartner
Membership No. 045500

Place : Ah

own: 10 HAY 2018
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ADAMI GAS HOLDINGS LIMITED
(Formerly known as MUNDRA LNG LIMITED)

Cash Flow Statement for the yeasr ended as ak 315t March, 2018

B CASH FLOW FROM INVESTING ACTRITIES

Purchaze of Equity in Subsidiany

Investment in Mutueal Fuends

Proceeds fram Redemption of Mutual Funds
Interest income recerved

Loan given 1o Farent Campany

Loan received back from Parent Company
Nt caih ied in imvesting sctivities

€ CASH FLOW FROM FINANCING ACTIVITIES

Proceeds fram I4see of Compulsodily Convertible Prefevence Shares

Proceeds fram £ (Repayment of) Short Tenm Borrowing {net)
HTOCEeds oM IS2ue Of Uebentuies

Finamoe costs paid
Het cash flow frem financing activities

Mot increase § (gecreasn) in cash & cash equivalents (AsBsC)
Cath B Cash Equisalents at the beqining of the year
Cash & Cash Equivalents at the end of the year

{fmount in T}
Foor the Yoar Ended | For tha Year Ended
i AL 31st March, 2018 | 31st Mareh, 2017
A CASH FLOW FROM DPERATING ACTIVITIES
Loss before tax {10,49,70,850) (7.55,756)
Interest ingome (69.79,16,384) .
Galn on Sale of Mutual Fund Ieestments (LEE.71,0%6)
Finance Comts B0.11.04.424
Operating Prafit f (Loss) before working capital changes (2,16,53, 881 {7.55,756)
Floyements in working cagital ©
Decroase ) (incheate) in trade receivables snd othed cuhhent asiots (16,49 61,064) (24,24 800)
Incredse / {Decrease) in trade payables and other current Rabilities T A5 316 24.78.403
Cazh generated from operations (2,19,90,561) (7.02,154)
Less : Diect taxes pald (6,97.51,638) Lo
Mt cash flow from operating activities {9.17.82,224)| 17,0254}

(232.45975a4)
(1,09, 00,00, 0040 -
51.25.03,09
9,70 16,380
{10,03,0% 48,068
2ATETE0
[9.81,81,71,084) (2,32,45,97,544)
2.53.60,00,000
(2325607 68} 2,32 56,07 6a4
R0, 6 E it
{6.93.23.600) .
9.91.12,33.10 2325607 684
12,7977y 307 GHE
£31600 325616
19.13, 38| 6,533,602

TT'-I' BCCOMPANYING NOLES Are 3 npegral part of the fnsncial statlements

A% per aur attackhed repont of even date
For DHARMESH PARIXH B C0,

Partner
Maombarship No. 045500

Fiace | Ahmedabad
oae: 10 |

1AY 7018
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MOTE : 2

ADAMI GAS HOLDINGS LIMITED
(Formerly known as MUNDRA LNG LIMITED)

Mobtes to financial statements for the year ended 315t March, 2018

Carparate Infarmation

Adani Gas Holdings Limebed wad onginslly incorporated as Mundras LG Limited on 28 Aagust. 2000 under
Thee Cormgpanies Act, 1956 for the denslopment. operstion B maintenance of infrastrpcture Facilities Le LNG
Tesminal, Storage & Aegawfication facilities. Accordingdy, the financial Jccounts #0e pepared an going
congern basis. The name of the company hes Been changed from Mundra LG Lid to Adsnl Gas Holdings Led
wide fresh centificate of inconporation daged 15th March 2007 susd by Registrar of Campanies, Ahmedabad
Thee rigusneed affice of the ﬂﬂ'ﬂ-ﬂb‘r" is situeated ot "Adeni House”, Nr Mithakhal Six Rosds, Mavrangpura,
Ahmedabad, Gujarat

Vide Certificate of Registration issued by Registrar of Companies, dhmedabad on Tth Apnl 2007, the Obsest
Clause in Memorandum af Association was modified to include puichase. sale, impart. distrbion. expot and
wansler of varkous commodities. products, poods, electricity and army other Torm of enirgy. Thee Spetasl
Ropsotution confinming Ehis altaration wad passsd pnder section 1301} of the Companies Act by the members of
thit Company on 25th March, 2017,

Summary of Significant Accounting Palicies

a) Basis of Preparation and Presentation of Financial Statements
Thi financial statements of the Company dve bedn prepared i sccaidancs with indian Acciunting Standards
{ined A5) notified wnder section 133 of the Companies Act, 2013 read with the Companies (Rdidn Accounting
Standaids) Rubes, 2005, a4 amended fiom bime to timse

These Financial ststements have been prepaned and presented under the historical cost comEMEN wath the
exception of certaln assets and labilities that are required to be carmed at fasr values by ind AS. Fair vakie is
the price that would bo received to sell an 35680 OF paid D0 Eransler B liakility in an srderly Lran4action between
g Mot pArticinants at the miasurement date,

Th financial dtatements are presented in INR gucept whon otharwise stated

b} Usp of Estimates and Judgamonts
The preparation of financial statements in conformely with Ind AS requires managemeni 1O Makie Cetain
estimates and sssumptions that affect the reported amounts of adeets and labaities (incuding contingen:
Habilities) and the reported income and expendies duding the year. The management deliewes that the
estimates used in preparation of the fnancial stacements are prusent and feasonsble. Fulle results soull
e due bo Dhede estimates and differences bebeseen the actual resits and the psiimace< &he fecognised in
the pevicds in which the results ang known / matediaiized

&) Curdent & Mon-Current Classification
Ay 3550C 00 Bability I5 classified ag current il it Latisfies sy of the fallowing condtions:

i} The assetfiabilicy s eapected to be realized/settied in the Campany's normal aperating cyche:

) Trve asget it intended fod sale or consumption:

i) The assetiability is hebd peimarty for the purpase of tradeng:

i) The assetliability is expected 1o be realiped’iettied within twebee monghs alber the repodting perad:

W) Thi azset is cash o cash oguivalent undess it is resticted Iiom Being exchanged of uted to S48ie a liability fod
Bt least twntlvie Months Mter the reporting date;

Wi} 1f the case of & liatality, the Company does not ha an unconditional right te defer settlément of the abiling
Tor a east twehse mantis slber the reporting dabe.
A8 grher assets and Habilities ae elassified &8 AoA-cuffint

For the purpose of current/nan-current clossification of asssts and kabilitied. the Company fag ascentained 0s
nedmal opecating cycle s bwehve months This is based on the natwe of serdces and the ime between the
ALORIEILION Of IRSRCE OF IMmeniories for processeng and thew redlzation in cosh and cash equiralents.

d) Cash Aad Cash Equivalents
Cash comprises cash on hand and demand depasis with Danks Cash equivalents afe shit-Lerm Belances
{with an ariginal magurity of thiee months o bess from the date of acquisition], highly liguidinvescments that
e reatkly consetible into known amounds of cash snd which ane Subiect to inighificant ril of changes in

o) Investment in Subsidiary
Irvpstmant in Subsidiany is messured a1 cost less
SLansments”.




ADANI GAS HOLDINGS LIMITED
{Formerly known as MUMNDRA LMNG LIMITED)

Motes to financial stabements for the year ended 31st March, 2018

f] Gash Flow Statemant
Cash flows are reported using the indirect method, whereby profit /£ (foss) before extracrdinay items @nd tax is
adjusted for the effeces of transactions of non-cash natuhe snd any deferrals or aconaals of Est of future cash
eBipts of payments. Thie caih faws from operating, investing and fenancing activities of the Compary e
Sgiegated baded on the availabie information

@) Revenss Recognition
Renening i3 fecognhited to the cutent that it is probabie ERat the economic benefits will Now [0 the Company
&nd the revenue can b deliably messured regardiess of when the payment 4 made. Rovensd s meassred ot
Eme Fair value of the consideration recehsed of tecenvable, taking into acoount contrctustly defined terms of
paymont and excluding taxes of duties collected on behalf of the government

T spacific iddaghition criterla described below muld alsa be met before revenue is recogried

Sale of Oeads

Revenue from sale of goods i3 recogniied when owngrship in thie goods is transferred to th buyer for a price,
whaen sighificant fisks and rewards of ownsiishio hive been transfemed (o the buyer and no effective control,
to & degies usually associabed with ownership, is retained by the Comaasy,

Inkerest Incsme

Intevest income i accrudd on @ time Dasis, by refenence to the principal autstsnding and atb the effectie
INCRTAEL fAle APGBERDEE, which i the rate that essctly dcounts estimated future cash recHpls thicugh the
expected life of the financisl asset 1o that a3set's Net carrying amount on initial recognition.

h) Financla? instrusnents
A FinBnisl instrument ks any contract that ghes ide to & finencial asset of ane entity and & fnancial lkabiicy g
equity instrument of ancdher entity. An eQuity INSONUMEBNE FS Ay CONLAACE Ehat eAcencis a risiual inbanest in
R fisets of n entity after deducting all of its labilities.

Financial sssets and financial liabilities ahe intially measured at fair vadue, Tronssction coses that are directly
accributable to the scouisition or issue of financial assets and financlal liabilities (other that finsncial assets
and financial liabilities 3t fair vadue through profit or loss) are added 1o or dedwcted from the T30 value of the
financial assets of financial liabilities, as appropriste, on initiad RCOgRILieh, Tranisotiin ©osts dirgcily
attributablie to the Bcqussition of finsncial assets or finameial liabilitles at fair value throwgh profit oF loss ane
recoghised immediatedy in profin or loss.

Foir purpsies of fubmequeent measurement, financisl assets snd Babilities ane classified in vanous categonies as
under,

> at smostizcd cowt

* Falr varliue theBugh other comprehanseg income

* Fair value through prodiy and loss acount

Financial instruments are subsequently messured and accounted Dased on thew category. Al financiad
frspraments of the Company are covered unied Amoiited Cost After initial messuremeny, such finaneisl
dseets and labilities are subsequently measured using the effective interest rate (EIR) methol, Amortieed cose
i3 calculated by taking into account amy diSCOUNL o DrEMIUM ON aCGUIEItIoN and Fews af wWEls that are &
irdegral pat of the EIR. The EIR amodtisation is included wn finance sncome in the profit o joss. The kosses
ariging from Impairment ae recognised in the profic of ioss.

Durecogniticn of Financial Assets

A Hmaneisd diset (or, where applicable. & part of & financial asset or part of 8 growp of simils nancial acsets)
Is primarily devecogrited when:

2 The fights to recerer cosh Mows from the asies have expined, or

b} The Compary has translenned its dghts to receive cash fows from the asset o hats assLMmiE an obligagicn 1o
Pay the received cash flows in full without material delsy to 8 third panmy under & ‘pass-thiougy' ANTBNGEENE
impairmant of Financial Assots

The Company appies simplified spposch model for measurement and decagnition of impaiment |sss on the
financisl sssets and credit risk exposure,

Under the simplilied sppioach the Company does not tiack changes in credit risk. Rather, it recognises
Impairment loss Miowance based on lifetime expected cradin losses (ECL) 8t each reporting die, fight fram its
irsial recognition

Derecognitien of Financisl Liabiiity
A finsncial liability is devecognisen when the oblig Hafenifedr bR Bability S discharged or carcellen of dxpaes
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ADANI GAS HOLDINGS LIMITED
{Formery known as MUNDRA LNG LIMITED)

Hotes vo financial statements for the year ended 315t March, 2018

i} Borrowing Costs
Batroveirg costs directly attributable bo the scquisition, construction or production of @ qualifying asset that
neCessarily Lakos 3 substantial pevicd of tme Lo get feady For it intended ute of sale we captaised as par of
the cosk af the asset. Bortowkng costs consist of interest and other costs that an entity incurs in cohnection
with the Borngwing of Tunds. AN cther borrowing costs sne recognased i profit or loss in the period @ which
thiey sde Incurred.

I} Eaanings Per Share
The Basic EFS has been computed by dhdding the income availabde to equity shaveholdens by the weighted
arversge numbed af equity shades outstanding dwning the accounting year. The Dilvted EPS his been computed
using the woighted average number of equity shares and ddutive potentisl equity shares oAstanding at the
end oF Lhe yepr.

K} Tawes on Income
Tax gxpende comprises of Gurrent income tax and deferred tax

£ Curert Taation
in the sbsence of any taxable Income, provision for Gearion has no Been made in Scoordanct With the income
e s prevailing for the relevant sssesument yes.

Bl Bt enied Taxation

Deferred tax is provided using the balance sheet approach on tempadary differences betwsees the tax bases of
aridets and labalities and their carmying amounts in che financial seatemants af thi repoting dace. Defenred tax
relating to itemd recegnised outside peofit of lodd B recognised outside profit or loss (either i ocher
comprehensive Income or in equety].

Deferred tax assers are recognised Tor all deductible temporary differences, the carry forssd of snused fas
oredits ahd ahy unoted tax lasses o the sxdent |L is prebabde that These J5Se1s can be realise] 0 future.

Deferred Lax ssiets and Mabiitkes are measwred ot the (ax rates that are expected to apgly 10 BNE yesT when
the asset it realised or the Bability is senmed, based on Lax rabed (and tax Leas) that have Boon enacted of
Subrstantively enscted ot the fepodting date. Deferred tax assets and labslaies ave ofifsel wihene o legally
enlorceabile rght exists (o offses cument Lax assecs and liabilities and the deferred taxes rfate to the same
Eaxalile enbity Sred Ehe shme tanation authority.

Deferred tax includes MAT tax crecit. The Coenpany fenviews such Lax crodit ssset ot each iEparting date to
FEEELE B Pecovivability.

L - Contingent L ‘ and FEnE Aasats
Provisiond. volving dubstantial degree of estimation in moasurement are eCognised when hore is a presom
chiligation a5 a mesult of past everds and it is possible that thene will be on outflow of resowces. Contingent
ligbiltied afe HOE recognised bt e disclosed i the notes. Contingent assels are Aol Rcognised n che
fingncial statements. The natie of such assets and an estimate of its linancial effect are dissiosed in notes to
Ehé Firancisl Statements.
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HOTE : &

ADANI GAS HOLDINGS LIMITED

(Farmarly known as MINDRS LNG LIBITED)
Matés to financial statemants for the yeas anded 315t March, 2018

RON-CURRENT INVESTMENTS
LA in T}
s at i bt
FARTIGULARS pREd DOl | 398 Macch, 2017
(Trade Inveitment - Unguoted
WHEWMHM
25,67 42,040 shares (P.¥. 256742 040) of R4 10 each of 3L A5 5T 544 2324597554
Adeni Gas Limited  {plecged apaingt aebentures) SR
2324507544 L‘.I-E!.F'J'#i
Han Current Losns
IAmount in 2y
A st A
PARTICULARE
bAlT w# 3ok Ml 2017
Lo ko LRtimate Holging Company 10008590504
10008550504 .
Current Investments
{Amaunit in T)
As at L
PRRTICULARS
31st March. 2008 | 315t Mareh, 2007
Inviest mant s Mugasd Fundy - Unquoted
L6267 (P.Y) NIL) Unés in LIC MF Liguid Fundg - Detect Plan - Growth
of F WHOC aath 1,02 62356
LED.B0E P15 [PV MIL) Unatd in 581 Pyemier Liguid Fursd - Direct Piaa -
of s, Y000 each 517105580
52,73,67.048 .
TRADE RECENVABLES
[Amgunt m T)
AR 3t An ak
FANTHRANAS ¥iar March, 2008 | 318 phpecn, 2007
|Unsecured, condidered good TG T3 ELNES 24,001,804
| TEFaiaeE | 2400000 |
CHASH AND CASH EGQUINALENTS
LAl in )
PARTICULARS ande A
st March 2008 | 30 March, 2017
Balances with Danks
= i Cufrent Accounts 19,135,381 53LE0T
15.13.381 5,33 602
OTHER CURRENT ASSETS
[Amngunt im £}
Ay gt AN 3t
. Stst March, 2018 | 31u maven, 2017
Adwardas o Eapinias 5,480 23,000
S480 3,000




AOAM GAS HOLDINGS LIWITED
(Formarty keomn 8 BUNDRA LNG LINATED)

Fotes to financial statements fer the year ended 315t Maich, 2018

NOTE : 8 SHARE CARITAL

LA b E]
[Fartzutars & a1 313 Maveh, 2008 B 6L 11032017
[ [ Hoof Shae ] Nty | Fie of Saare | (Amoussin & |
AUTHORISED
Equiny Shares of T 10" aach SOLO0 00,000 SOU00H 2 ]
O% Compnittiry Comrepititln Pratarence Sharey ASUS0000 | 2495500000 . .
CEPS) of T 100 wach
I9.00,00,000 | 2.80.00.00,000 008
EUED, SUBSCRIBED & PAID-UP SRR g RS
Equity Shares of T 107 sach Fully pakd up S50 500000 50,004 5, D100
O Compeliany Commiide Prolerence Shares TAIEO00000 | EALEDGO000 b
(CCPS) of T V0¥ wach Pully paid up
B RN LR A.poed0
() Moeeesee iation of tha shistis eutitandisg st the Baghning and st tha mad of the mepeting perand
Equity Shares
o A at 3151 Maroh, 2008 Ko gt 11-03-2017
o BT T TN
AL e Eeganning f the pear SO0 00,000 SO.00H 500000
55U duting tha wear i ¥ : ‘
DUESERSG BE ENl @0 of tha yiie 0,000 0,000 5000 EXTE
1o Conwertitia Prefarence Shams
W al 3931 March, 2018 [ As st AOsE00F |
e e, of Ghare | Dhmaunlinl] | He. of Shais | WAMOunE B |
AL Chis Coganning of the rear . .
IsEed duting che year ZANE00.000 | E3LG0.00.000 ;
Destanding at the ond of tha yese T3.36,00,000 | _233,60,00,000 . y

rights sttachad te equity BhaTes

Company has Dréy one cliss of sguity shafed hiviag & pa value 0f R 10 pev shate. Each holder of sty D78 5 8reities to
Bl wale i shide The company Secleres snd pays dividends i indlan rupees. The dividesd prepaded by ghe Boand of Dascter
i\ babject (o the soprovel of sharehologrs in (he of the snduing Anrusl Genetsl Maeling, in (Pe geent O Tguidangn. e
ligysfater may Owida SMONQEL Che MenDETL, i phics o kind, 1Pk whise or sy pard of the essets of the compf™

Termal Nighte SEESNed 10 COPE
Teai OCPS thall ROl D8 redednsd But campuliaily commted nte spaslens nomber of egquily Shaes of o Compary »l the|
ppaptaan of COPS holdw wilhin 8 porssd of 20 s rom the date of aksermant of DCRS
{d] Shares Pald By Baldinglultimsts holding Company SHOIGr T Subsioibne i/ i e W

Ut OF sqQuUIRY IREIES SUED D Ch COMOAITY, SMENEE Nd Ly 25 halding comgany tgeifer with B3 nominess s o brow
| Exsuity shases of B 100 Eash Fully i

Ax ot MUsk EO1E A 1.0 %2007
iiame ol Shi'e Faldeis s, of Share n . of Srare =
MahiBs P LLIY 29500 B85 00 5504 2850006
Mg Traderaing LLP fa. 300 L4500 24,504 A5 000
0% Compsiiary Comemible Prefeients Shate of T 104 Bach Fully Pakd
Aa st Viat March, P10 Az 3% H-O3-2017
{Mens of Shars Hokdwns We ot Share | [Amountin®) | Wo of Share =
Adani Enterprisel Limiced, (Along with 81 homaeel) 133600000 230 E60.00.000 .
(=) Detaity of shargholdars helfing mars than %% shaced in 18a campany
shavis & T 100 Eezh Pully paid
AL @t 1VEr Suwos T018 I.I.I.E'hu]..!ﬂ"
Hang af Shareraisen Ko, of Share | % haiding i the | . of Share | % holeng in
class the Cisss
Wi Porsesd LLP 23500 5 5500 (151 ]
Al Tradewing LLF 24300 45% PLE] Bag
Crie Compulisny Cosveitible Piefivonca Shave of T 104 Esah ]
As ot 3T Maren, 2018 A3 ok 31-03-2007
Niwng of Sharehaldey 2. of Share | W ESiding In Ehe | Mo, f Sham | & helding =
Ciasy the E1aas
T00% .




MOTE : 10

HOTE : 1

FODTE : 12

ADANT GAS HOLDINGS LIMITED
{Formerty known a8 MUNDRA LNG LIMITED)

Hobes to financial statenments for the year ended 318t March, 2018

LOMNG TERM BORAGWINGS
{Amount in )
PASTICULARS g at s ak
Fist March, 304 | 314 March, 2017
el Mon Corwertible Redesmatle Debentures 9242854388
9,24, 2864300 -
Haoke

These debentures are s4cuied by pledge ower investment in Adani Gas Lbd ana ofPe dStens Thise debentixes
Carry BVberest rate in the fange of HWN-TIR These 8 repayeble in five sorociued aReusl imstalments of
Fe. T2 73 Ls, R 69,1 Cre. A6587 Cra. R3.65.81 Crs and Ry 72653 Crs over a perica of five yes's starting fiom
vest 201819, Interest Is pavetie on principal cutstanding on snnial basis mong with Ibeve prlpcipad

nglalimendy

SHOAT TEAM DORADWIMNGS
LAamasunit in 7]
PARTICULARS Ak ot ke
318t March, 2018 | 314 March, 2017
LUrnsecurgd Lgan fram Belsbed Party - L3 56.07 604
a 31,5 4
Mot :
Unseoured Covporate Loan is fepedd during thie year and IE carded an interest rage of 10 5% pa
TRADE PAYABLES
(Aot in T}
PARTICULARS As ot Ad at
31t March, 2016 | 39t March, 2047
Trade payables
- Mo, small and medium enterprise (Refer note 23} -
+ Ochary TETOB0 306 £4.30,633
T6,70,80, 306 24830633
OTHER FINANCIAL LIARILITIES
it in )
PARTICULARS oy As at
Sk March 2048 | 30 March, 2047
Iﬂummt maturitias of Nem Corvertible Redeemasis Detatures TRT00,000
Interest acerued but not due on bonmowings TRAT B0
1459080 831 .
OTHER CURRENT LIABILITIES
AAmant in )
PARTICULARS . s ot
Bk March, 2048 | 3isMarch, 2077
|5tatutary Dues Payatle (G5T & TOS ) ALRODE G752
3008 CEE
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ADANI GAS HOLDINGS LIMITED
(Formerly known 35 MUNDRA LNG LINITED)

MNotes bo financisd statoments for the yeor ended 3138 March, 2018

MHOTE : 15 REVENUE FROM OPERATIONS

[t in T)
For the Year Faou the Year
PARTICULARS Endad Endad
¥1sk March, 2018 | 315t Maach, 2007
|5k of Gonds TRA050,654 2400800
72,20.50,634 24.01,800
MOTE : 16 OTHER INCOME
[hmiount in T
Foor the Yoear Fail the Year
PARTICULARS Endad ]

31zt Mareh, 2018

¥1st March, 2007

| Inteness incoeneg

+ Froim Busnicg B0ERR7T
+ from inibes Corporate Loans B4, 48,351,183
| Met Gain fiam Cuntent vestments 1,98, 7,058
71,77,87 416 -
MNOTE : 17 PURCHASE OF TRADED GOODS
{amount in L4]
Far the Year Foi the Foar
PARTICULARS. Emded Ended
3ist March, 2078 | 31t Aacch, 2077
|Purchase of Traded Goods TEINTS0.336 2404800
T2IT50.388 24,04, 800
HNOTE : 18 FINANCE COSTS
{armounl in I
For the Year Foi the Woar
PARTICULARS Ended inded
3ttt March, 2078 | 31t Rarch, 2077
Inberest on Deleniures TB9T.06.305 -
Interest on inter Comporate Deposics LOBDE 112 BS20%
Geher Finandial Cost 590,561
Bank Chares 1,446
B0,11,04 424 675,208 |
e

MNOTE : 19 OTHER EXPENSES

{armoung in )
Fair ths Yaar Foi ghe Year
PARTICULARS Ended Ended

BAEt Manch, 2018 | Bt March, 2017

Legal and Prolessional Fees 2.00.660 a7.667
Filing Fees FRTPATI E )

Printing and Stationeny Expenses 15340 BD0

Payment to fuddors

(i} Statutory Audit Fees 23,600 id, 439

(il Dcher Antestaticn Sendces T80 1A EAS

299.54.180 a8




ADANI GAS HOLDINGS LIMITED
(Formerky known as MUNDRA LNG LIMITED)

Motes to financhal statements for the yeer ended 31" March 2018

Mote: 30 Fisandsl instiuments and Ritk Redew
{8} Accoonting Classilication snd Falt Walue Migdarchy

Financisl Azsets sod Lishdlities

The Compay's prncipal Bhencis! assets include Soeed and bride recesvabies. cash and cesh egoivilents. swestments and othar recesaties. Tra
Gompam’s MInCibl HAancill Hatiltsis (omddite of SO rowingi, fdovibond, (rede and oiFar piydblis THe man & of EEsiia lLiabistins s
B2 finsnce Che COMQANy's 0peraLions and progecrs.

Falr Wabop Migrarchy ;
The i walue higti'chy i bided on REuts (0 vludtion Eechhiguis thst e u3ed to mikiune Tair vilue that e sibhe Jbdnvable &0 unobaervatie
vl conaey of 18 Tollowing Chiee levwis:

Lkl - INpUcs ane Guoted prices (unsdjosted) in SCChE Markies Tor RSt icel F55e1s oF Mabilites.

a2 | Inputs are obher ERhan quoted prices included within Level) that are obsenvable for the asset or liabidity, either drectly (Le. as pricesh o
indiactly (Le. dedived feom pricesh

Level-3 ¢ inputs are not based on observeble mariet deta (unobsersable inputs). Fair values are determined in whole O 0 DT Using a vilustaen
mpdel Bated on the Fluomptions that are neithey suppomed by plices from clsenable Cumsnt market Lrasctions i ha $&5 insirument noc ane
EFy DRI S Svailabln marker 0aa.

Tha Pollwerey tabli SUmManise carping Mocumts of francisl inaruments by thei sabigieis and thair Invels in fair lue Rieranchy For eech year
and presented

s st 3sn Fishl g o s LAt in 21
Pasrticel Fﬂmmm«m FUTOC Amartiged Tetal
Lewel-1 Lewel-2 Level-§ :Hl:_m_
Financisl Ansets
Loang " v 1 ' 10085 91554 10008590 564
Current Invesiments . S273 AT 945 . . 52 T367 945
Trade Recermables = v . 6T LS G ILELVIAS
Cash and Cash Equivalenis. ] v L . 15,5381 1213580
ntal : ErE XA LT : : (CECRLY ALLE I G
Financhal Lisbditiey
[ TeTE— . . i i wAT00 64388 89701464 588
Trada Piryaties . . . . 75,7081 306 767080 306
oy FendiaZind Lishileing . - = TLATRLE TI.80,8231
[Totai 0 - - . T AGIOESE | 11469025515
Ag st 3188 March, 3017 LAsrsunt in
[ —— Fair Valug throagh Profig or Lods AmarLie
Leneed1 Lwil-2 Leval® FTo0 o Tedal
Finsnciyl Appeis
Current Imasements X - - - 1 '
Trade Receraables a = . = 40800 2400 800
Cash and Cash Eguivalisnts d v -8 K] EANE02
Tatal e T Ly b I'HH_L-HIE 3035402
Financiy Ligtiniss
B roawnig. . . : - 2325605 fB4 232 88.0r.004
Trade Payables v B » " 24 ASS 24 306%%
Ditter Fanancisd Lishiinies B . . 5 i -
[Tatal - - - - 3 8,317 TAEE0 T

Canryssy amouhts of Culmnt findncidl sisats and Babiltigs a5 82 the @nd of Ihe S8ch yil DETECEed SDDICHIMALE 1M o valus BECOUSE OF Chahr
ahert germ npture. Differencs betwien Carnang mounty. and Lar values of other nen-gwrrent linanclal asseds and labilties subseguently messured
ot amortisad oot S not signifecant @ sach of tRe year Dhesented

8] Fiasseial Ridk Mansgement Gbjective and Palicies ;

The Compary’s fisk managemeant JcLiilieg are BUDHCE DO IR MAnBe=nl JHRCEIon &53 Contral urder the Irsmewolk O Ritk Managemedss Policy s
Bpprosed by the Board of DingCUORE. The MARKNRENL SFbulits ApPropisle rsh poverninor framewor for the (roup INOugh Bpprogeiate pobon
#nd procedured and that Haie are enkifled messured and mansged W sooordance with che eoug's policies and risk ohecthes

Thit Company IS peimarity Gxpsed 10 feshs Talting foom TeCTUSTon in Mk TH SReoe Fisk §md Sgudely Figk, which ady sdviliely imnect [he L
walue of iL3 fingncisl Flrunents
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ADANI GAS HOLDINGS LIMITED
(Formerly known as MUNDRA LNG LIMITED)

Motes to financlal statements for the yeas ended 31° March 2018

) intareut Rigk ;

Thek Corfsfiey H Bapoied 0 Shangi in IRLEIEE TRled dui 15 BE TAaNESSY. ifmeiling §od calh mpnaagement sSthitied The fiskd sfising From merest
FHLE EPATENCS ise Trom Borowings with varisble cerest st Th Deoup manages e ingenedt Jate rak by having | Balanced poitfols of fxed
and variahle rabe lodns end Bofroravinga. Since the company has resed funds with faed retes of Fraerest DS expouns Do oL BNEEL sk i sipnifeant.

{i} Credit Rigk

Creait fisk refery. 4o the risk that & countetparty will defsut on (ks contrsctisal obligetions resulteng in 8 loas to the campany. The oomgeery has
adopied the policy of only dealing with cred@vworthy Counler paties a5 8 mesns of mitigating the (i of Fnencial lase Froem doleull. The caring
amount of Ninancisl sisets Mcorded in the Hinencial Italemirts Fepleldntl the COMpETY MauiTas sxpoiste (o cigit fiik Cash ane hald wich
ErEvaiE Ty Pemanceal inskinutiong

i) Liguidiy Risk
The Compary MOonLors €5 nsk of shortage of lunds using cash Mow Povecasting modeh. These models comiider oo MBEuraty of i Findncud

imaFLhment s, committes funding &nd projected cath Fiows [iom operstiont The Company's obiecihe i [0 p/ovade Hnanoul (830 TeEs 10 mekl it
Burkifikd objctrend in 5 timily, 042 effective and rellable mineser 550 10 Mmankge @1 Capits hiuctune. A balince betwern ondinnaty of funding and
Fliibily i mainpsned U ough tha uss of vieious Cypet of Bonowangi

The cadées below provide details negarding contractual maturities of significans Habilties o5 o che end of sach yea end Mesentsd
A 5E 3150 Mareh, 7018 ¢

{Amgunt in 7}
Leds than Mere than
Paiticulars 'F'I"E 1Ea 8 Years !_..r_ Takal
Boiroaings T2I300,000 | 9.24.28,64 388 . B.97.0164 368
Trade Prrties TE NGB0 30N ' ' TE 080306
Other Financial ListdRties TRITA0E2Y ' ] TLIT.B0.EZH
TIERTLIET | 0347064388 - | iassnzs |
An ot 516t March, 3077
{Amaunt in )
Leds Ehan More Ehan
L 1 ¥ear 1ka 5 Yoars 5, Tokal
Boiroaings Z325607T 684 : s 2325607684
Trade Praties 2410633 . = 2R 10638
Dther Financigl Ustdlicies . . . -
3E8038 317 : I EETLIECEA
il Canital

Mananesenk
Fir (P paopose of the Compam’s capilel mandgement. capilal inchsdes innped copitsl and all pthed equity fesenve allributsBie 19 the eguity
sharphoiters of i Company. The premary cbiectve of the Compiey when managing chpgal it to wlfeguistd s abicy 10 coRlinug &4 & going
conoen snd [0 mentain am optimal capilel siruciue 50 8% Do maekrete Shareholder vabue.

Thi COMpany MENo's SOpILA uding goacing ritio, which iz net debl [Bociowings as detailed in note 100 71 Bnd 13 less s and Back Balehoes and
CuTent evestmens) devided by coba capEal plus debt

I s an s at
Farticulars sk March. s01E | 3tst March, 3007
Lamigunt &= B) LAsmgant in F)
Total Borrowings (Refer notes 10,71 and 13} AP0 209 2325607684
Lesy: Cutrgnd Investments (Refer note %) 52N a4s .
Lirdd: Caam and Dank Belsaces (Fefer note T) 41 e B33 607
it Dt {A) MM—“‘H
Total Equity (6} | 22305Tae a3
Totad Equicy and Net Dbl {C = & + B} 1240528001 LIZAS2A
= -
|Geaving ratia B2%] 100

Managemsen moniteds the tetunn on captal a4 well 85 tha levels of desdends o eQuily tharenoide s Tee Company i bl Subject bo & externalty
impotied CApithl reqidrementi. Mo changes weie made m the objectives. podicies of processes for manaping capitsl unesy Ehe years ended Vise
March, h01E amd Yise Marck, 2007,

Mised: 21 Contingent Liabiities & Commitmants (bo the extent not previded For)
a} Continpent Liabdwies . Concingant Labilitis 5ot provided ot ; WL (P, ; L)
b) Commitments | Ty




ot 23

ADANI GAS HOLDINGS LIMITED
(Farmeorly known as MUNDRA LNG LIMITED)

Mobes te finbneinl sratements far the year ended 31" March 2018

Earning Per Share
Far the Year Ended For tha Year Ended

n sl 31t Morch, 2018 It March, 2017
Pt PrafietLois) afoer tas seailabie hod
Uity ihisholders {105, 70 E90) (795 154
Whrghtied i Bgi number of Eguity Shares 50,000 S0.000
Face Value ol Equily Share 13 0
B B Diaped Eaning Pav Shase 2,009 &2} [¥8.E2)
Dipclotune vl MSMED A

Thaprd grg g Micny, Sangil and Magdwm Enterpriset a4 deleed in the Micne, Seadl and Medum Eﬂtﬂ;l'l‘ll!-ﬂﬂl’lﬂprnlﬂl Act
2006 1o wham the COMPANY OWEE duEs o aioowent of pnncipal amaount together with inbenest and accardingly no sodtioss
disciores have been mede. The sbove slocmation reperding Aiom. Small nd Medivm Enterpiises (s been determined o
R AT S0EH BRTHS hawe Dadn idennilied on the bavs of information avsdabie with the Company. THE had heen felied upon

By {ha ainSEare

BAelared Parry Disclogune

Disclosste of transactions with Rolated Podties. 83 reguined by thd A% 24 *Belded Padty discioiures has Deen el oul @
separate note. Retated Padties a4 defined under cisuis B of the Ingd AS 34 have been idengified an chabasis of fegeiantation
made by manscemenl and Information avscahia with the Compary,

UStimpte Holding Campany
MsMding Entay
Submidinry Comaary

Fallow Subsidiany
{wich wiehm DransacCions dore Sunig the yoad

Lt =db 41 I
SAAEN D ITBNLECCIONG Gi3nE Ouling Ehe yioath

oy Manageiment Pesonnel -

Adgrd Enbe provis Lvsdted
Mahafu| Pevner LLP
Asars Gan Lirmooed

Adand Agri Fresh Limited

A 2pi Wysmar Limited

i Jinkumes Aol
S Hajeey Theema

LIT. eligy ™. Manaoeysl

Hatw'e and Wolume of Transactions with Relstad Pation N _ ﬂ,l.-"l:hﬂ
i T Wl I
Transstion duting the yead:
Purghases of oo0s Al WA Limiced 50835 000
Sale of Goody Adani Wémar Limited + 24,071,804
ReimBrusment of Experaes paid Adani Enteipfiied Limited 19357500 :
Inberett Expenun Adanl Agri Fepal Limited 0006, ThP 6575 20%
IRLRIRLL IFE i Adanl Entoistited Limiled 694831185
Bavrorwinsgs Laopm diating che ye Adani fge Fresh Limiped ' 2325607654
Boe roweings repaed diving the yess Adani Aga Fresh Limited 2318807 608
Lown ghvies duning Ehi pies Adgnl Entenphizes Limibed 10,0808 40085
Losn necensed back dising the yesr Adanl Entarpnses Uimited 20757 200
tsaue of Preference Shares #gani Enterptizes Limited 23NE0.00.000
Pudchase of InveiEmanti Adand Enarpiised Limibied 2324597544
Clogang Bl ance:
Eie From Adgnh Wimaf Limited . 2401 B0
Adani Ersayprisey Limited I0.00LAS% 20,564
D T Autand AL Frpsh Limaad . 2XF55 07684
G8,34.51, M50

s Wirnar Limiced
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ADANI GAS HOLDINGS LIMITED
{Farmerly known as MUNDRA LNG LINMITED)

Motes to financial statements for the year ended 31% March 2008

Micke: 33 Other Disclowurer

(a) Prvious yars fguies hiee Daen FRcEEL Depoupsd and TeITASgED, WisEGRT NECESIEY 10 Canform Boo this years
elasilication. Funhar, che Fgun hree Doen rounded 0 Lo DR Pelenesn nupbe

M) Tha Mraescial stabesenty were siatoved [ot 1ase By b Baed of deecticds on 10th May, 2018

A paf cur atiached report of #ven date Foi and on behalf of the boad
Foor DHARMESH PARIKH B GO ADANI GAS HOLDIMGS LIWITED
Chamered Aocouniants

Firfm Eagistrazion NymBss | 12054W

r-!l'_\_"'_'-‘-[j 3 1;'_-QQ. 9 [

Yok DRt RUALAY T BAAHADEVIA
; DrecLor
0. A PARIKH DN : QOOE4TED
Fasrnar

=T & spllinditdle

AATINHUMAR JALLNOHWALA
CHrecLor
DN : DA TEEE

Fuce | Ahmadabad Mage : Anmiadabad

10 BAY 2018 s 10 KAY 218

128



Annexure 13

COPY OF AUDITED FINANCIAL STATEMENT OF ADANI GAS LIMITED FOR
THE YEAR ENDED 31°" DAY OF MARCH 2018

ADANI GAS LIMITED

BALANCE SHEET AS AT 31-Mar-2018
(% in Lakhs)

A% at
Particulars Motes ST o 3018 YT TRsr 3077
ASSETS
I NON-CURRENT ASSETS
la} Hioperty, Flant & Eguipmaent 3 HEH16.42 80,189,.81
{b) Capital Wark-In-Progress 4 10.82.81 B.665.03
() Goodwil 2545918 254918
{d} Other intangible Assets 3 507.37 441,44
(1 Financial Assecs
{i) Imvestment 5 12.400.00 B.500.00
{il} Qeher Financial Assets G 1,901, 78 905.92
{g) lncome Tax Assets (Met) 7 316.75 241,32
(M) Other Non-cufrent Assets 8 fi7 48 Bo4.47
115,191.79 102,387,171
Il CURRENT ASSETS
{a) Inventories 9 4.215.74 3.B6B.50
{b} Financial Assets
{1 Investments 10 1.261.22 55267
(i} Trade Receivables 1 6,426.03 562112
{iif) Cash B cash equivalents 12 238330 1.564.49
(v} Bank Balances other than {iii) 13 45.09 2.5%
{v) Loans 14 35916.31 48.529.22
{wi) Other Financial Assers 15 SE6.04 56.65
(c} Other Current Assats 16 1,671,686 339831
5229539 63,593,851
TOTAL 167.487.18 165,980.62 |
EGLITY AND LIABILITIES ;
| SHAREHOLDERS' FUNDS
(#) Equity Share Capital 17 25674.20 25 674.20
(b) Other Equity £3.114.95 45 B10.36
Total Equity B88,789.15 . 484.56
LIABILITIES
Il NON-CURRENT LIABILITIES
{a) Financial Liabilicies
(i) Bofrowings 18 30,991,90 32.067.27
(i) Other Financial Liabilities 19 23265178 20,214,225
(b} Provisions 20 230.52 21817
fe) Deferred Tax Liabilicies (net) 9.959.01 H.842.63
{ad)} Orher Mon Current Liabilities - 3
I 64,433.21 61,342.32

129



ADANI GAS LIMITED
BALAMNCE SHEET AS AT 31-Mar-2018

(T in Lakhs)
I 3 As at
Particulars Motes %7 Fhar m mm_
I CURREMT LIABILITIES
{a) Financial Liabilities
(1) Borrowings 21 - 17.000.00
(i} Trade Payables 2z 6.068.61 5,.267.45
(i} Ocher Financial Liabilities 23 7.029.55 9,859,565
(b} Provisions 24 335.84 365,74
(e} Ocher Current Liabilities 25 60477 6560.90
(d) Income Tax Liabilities (Met) 26 226.05 -
14 264,82 3515374
TOTAL 167.487.18 165,980.62

Significant Accounting Policies (Note 2)

The accampanying nates are an integfal part of the financial statements,

As per our attached report of even date

For SHAH DHANDHARIA & CO.

Charersd Accountants

Firm Registration Mumber : T1B70IW

PRAVIN DHANDHARIA
Partner

Membership Mo, 115490

Place ; Ahmedabad
Date :

10 MAY 1018

For and on behalf of the Board
Adani Gas Ltd

Director
CHM DO0QBAS5T

Flace : Ahmedabad

Date :
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10 MAY 2018

RAJEEM SHARMA
Whole-time Director
DIN O : B4188

7

HARDIK SANGHVI
Company Secretary




ADANI GAS LIMITED
STATEMENT OF PROFIT & LOSS FOR THE YEAR ENDED 21-Mar-2008

[T in Lakhs)
%Mo, [Pardiculars poTes| FOf the Year Ended | For the Year Ended
M- 2008 -Man2017
1 |Resinsig fioem Opprationg T 13052508 TG a4, 20
i |Osher incomse 28 fied-Res 4,053,564
i | Total incame (1=il) 138 35780 120257 04
iv |EXPENSES
Cost of Materials corssmen Fi] 28,7360 2697 a3
Purchase OF Scock in Traoe 30 SLF0N a3 40 BER.OZF
LS
E':':IT'I"I-'H inygrstiry of Finished Goods, Wark in Peogress B Spock in 1 £a.08 anse
Excise duty 0n Saie of Compdasend Naiural Gag (CHNG) B3G5 7503 95
Employee benedits pepense » yEza LO%6. 4%
Finance o 1] A53E A 447604
Oeprocialson and Smoriseon eopeiss 3 53001 551691
ORrer eapenses ST PGE4. 65 IS0
Tokal Expenses 112,628.35 98,5592.06
¥ [Prafig f (Loes) for the year before Excepticnal items B Taxstion {11 - IV} 26,729, 48 #1.705.78
Wi |Esceptional items 35 (L S 3] |
VIl |Profit / (Loss) Before Taxatbon (W« V1) 20. 710 45 18.609.09
Wil |Tax [Expansm
1) Current Tax B.282.00 4,654 46
(2} Adjustment of samber pens 45,08 14,42
{3} Deferred Tas Linar H.0%
Taral Tas Expontes P435.08 548993
X |Profit f (Loss) for tha year (W1 - W 1729040 10,1196
X | Deher Comprehendive Bcome

« Bbem thit will be reciaeified 0o Profit & Loss

- Btsm bhat will nat ba reciseaifled ks Drafic B Lacx
{3) Remeasurement of emplopre DEnsfit cbligations
{b) Imcome tax relating [o these ibems

Tetsl Oefed Camphehiniive Moome

(50.94)
fa.a3) 1763 |
. 13

14.9%

%1 [Tewsl Comprobensive income For the Year (I » ) 17 304855 10,08%.85%
XNl [Earnéng ped Bquity Shate of T 10/ gach ; 40
- ik 6.7 .94
- Diluted 6.7 394
Significant Accounting Poliches (Mota 3)
This aCCOMmDanying Noes 3¢ &n inteRral farm of the financial sLalements,
Ag padt oyt sttached feport of even dake For pnd &n Behalf of the Bomg
Adand Gas Ltd

Fos SHAH DHANDHARIA B CO,
Cranenmd AcCounLaids

Firm Registration Mumder : 1TIEROTW
St S,

PRAVIN DHAMDHARLA
Fanner
Membetship Mo 115490

Pusoe: hmedsbad

e 10 MAY 1018
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ADANI GAS LIMITED

STATEMENT OF CASH FLOW FOR THE YEAR EMDED 31-Mar-2018

— —{f.in Lakha)
For the ¥,

Pactloidpes et B
CAZSIFLOW FROM CPIRATIONS
Hat Profit Before Tas D671 A5 15,609,089
Adpaitment for
(D0 BB FO U TN ) Pl 1% 8101.17 L0697
Fanpnor Cost L el 4435 Sa
I il ihcome 3 DE4B 55}
(IncemelLoss Mo Sale of Curtent inweit henty [ABESE) (4502
[GEnl Lot on Sale of Foed Asies B ED LR

i@l Gaiaiieds) Transterned 1o DI THED (50 8]
Pt fiv Duuteful Oebt Loans B Advancey. (Wei) [1 raj) 1115
LaBDtied Mo Lvsgin Reguied 393y (TR
Write-olf for Dowbilud Debe, Loans B Aowaeies N a2 2
Expegsiangl (tem g BOSE &%
Totsl Adpstments 0o Net Profic 0¥ 1568 TER41.0%
Dperating Profit Befiere Waorkieg Capical Changes 304513 TH550.28
v for:
Trade and Ocnet Recshables (LO91.73) (AT R
Insencones (347 3a) 152
Cithar Fmancis Assrty {74 180 (6%17)
Qehir Mon Finangisl Aasti 1LrG4. 1% 1LNEN
Trade Pavables nog #2ove
Pt (V55 HmEF
\Duher Finamcaal Lisbatiss T6T.35) Ws206
‘Duiner Man Financial Liabilives (56.13) |aaET}
Total Warking Capitsd Changes 2108 1900.88
Cail Genersted Fram Dpeisticei ITAGE.2 30.550.17 l
Dieect Tan (Paidy Refund (BTG4} {4, T2.55)
tet Cosh From Operating Activities ZH, 509, T Fa|arez
CASHFLOW FROM INVESTING ACTRITIES
PulERJLRADTLDN [0 Fiked ALieis B Capitsl Waik in Progeess 14140 54 1234789
Capd s Aatie gt REES ) F18.00)
Sale of Fixed Azt (R 1 iR ]|
Redemationd[irsestmand) = Deoosils (A2.54) {0, &5}
IntEnest Recened "ol 1204 4%
Wrvidirsand 5 Jaing Verdane [£. 500,00 Brso.0o)
Dy oo b o Mhutusl Fung ¥GH. 55 &5, 02
ﬂ Apvaneds bhd Depouts grven b federend Bate fgm Mediced 1261507 17arss1)
Het Cash Liand im irewiting Activities (S840 34) poszsan|
CAEHFLOW FROM FoANCIMNG ACTIVITIES
Procesds of Long Term Barmonings AT T 20290 66
Repsyment of Long Tern Barmowings (V50,887 BE} MasE s
Proceeoy Heayment from Commecil paoe {15.000000) D540 &)
Froceedi I Rapavment of Sndit Tenm Bodrcwings (200000} {4.400.00)
IngEres Paed (502 T3} {4452 65)
Secunty Depovt from Cusiomer B conirsoiery 102E 07 203822
Net Cavh Uned for Finsncing Activitiss (6228 0741

T
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ADAMN] GAS LIMITED

STATEMENT OF CASH FLOW FOR THE YEAR ENDED 31-Mar-2018

S, |Perticulss For the Yead Ended on For the ¥.ear Ended an
3% M-3R 31-Maw- 20T
O |Het IncressaDecease) in Cash a0l Bank Balances (A= B+C) 151736 39,86
Cash and Cash Eguavalenss &t the Beginning of the year LUTIE LE8T 31
Cash s5d Cash [quivalerds at the snd of the year LR FALEET
Compepsrsrs 0F cash snd canh sguivslants
Cash on Asnd 164 1058
Ehigees pn mgng
Baianoes with Loca Bk
+ I Cadvan ADcousl anme LYEEM
- in Flwed Deposit Account L365,00 200 00
|Hﬂmﬂ\umiliw 1251.22 55267
[Tetal cash and cass eguivaients | Refer note 100 72 ) 3,534 52 FXTERT

Sigaificant Accsunting Pelicies (Mete 11

The accampdsrying fddes &8 Sn inCegrs part of the Mnsncus waremencs

Ay per our getached report of even date
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ADANI GAS LIMITED

STATEMENT OF CHANGES IN EQUITY FOR THE YEAR ENDED ON 31-Mar-2018

A Equity Share Capital (% in Lakhe)
Farticulars o, of Shares Amount

Az ac 1" Aprll 2016 256,742,040 25,674.20
Changes in the Equ-r'r_-Sharll Capital =
As at 31 March 2017 256,742,040 25,674,20
Changes in the Equity Share Capital -
Az st 31" March 2078 256,742,040 2% 674,20

(T in Lakhs)

|Particulars Retained Earnings

Balance as at 1 April 2016 35,724.51

Adiysiments

Add : Profit for the year 10,119.16

Other Camprehensive Income

Remeasurement of employee beneafit

oblgatians {33.31)

As at 31" March 2017 4581036

Balance a8 st 1" April 2017 45,810.36

Adiustmants

Add : Profit for the year 17.290.40

Gther Comprehensive income

Remeasuremant of employes benefit

obligations 1419

Az st F1Y March 2078 E3,914,08

The sccompanying notes are an integral part of the financial statemants

As per our attached report of even date For and on behalf of the Bosrd

Adsni Gas Led
For SHAH DHANDHARIA 8 CO. p:&w ADANI RAJEEN SHARM,
Chartered Accountants Director Whole-time Diredtar
Din GO0p4188

e R S

=

o
. —

PRAVIN DHANDHARIA
Partner
Membership Mo, 115490

Place : Ahmedobad

P10 MAY 2018

Company Secretay

Place : Ahmedabad

°C 10 MAY 2018
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CORPORATE BeFORMATION

Audigri Gas Limiced (ADL) wirt. origemally incanpodated o Adenl Enengy PP Lissted on Sth Sugusc 2007 as Puniic Limited Company
wnded thie Companies At TE5G wide il UADI000F G0 C0AG55Y B & Pl CEGINERTE iy ot NG HOouSE”, MY A Rl
Credn Hoads, Ahimedebad B i having corporace office @t BIn Fioor vieilege Foute. N, CAGERdyA Lmangears, Anmedsbas
FEO00F. Sotkegernlly Al Enegy (WP) Lod vk rendined s Adam G Lemited wde Ieesh (ernbcats 88 Incorporanon
EONSEUENT Lpon CHgnge of e Jatied th Hiriisdry, #9010 5 w8 Paiy il Gy pl‘ e Gas Hm Limstpd. Tha
EOMplsy CAFEE S0 1N aoinvily of Cay Gas Dofnbuton end dibibutes #nd bramspadts Marural O 1o Domestic Commmielal
Industrial and Vehitle ulars. The comaany i3 prewently aperatng in Anmadabad, Vascstacs, Fandstsd sni Enui.

SHGNIFICANT ACCOUNTING POLICIES ADDETED OV THE COMPANY M THE PREPARATIN & PAESENTATION OF THE ACCOUNTS :

*

STATEMENT OF COMPLIANCE

The Fingnoial steaments of (he Compiry Nive Been peosipd Neccondancr with INCiah Acceunling Stenasnos (n0 AS] notifed
unded secign 133 of (he Companss Act 2013 read wich the Companies {in0isn Accounting Stesiidl) Roks, 205, 53 smanded
froes pemer Lo D by the Companiet (indian Accountng Stendangy] (Aemandmant) Rules, 2078

BALIE OF PRIPARATION OF FIMAMCIAL STATEMENTS

Trass financisl SLalements hive Bdn Drepaned on the FPEIoncal COAT Dabd expEsd for Coman Neuncisd instnaments fhat st
madkured al T valuii &1 the #nd of sach feporming pENDO. &5 expiained in che sccounting palicess. Feit value = the pece Dhat
Wil De fecened L0 S0 B0 EESel o a3 D0 Crandfer @ WaDECY In s Ordery TANAECHSn Batwaen Lhe MBGE DRTICORTTT M the
M et s

The Financial statemamis afe presentsd in B0 Be2apl when olFerwie aked

LISE DOF ESTIMATES

Tne preparation of Finencisl Baements o condormily weth Ind AS reguines MANREMERS 10 ok DMLMEN Ftimates and
sarumgEtions that sffect the fesiced ameunts of sideti and lukidieg (Souding contingent Babdcir) s the repoTed INCome ang
FApehied dhing Ihe yesr, The management believes IR 1% S32MB1ES Uik i Dinparasion of the fmantisl LALesEnlL B prudent
A reamnaiie. Fubai resuils oouia SfTed Que 1o these Pilimates Sn0 SHEENCES DECwadn Ihe SEEUN LTS 5030 ThE et imates se
PECSGNILESE IN ChE CEr DDy 1 WNCN DNE FOSLILE B@ L0 § R Braingd

Edlanisbei did smiumpbions are fequiced n partioeiar fon

Sty lite of tanpibie assets

Diefermangtion of tha esbmated useful e of LESGDIE SiiaLE and Che sisrisment o8 b which components of Uhe CoOM May B
Copstlited. Uiyl Bfe of Langitie aatity is Based on the (ife presoibed in Schadule 1! Chi Compames A25 2013, 19 casel whers
he Pl e i ofTerent Trom (R predinned oy Senaduls B & o Deed on (Rchnics SO0Woe. [esing #ie iTHesl U miute of 3F
el FemAt 0 IR a0 o BUNG CONdIDDeE Of ChE Sdtil, 2840 hiikory 8F fepligerhent gnd masnienante SPPOEL. Aasumprions
S NEED LD B Made, when e Comiisny auariies whether g0 s5581 may De S0 Laded and which comgonents of the cost of the
SIEFT My B CRoataked

i) Bacognition of Seferres tax

- vy PRI o Ty = e O QOTRINR LA BREELY DAL SAN B FRESENined, Based upon
i“mmmmllﬂ*ﬂ”ﬂhﬂlﬂ-”MHWHﬂhmmWWWWHHM{#
SiferEncad feveraing & account of avadabie terefins Trom ineome Taa Act, TG, Dielerred cam #55008 FTHgnised B0 the esiens of
Chim SRS Sanamy dalmiv pd Laa kability

i} Fud vatue measurement of financial instrumests

in dtimitang the fair viioe of frgcial Jasers @nd finsncasl REDEDEL Ehe COMpaNY wiel M obtenby QuLs Lo the exient
arenBable. Whielw Such Livvel | bl 8@ hol dvislabie, (P Company £SLaDIENES J0DIDDNALE valuabion echngurs and iNputs £a e
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ATOUT IN VEAAITION DECHNeguars 570 INCLS Lied in deLMMinng Ene Tair wissr of vanoess SLSErS 300 LESdily aie dinchoded in robe 18

i} Becopnitinn ko Seaietement of sther proviskng

Th (SCOQMLISN dad Madiutement of oEher provnsions ane based oo ine ssesament of the peobataiity of 81 sutfiow of resouoes,
mﬂmmlmﬂlmmwﬂww'ﬂwﬂ“tTillmuﬂmuritmumna!mg.H'm“
Eheptglat e waty Frigm (he figute maiudied in o prewrsont

¥l Daficed  Sanafit  plans

T edigatesn armsng from the definred benedit plan s DEDITTNED DN DN D5 oF BLLBAN IESUMPEIONE. ey BEtyarisl gyaumplians
enciude DHCOUNE FabE, DEndE in LMy $RCLEIaN g I expectancy.
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CURBENT & MOM-CURRENT CLASSIFICATION

Al (P aials and Babliigies hove Deen ClESSTiog oS Lot &F NEN-CUNENE a5 Pa7 Che EBMBRTYE ROMSl ogeraiang cycie and other
crigi s oul in Schedule I 1o the Comgunies ADt 2013 Bassd &f (59 nstuce of schibed and line Bebeeen hE SCTheTink
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INVENTORIES
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e Pkl
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COSM AND CASH EQUIVALENTS [FOR PURPDSES OF CASHFLOW STATEMENTE)
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CASH FLOW STATEMENT

Cash Flows @ FEDDITRD ula’g wWBi b el Seihad wheiely proli Does) Sefore exrraorowary IGems and Lii % S EDS for BN affecty
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PRQFEATY, PLANT & EQUUPWENTS
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w:nmmmwmnmﬂnm:muﬂmnumemM,

Al grect COSE MALIDULADIE 10 FELZACTivE BSEELY AR EAPILIIIRD 15 Lhe aturs. DHBeF SSrect BApEnsEs ie CODLNIEES [0 MO &
properien of me value of 1Be it Boiewing cost nelateng (o scquisition J construction of Property, Fant and Equipment wiicn
takr suistancal pered of Cime £ Gre feady for it inEENded Wi Bre B0 INChaSed 1o DhE GalEnE Ehay NEste s Ehe period Bl wach
EELELR B RSO AT OE DUL 00 UEE

Sulmeguent Fxpenodure islated (o an dem Urh'ﬂ'ﬂ'lﬂ'r. Fiant and Equegemant i sdded o as Bool walue oy of il incresses the Tubule
BCOAGTIE Baafils Fam (R endling sviel berond it peevioutly SRSl Sandand of gartermanes &R Whar axpenies an gEnging
Progenty. Flant and EQUIDMEnTs. inCluding diy: Do-dy MGdil and maintenance sapenditune and cost of fplaceesg pars, ane chaeged
12 bhie @l anad bous for thie penad during which SUCR exgeniss are Incured.

136



]

]

)

ADANI GAS LIMITED
HOTES TO FINANCIAL STATEMENTS FOR THE YEAR ENOED 31-Mar-2018

Spare parti of Medi mising the Sefiniten of PPE, ssther probuied sieng will squipment o subsegquenily, §rF Cag2ahied in he
BLSELS CMTYING AMBunt B¢ IRCoghited o5 uepgarate saset, o SpRroonlEce. Moweer ol of Qiy 19 diy Mecaing S8 IRCOGMMERD B SO
Brigds @ incuired. Cost of 08y Lo Gy Servld Preminly include dogiy of ke, conseraiies and Coal of Ll spare gerts.

Ledsehold fand B camiesd af Cose ng of Laass Py 4753 REDEVLED 0N BOOUILHLON (Ratesl, il ivduced by SocumuialEd
aaiiraan
Trat Matursl Gy (M) Satritrition yyalems for PHD CoABRCLIBRE CoMMEloned an commencement of suipey of QF 1o Ehe noradus
EONLMERL

Tha Crall gutiett are commistionsd an commascamint of sals of CR0 (8 1R Euitomeii

A Eem of Progeriy, gnc Bnd eQuipment it S eLognirked upom Sekaois! of when no FUCUne 8ConNamic BEENLY are pxoecied o aria
from concinued e of e suser Any gl OF Mdd Seing o0 iRe Gnpoisl of teticemant of Peopeny, plant and equipment
deberminad 43 Lhie Sfle/ENCE Btveinims the Sales proceeds and the caimping smount of I S58405 A00 & (RCOShried in prafic or 3s
‘I‘Mmarhn-lu-mr-nmummmmmmmwwmmmmmmmmm

Exgpandicure incurred during the pivind of fomtruchen ndloding A0 Odeed B indigel owerbpady, IBaELE shd relaed o
CONSINUDO iS BN FONA ST BAD 6N CmEetan [ME S04 Sre alOCated {0 Dhe retpacive Nined J5i

ERpIEgisLGn BN ESIRLE ACQuieD DapUiEd Off Qunhhg INe yrdd Frinded on geaerale Gess min efernce bo dabe of sodgipess’
gl

Pioperty, Fant and Equipmant &8 depleciated 6n straight ne hasi ower She encisated uveful bves a5 folow:

s
Dirspesrbery
Canapy

[Coscooes
Strel Pipes B FRDNGE F0 yaih
PE pigeri & Fitpingd 20 Yok
Darwicien BOI% in the yesr of incurience
INTANGIBLE ALSETL

INCHAGRE BSLEIL AN MESSiOed 82 i Sondelidatian o for atguisibon and sre amormeed ovel hew rtimeted useful ihed onoa
mrmght-line bawe MHHMWHHMMEMMlhermm Th ssCimatind wialul life of the
INCEAGHOIE BSLHE B0 CNE BMOMIZALON [EnGD BN Jinndweisd AE (M @l of pach linsncisl year snd the ametifatian mathod is coveard
£o teflect 1 changed padtenn

Gaadwil pinuared i o tesult of demerger of COD business Trom Ades Enegy LI¢ i mestuied ot net vilue a5 ot 35 8a15 A per
LW ABGUINGIETGS BT M1 A, TSl SN 0L T @MOriRIaIon Dyt will De CRECKED NGl IMDaYMent 81 reduar anterais oF Dems whan
IR 3 n SR LA InGICESions Chat the poeradions of the compasy or any of 3 N0 B Mmaaine

angibie MLEls e SMeTTaed ON SIEIGhL ine B svel tha sitimeted uieful lite a3 beiow

Estimated Useful Life
Lwaied Sl L and Chvwr i pengd of egse
gt of e of Lang Deidi (e ponad of Righls

FANCIAL iINSTRUMENTS

A fin@snoiall iINSCROMENT (5 8Ny CONYBCT CNAL gevirt N3 [0 & hinangssl siset of gne entily #nd @ Binanoal babkey of Bguily indlFument of
anacher eniiy

Finanoi #aes and Tndsoal BaDnoes Mo welily Measured ab fair value Trmmm“mmwm“w
ACUmtion & iue of financisl sytets Snd INANCUE RaDGCEL [0IMer TRaA NnANCEl Bidell 800 Pedneial kabiibes ot e valee
Chigugh profil & 124d] are 28003 12 oF Sedudied Frem (R Tair value of the financal 343645 OF HiNBACAI ligklites, i Bpaigadisie, on
il rElagnaion. TIRNSECHN COMY Seithy arNDULENE 12 the scouitilipn of findncisl susets OF Mimancis lisbiscion ot e wHus
trough profit of logs ane Petopnaed mmedisiely in Staceswas of Frofis and Less

An By UNELTGIRANG B0y CONCRICT 1ML il RnNCrs & fekidual inDrest in the susecs of an entity SITeT 080icung all of 15 WBSHiLHL.
Cguity instruments. iued Iy & COMDETY BnlEty 00 ICOQNILED O Uhe Srncied rebemed. nal of diect maus couta

hj Fmancisl Adsets
Al Pargnaial Fdels, eudesd imvrslodnd in Subsidianes, FS50CUCRS BN jEint vEnTUTES 808 PCOENHED Velity at Tair valss,

The messunemang of Finencal assecs depends an chew clessidicsion, o dewcnsed Delow

137



ADANI GAS LIMITED
MHOTES TO FINAKNCIAL STATEMENTS FOR THE YEAR ENDED 31-Mar- 2018

W AL gmoneed C03L

A fnshiaal SR s masiured 8 Uhe Amaviises cost f Daln (he Tolowe's cundibion aee met |

(8] Thae saasd 5 meid wishin 8 buungss model whose oljective 18 0D Pesde a00ets Mol CoDecting Sontractusicash Mo and

(%) Contracossd berms of The a8 give e, Oh Apecified Gate. to canh iows LNaT are solely Saymends of principal snd rdes et
(PR} on the srincipsl S=sunt saatstanading.

This Categony i the most relevant bo the Comgany. Alter initlsl Mesiuiement. wech Fnancal s1aeis are SAnupquectly mesduned ot
BRSPS coft uring Lhi efPective intenexd rate [EIR] method. Amortand 2042 i Saloulped by taking wiaacoount ey diseoust o
DRI S ACGUISIDGS and MeFl OF COLE that ane &0 sdegrsl pbrt of Ehe EIR. The EIR amonisacsas it incuaed i Finance Rooms in
5 Stseman of Peolfs and Loss The kosses ansing Tom sSgainsens e rescgnised in ihe Sastement o Prold sad Losd Teig

LA PRty GETHT ATY SEEIFY L0 (F B0 ang DEREr it R

I} Az Fair Valus theough Deher Compresenabie income [FYTOCT

A fnancial BEset i Classifers 85 8t Uhie FVTOC) f Dodh of (e faikani g CNLene st mat

&) Thit afps trwe OF ENe Dulinenid Mmodel I8 scheved both by coMTLING Conr SCtual 2AR Fitra and Sy the lindncisl et ang
() Cont/actum trima of Chip aNied Grod (oll o G0idiTeid dabics (9 Gkl Plgens chat 300 B0MSY DEyMmien1s of jiestipd| and intenest (SPR
ot L prongigesl $emgaend gutiiandsng

MmmMﬂHﬁlMWWﬂmWMum“ﬂiﬂwwuiﬂ Fad walu. Faar
VHUE SEARMEnLE S0 oL in the olhid compinhenie inceme (00 snd on derecogniion , cumuiblve Gadn o lds previcuily
recognised i OC1 s reclessfied to Scetement of Profic and Less. P! squily inidruments. the Compaey Miy mise an wrevocabie
PN 19 piebenl fubiegueend changes in N‘Il'"l!’lll-ﬂl.llmm if the Company decider to claiaify B FOUILy INLFUMEnt 55 &t
FUTOCL, chen all Fair walue wgird On TR q Oridends. Bie TecopnsEd in the DCL TReve 15 no recyeling of ire
maunte From OC1 to Sestemenc of Profi and Liﬂm“l.ﬂlﬂlhﬂm

3} Az Failr Value through Profin B Loss (FYTRL)
FYTPL i @ kol categary For debt imbruments snd Setault Caregory FOT SOy iniremanti Finbssial Sris snSiuded wilhe the
PITPL COreQoIy 40 Maatuled ol iy vliye mibh 8l e85 Fecoghaed i the Stasement of Prolic a0 Lo

i BRSLDN, ER Company Say sct 10 Seignate & debi inairument. whegh oinErwess meels amer e coil of FYTOCS entena, a4 a8
FYTRL Howerver such eiecrion m sioverd omy if 00y 40 redute & pUminatel & MESIUTETERT O FEOOGRLIGN MCONLSTENCE
[referted 12 43 Ecounting mismarchy

Derscepnition
On getecognile of & financisl sits, the diffardsce betvween (R aped's Cacryving amound and the sum o the consideration
TGN 30 FECHVADIE AN Lhe Dumailative Qain o ks (P had B rebogrised in olhes comaneheniiv iINCOME and acoumulaie
i equity [ ecoghited in SLetemens of Profit and Loss i such gain of krss Wit Nave 0ChETwisi B rhognesed in SLalesal of
Pradic and Loss on dispossl oF IRar Hindneisl S156

3l af fi (
Tk Cavmpuievy Slniind. Enpicted Crede Lot [[CL ] mode Fpr mesturemand and recopnibon of sngarhent 093 00 Che Tassoal asiets
A0 DY TGk SADOSUCE. TR COMD@NY asarssers 0N @ 100wl 000G Bamn D SADRCHIS C1 Sk RSPl SEegled with iy
FRCEwalIng Based on heloncal rends nd pasl exkpenence

Tha Company foliew Simpsfied Approach’ fod IECOGNIDOn of mmaaiiment 1068 B¥cwance on ol rade McEVaLIF OF Soalfacton
Fecarrabivh. Undes the simpkfied sgeaach the Company Oor rasd rack cOaNges in CIRit e, DU IE FeCOMILES iMpaimasd o4
BicwAnEE Dated oh NFgtems ECLE BL edch mpartng dale, Hight from s iniblsl necognitsn IF cres 1k 8 sat insdgatad
ugnificanty, 12 month ECL is used (o prowior fof impaliment bivi. o, i erese Nk has sreind Bguficanty, Ghelime BEL i
uied

Il;l.FII.I‘IIMﬂmH’l‘ﬂl‘ﬂﬂmmwmmﬁlmwmeWm“h“tm:”_w
ot i Bhat she Company erprdts (o receie, dincgunted 82 che nigane! ERL ECL smpaiimand ki sduvssce Car frversal]
TRCOpELEd Suning Uni paiiDd @ fecogised &l incssa | (xpenie) n the Sticement of Profic and Loss.

0} Financisd Liabigiey

Financusl (Lpsilives ane Clasulied a1 INIEIN NECOGRItIoN 1 S SROrTLe0 £042 o5 Fai valud 1S 0ugh prefit of kga. The messurement of
Finantiil DADIIEE ORDRAEL on EReir Elainifdalees, &) SEutibed Deiow

AL pmoiEied obl

TRis & (e COLEGETY MOR ey anl L) the Compty, AfLe inisl recognition, Fmanoil bilaies. 818 SUDSSwarily MEdsures af
AMHTEED DI nd) TN EIR medheed. Gaind 850 034t &P dRcophiied o Slatermedd of Profit and Liss when Ehe lisbdities ane
Gerecoghivad o wbll 4s through the EIR amortisation process Amortised cost s esculsted by taking inbsaccount sy discount or
PRI O BSGUiRGIEN and faei r OOl (Red aie &h indegral pat of the EIR The EIR amoicisalon is inchuted a5 Nindnce e25ld i
his SEavEvsEsT of Pofic and Lo
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AL Talr walus bhraogh profit or ks (PYTEL)
Finaneal Rabilitien ot Falr value through pofa or ioss inciuds financl Uakilities held for tradineg and financisd lsbiaies desigasted
W il IRCagniled @i pach. Sodaegueniiy, My ChEnpes i Faid walye are fecognised in the Statamant & Prafit o Logs

Darecopnivken of Financlsl Liabillvy
A Financisl BaniMy i dereceganard whish e cOIGEIGA under the ketility 15 dacharped or careeiind of mipites. The Sffprence in (he
rLpeCire CRirying aSoomiy A reopgnied @ tne SLaement of Pralic @50 Ledd

) Garheabhve financlal inidruments

inflssl deCognition snd SubleguEnt MmedEeEm et

T Comguenty uites detmatae hinancusd (el s & st gy Torweed 09 PEGnE CulfEnCy CONLTACLE 10 Hedge o2 Forepn ouirency
il MWMMMNMHMHHWIMW*M“J”;“M prafiL oF lods
(FVTPL) Defvatieit are carned i financisl aists wis the fair vador 15 poaities 2o a3 fingncal BabBtie when the fae value
[ [

vy aing of Meades Biiung Prdm changes in ihe L vaiie of DRVaCs Mearinl iNSITUMmest aie recogniiad in 1He Statement of
Pupfi o Loas a0 | gponied well formgn Sachange Sie{iony not veilber resuils Frees opersting sCtmilice Chistsges in Faa value
and geniTiaste]l on setlsmant of forsgn culiency DREnE Pnasnal S umenll isleting to Bed rownngs, wiich nave not been
ddlighaied ai hedge aie recorded a3 Tinance expenie

FORERIM CURRERCY TRANIACTIONS

Funetiagndl and presnstation

Thie finsnCisl SEDHSENIE A preiented in indian Huges [INK]. whah 5 enony’s funcoenad ang preganianen cumency.
Trangsctlond and Batsnced

Foneipn curmency Ciinaetions o Dantiaied inta Che functons Cutrency, ol ndial recograion. Singive exofhespe rales ot the
Baaes of the ransactinns

-'-Ilmnrmrlﬂwmﬂmlmmmnuhulrlumnummmnmhmm.
Exghangs fiife g G el of iranatation of moneCany iCems e recognmed @ SUa0emen of Profi and Loss with
ine engepion of enchunge GiIFferences arsing on igng-Ley m fanegn Curtency manstsry iCems recognissd © the Finencisl sessments
a% al March 312000 and redaced do acquiidion of & MEed SSSE05 &0 SUCH JERRENEE e SaGE R and DBEDIECI 38R vt the
FEmaing uleful ife of the felated alist Nof-monebery iEems e ane messured in Lerms. of Riszone sl 2ot in & foreign cunieasy ie
gt metianatsted

Emplyee DENETE NCIu0Fs raluily, COMpeniited abienivi, eoaliibubon (o piovidend funi. empioyees Rale wrsumance and
B A i Purd

A) St tarm Emgitipes Benafis

A labiley = recognised for benehits aooning Lo @mpioyeds i respect of aslanes and wages st the undiscrunbed smount af the
Lty wagecied 08 be pasd wholly mthin iverbee manin of rendening ke service

N4 Bsik Frmnloemant Nanafiie

Dafitend Banefit Pliad

e Company apeiates & srfined benelit pratuity plan in INdis WHICH [4QUANES CONCNTUIIONS LD DF Ma0 13 g separaiesy SRmerssier oo
fund. THI‘W“ﬂﬂmmmflﬂﬂ*mm{lﬂﬂlmbﬁﬂFmﬂmm“mmwm
indepeadent dctudly. usng Ehe pIOfECIed unit CRESE menod The nabacy Tor glatuily id funded ernually 18 & Slatuity fusd
Mnnained with (me Life nduranse Ceeporation of india

Re-maaiptements, Sempriing of sctupnsl gams and iosees. the SITect of e 33340 COGNG (Eacktr bl interpas) a0 the retum om
Dlen SLEELE (EACHITING AL IATEELL B FRCSPRSES IMMPSatey N the BMBN0E ShES WiEh & CONEMGMARS S48 oF crodid o
retsised ganmengs iheDugh OC! in the peripd in which [hiy DEcur, Re-sasiyremerds 'e rod neclenited (o profic & 1634 in
e guens peidy thhultlhlt-mﬂhrlmmlmrmummmﬂmmm;,rm

The Company recogrises ihe Foligwing CRangds in De A OelineD Denehy SIAQabes B &7 eigenis i the Standalons Finencal
BLMEEs 3 prodil e lods S ha e iCem “Employee Benafit Expenie”

> Sfvice SOkt NSIUging CUNBNE MBIVIOE COLL DAAE MENACE CO3L QNS and IDSSES 0N COLAVEEnIS SR RON-gulsne SeLimments: snd
¥ NEL s BEE BaSEriE &) INCOME

Fed 1he purpots of preientalss of defined benehs pleer the JI0CEBION BECATEN SHDIL LR ARG k54 LRI prenvilions Ful Seen maoe
&% detevmined by an BLludiy,

Oefired Conbritation P

Ritsrament beniehis vt the Foun of gigeadend Tund @nd supersnngation fund e 0eTned CONCHDUEIoN SN The Cesspany has no
QO OLNEr [Nan 1N CONINGLon papabie 10 e peindent fursd The Compamy necogoesss cOtnbution papable Do the
premnaent Fund SCMEer 45 40 REDENLE, Wh B0 EMDIDFRE (BN0BIS e Peliged Service. (F Ihe Sodriation payaie £ thi sEhame Nt
wralE ieceivied Defotd (he Balahcr ihaat dale eacerds Dhe contribution Siady Pl Che S4NcE jayEble [0 (e Schase G
recognaed & 8 lsbicy afoer dedutiineg Ehi T
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Ciiai Lang-term poployes banafity

Duner lgng Lecm prgigyee benelits comprise of CoevRated AbiEACERedves THe COMDEty AMCOLFl BCCumGiared |BEei
BtmEen ENOMT LEA B8 K00 Leim habiity Based on sciuarial valuaten o ot the eng of 1he piod. The SECUSTLE viluaban i daone
% Dot Drévested unic ol method

T COmgany oo arients L dliw ivds &5 8 Curment Ealplay w Lhe DaMnCe Sheel, LINCE i Ao Bot Rgve 0 UNCONSEi G inghe ti
deler b SELURMENL 107 Tirile® LN SPLE Pl Fiie Ehig SER

BOSHIING COSTS

Bedtowarng couts Uhpl e sstnbutabile to the FEQUIRLH 8 SoiiZiuhdn ol quaklying sasels @ie capiLlilbed 88 pant of the cost of
BUCH JBLS. A SuUBAlying BELSE A S Chal necestanty Tk SulSLantdl pinod of e fo get ready for intenced wie A ochar
bomovwing Coths e chaged 1D fEvEius

LEGMENT RIPORTING

Coarating MEgMEnts She PEgorTEd M 8 M CORLEDEN wWallt i WEinEl FRpiiting 1o mansment. FodmBnagement ouisssen, the
Comaany & Danissd ik Butinids uiitd Deied & T products and Seroe.

Tre Company has @ sengie OpeTaning Sepmend (Rat o “Sale of Natwial Gas” ACCordingly, ENE St Fevenue. Segment reusts
MEMEnL asets 590 sepmEnt Hatdites 208 TEMECURS in Thi iN&NES! SESLIVRATEL Enmipines o 82 8nd forche linanssal pre ended
March 11, 28

RELATED PARTY TRANSACTIONS

Diglosure of ansactioss with Aelied Parbs, oi iegured by 52 AS 24 Helsted Parly Diacketol§3° K DOBN S8 0UT in 8 BEpaTate
nabe, Relsted cartint & defined under clause 9 of thes 450 AS 24 Rawe Been idenified an the bewn of AONESENLIIDNE MBds by AFsE
maSApement ksl inf oimation svadable with the Company.

LEASES

Trek 24termastion of whethil an eTIOgemEnt 18 / OF DONLWING & 1RMEE 1S DEED BN he Substance of Che anengement 8t the
moeplion of Te eEke. A Madr i Classifed & the incapion date a8 & fiNance IRIGE OF BN DPETA0ING L. LEsses are claiiified g
finkace Ipaies whenewes the terms of the IBRse Dransfor SUDSCEsLaiy &l {Fe ks and novwarde of ownserihip to the IERRE, AN Sl
RBLE B UL iR i apeiabihg MalE

Lk o1 S0l vallrir (da and dewdidh sngalental 19 pwnErehip of SN S R inEy el with PIE IO Sl i agrened &

n'l'l'lllﬂl weanken Trg o b e aiiig NETETLY dol @ ke B wpwaiing Wt Tad office prehokaes The A egale baie
TR DaFADIP of CRanGE 3% fenl mciuding lrade reniah
EARMING PER SrARE

mmmmmhmmm*#lﬂ el gvpdlable to SECnDutEles L0 sguity hilden of the paiesl By Ghe
weigtaed aveage Wﬂwmmmm Bobsanling yead, Diuted EFS has beeh compuing by dnadng the
ol stuibutalie 15 Boudy holders of the parent (afier adprsbing for Costs associated with Giuthe potPhilal Buity Shares) By che
wWepnied AveraDE FmDe OF #0usly $h s and Slutnig pOURGLEl Sty Bhslel OUCILENDnE Suing 1N SLEDUn g yEar

TARES G 1MCSmME
DEFERAED TAMATION

Deharved Cax & piovsded wiing thi Dalincs Wit ApRIoech on (emporary GiNETences Detwer INe Gae Bies of Si5eds and kebiliet
ang (her cannysng aMounds in Che NNaNcis Mab=T9ntt AL K esoring Sate

Dirlerred Lix @543 aie recognited fod all dedugtibae tempoiary dAfRnces, (7w Loy (orwaid of unuied ao credics and any unuLes
L igases. Deleried (dn 45608 B (COgudid 00 Dhit Exlinl LRag 1Ly @ ababie Chai taaatie grohc woll B wwaalabile againss wieoh gne
Ae3actile femporacy SiErEncEL, and Che canry fonwand of unusen Lia CIeOilE ad wioied 18X IOVErT CIN J8 uLazed,

Bt putstanging Deance @ Defered Ta sbCous! o ecognited ot delened Cam Lpbditp'ssset Ths oM e e tax secount o yied
olely For reveriing bming difference as and whan CrysCEsres

CURRENT TAXATION

Cufree mapame Las S0t and LEbaLEs ane Magured 8t Dhe Smounl espclid Lo DE Medwided Non of paid f0 (P TaNabees
BUENDIEED. The Lo raret 303 Lan ik uied 18 coSgads the SMOUNE 5°F Ehose (Ma0 S0 ERCTED OF Brllasivicly ensiled, it (he
Tl ing Gat e whate she Company gpH $ e B0 Qb (aseled H0Ome

Cadrant [aM CEmE (eidlee) [0 HEME FECOPNARD Gullile thi Matemeal of Srofi and bouk e rECONLEd N CoMTELOn [0 fha
undiring W aniac=n sikher in OC1 of dinecoly in equity. Manag ML g redluabes p tlog a1 Dhe Lax decuneg with
TRACECL 10 BILBION iy whiCh BDpicalite Laa reguiabesdmy B wediech 10 shiEpIecaton and eaDIShEs PISALIONG whaere dppopdisie.
PmmrmlﬂﬂllﬂﬂﬂﬂhﬂMﬂﬂmmmmmmﬂwuﬂ-:mhd“unw
Tagmplgn i groprdance with the inCome Tas AL 1561

Curtent tam saardy &0 batiliters are offses wheve the Cempany N 8 legaily enforceable nght 15 etPset & mtendl pithir (0 LEDE
B @ B DB, BF L0 MeAlEe Lhe biiel and wibie the
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B MAPRIAMENT OF TANGIELE AND INTAMBIBLE ASSETS

AL e end of gach reparting persod, the Comasny résirat [ Cairying ampunts of 01 LRy @nd ningible assels L0 0SLE Sine
whedPae (haee it oy ndficaban that thote ssuecs hinee sullered an snpaiment loss @ soy Such indiceion wmigil the recharetos
amount of the SRt i FiLmated i Sider 00 determane the awtent of Dhip impaement loss (4 any)l Wieen I is noE povsites to LT
the necins7abie amount of #n indnadual set 15e Company sLtimatis the cowerstie pmount of Uhe b DENSELNg u bo which
the Sl Dilengs. When 4 Isatonable and condatent bass of slocetess can be identiivd, coipatie MIEts 8IF a0 @ocaled Lo
h'iﬂ—inulhﬂmwnwm“mqﬂmnhmmmummmlmml
FRIAERADIR AR SSbibenl BISCIEN St can be identihed

RgcovraDir Bmound i Ehe hugher of Tair valire levs CosiS 0F ORpOSal 858 Vaksr i UNE, 87 S9EFTHNY WAIGD 1 JLE TFE Flvsated luturs
cath flown @re disCounted [0 Dhes DIRSENT vl Uling & 0re-Lax SRSOun rae CNSE FENBOr COiTen! Mmanst avirnamgras of the Lime
witiug of MonEy and Lhe dikl 40ecdic to the sart for whion the sebimstes of fulune cadh fiows Ve ot lgen adjuiled

i‘ﬂllmaﬂllm.mul'mwmmﬂnuuuuwﬂnmn:uummmﬂmmmcmm
ﬂWﬂm{ﬂmmmﬂﬂflﬁmﬂWﬂMﬂﬂﬁﬂmﬁmmmmuqm immeduialy in tRe
SATRrEnL of DIofi o @R

W @ e ment I SubMeGUEnETY NevETEEL. DV CAMTyang amound of tha Naet (of § CoLR-GENETADRg wel) 4 Mereaind U9 [he
Firaised EELMALE of L5 Mcowiable amount. but 10 thas the mecrestpd Carmying AMDUnL deed ned exseed 1B CATTYRNG BTalnfi] EHE
Wi haner Bt determingd had no impaiment kas been recagnised for (he suet (or Chah-genarsling vhitl in pnoe years, A
reverest OF &0 Impadmant i o feCogniled immedistsly in profit of loss

5] PROVISONS, CONTINGENT LAIRILITIES 8 CONTINGINT ASEETS

PrOiBions Wirlivitg SulSLANLS degrie of sdimation o« Swateisment aie recogased when chene is § SeELent SbAGALSH i & iebutl
of past wvenin and il is poEbiE ENSE thare wal D a0 Dut Pl OF PSSl Conlangess 1ABiles sre net rsgaded bul are S
n phe potes Coslingant Sapli afe sl decopnised o Ehe fingncat stEements. The Situce of duth JiHHS and an ssbmats of Ha
financead Eilgvl s e A0S b OLPS LS Che Triancuss stalipaals

¥l EXCEPTIOMAL ITEMmS

Excepimsl iLemi 208 QeNeraily SSh-necyrnng iten of INCOME Snd SRDERGE LN PIafil of s Mgm sdnany Selmdiel, which g
of JuCh Bize, RatUTE O INDIEATE ENAL el BEEkebune it reevwan] (o Brpidin (B performance of che Company for the e
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MOTE: &4

HOTE:§

HOTE:T

ADANI GAS LIMITED

NOTES TO FINANCIAL STATEMENTS FOR THE YEAR ENDED 31-Mar-2018

CAPITAL WORK IN PRAOGRESS
{2 in Likhs)
AT AT A5 AT
FARTICULARS
3-Mar-2078 31 Ahar- 2017
[Capital Work in Progress including Capitsd Inesntary 012, 8% BEAS O3
1082 A B.665.03
MON CURRENT INVESTMENT
- (£ in Lakns)
PARTIOULAR A% AT A5 AT
=M 2010 3 MAae. 2017
Investrnent in Equity Instrusments
Ungusted-Trade hvestmint
I Jashl Vadbuie
12, 40.00,000 (P.¥ 8,%0,00,000) shates of Indien O -Aabni Gas
Put. Ltd. of ¥ 10/ each s Ega
1&1&0.&1] 00
Apgregate wahse of shguoted investments 12. 400,00 B.500.00
OTHER NOMN CURRENT FINANCLAL ASSETS
% in Lakhs)
AS AT A% AT
PARTICULARS
3Ma- 018 31-Mar-2017
Other FPecevable fram Redsted Parties . 18589
Sacurity Deposits
Unsecured, candideded good
= With Gowernment 2185 197,54
= Wi Qehers 50776 350.06
Ingeress Accrued ard due on deporiic e 16540
Entereat Accrusd and Aot due on depede £8E 104
Shada application money pending allotment
Jv-Indian il Adan: Gas Pyt Lig 1L.000.00 .
190178 0592
Mote: Refer note nod43 for Retsted Party Balances
INCOME TAX ASSETS [NET)
(¥ in Lakhs)
AS AT A% AT
PARTICULAR
$-Mar-2018 31-Mar-2097
Advance Payment of Income Tax [net of swhent tax provision} &3 241,32
3675

=
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ADANI GAS LIMITED

MNOTES TO FINANCIAL STATEMENTS FOR THE YEAR ENDED 31-Mar-2018

NOTE: 8 OTHER NON CURRENT ASSETS
[Uniecured, Conzidered liug!! (¥ in Lakhs)
PARTICU AS AT AS AT
LAK I Man 208 Fi-Mar. 2017
Batance with Gowernment AuLhont-#i 61374 650 Fa
Advance against Expensos
Unsecuned, conssdened good
- Capital Advances 104,24 4% BT
Hir.a8 Bo4.41 |
Mote: Refer note nod 3 for Related Padty Bakbnces
HOTE: 9 INVENTORIES
(AL cosk oF it reblisable valus whicheved 8 lowed) I? im Lakhs)
AS AT AS AT
PRRTY
R 3-Mar-2018 | 31-Mar-2017
Stock in prace § Funished Goods Er455 73863
Stores and sparpes 354119 Iza87
421574 3,868.50 |
HOTE : 10 CURRENT INVESTMENTS
N Lt in Lakhs]
AS AT AS AT
PARTICULAR
31-Mar-2018 H-Mar-2017
Unguated Mutusl Funds
ZABAS BIYP Y MIL) Units inindiabulls Liguid Fung = et Plan 49055
Grgwrt [LFGY) of Re. 1000 each !
TR 246 (P RIL) Winecs in LIC WO LIRA ARF Lagund Fungd = 2
DIRECT - Growth Plan - Growth of Rs. 1000 each 50
2E660 BIT [P.Y: ML) Units in Peerless Laquid Fund - Direet Plan - S
Grawth af Re. 1000 esch - N
ML (P 261,485 D0E]) Units in DHFL Pramenics ingos Coash Pls
Funt - Birect Plan - Growth of s 100 gach S5ae7
‘IEII‘I.EI 552,67
Aggregate value of unquoted invesEments 128132 552.67
MOTE : 11 TRADE RECENWADLES
:'Ulmlull"l‘d. comsidered Immﬂ'“ stacnd m} i® in Lﬂkh!]
AS AT AS AT
PARTICULARS
31-mar-2018 31-Mpd- 2017
{i} Unsecuned. considered pood 6A426.03 562112
(i) Crowrtieful 3413 2T
EAS08 569439
{iis} Pravision for doubtiud recewvable {]-i.ﬂ:ll (¥8.27
G.426.03 I 5623112

Mote: Refer note nocad for Related Party Balances
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ADANI GAS LIMITED

NOTES TO FINANCIAL STATEMENTS FOR THE YEAR ENDED 31-Mar-2018

MOTE : 12 CASH AND CASH EQUIVALENTS

|2 im Lakhs)
AS AT AL AT
FART]
WAL 3Mar 2008 | ¥1-Mar2017
i) Bslances with banks
« lin Currgnt Account 210 62 13583891
« I Facad Deposit ACcount 156500 200,00
i} Cadh o hand 168 10.58
238330 1,564.49
MOTE : 13 OTHER BANK BALANCES
LE i Lakhs)
AS AT A% AT
PARTICOULARS
-Mar-2098 31-Mgr-2017
Dwposics with origingd matwity over 3 months but loss than 12
SOHENE 45,09 255
4509 2,55
F_m
HNOTE : 14 CURRENT LOAMS
!!f'lllhlfﬂ_!_ﬂlﬂﬂ'm I'ﬂl:ld]‘ {® on Lakha)
PARTICULARS AL LU
31-Mar-2018 3-Miarn2017
Lo#ns to relabed parties 5902 4850609
Loan ta employees 25,29 2313
35.016.31 48.529.22
MNate: Refer note nocds for Retated Pay Balances
KOTE 1 15 OTHER CURBRENT FINANCIAL ASSETS
{Unsecured, considered geod) it in Lakhs)
AS AT AS AT
PARTIC
ihiabed M-Mar-2018 | 3v.marzon7
InEerest Accrsed and Mot Duwe on deposic B.21 478
Oiher Becenvabies from Related Parties 3TT.EN 51.87
3EE.04 56,55
Mate: Refed note nocd for Related Party Balances
NOTE : 16 OTHER CURRENT ASSETS
!!I‘llm contidered good) | i Lakhs)
AS AT AL AT
PARTICULARS $1-Mar-2018 31-Mar-2017
AOENCE JQanEl FxpEndes 0% 34 17034
Eance with Government Aulhontes 1,356,353 7.089.96
Prinpaid Expenses n.se 3g8.01
167166

Mote: Befer note no:dl for Belated Party Balances
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ADAMN| GAS LIMITED

NOTES TO FINANCIAL STATEMENTS FOR THE YEAR ENDED 31-Mar-2018

MOTE : §7 SHARE CAPITAL

[Farticuiars AS AT 31-Mar-2018 AG AT B1.Mar-2017 |
Mo, of Share inLokhs) | Mo of Share | (% in Lakhs)
AUTHORISED
[Equiey Shares of ¥ 104 sach 260000000  26000.00 260000000| 26000.00
260000000 26,000.00 260000000 _26.000.00
ISSUED, SUBSCRIBED B PAID-UP
Erjusity thares of € 104 Eachi Fully Paid up FSEFAM0A0 2561420 2ETAZOA0 25.674.20

2EET7AZ040] 2567420 256742040 | 25.674.20

|[:] Recancilistion of the shares outstanding at the beginning and ak the ond of the feparting year

Equity shares

AS AT M-Mar-2018 | A5 AT 31-Mar-2017
Fartioul
| st Mo, of Share | [ inLakhs) | Mo, o Share | [? In Lakhs)
AL the beginning of the yeas 256742040 25574 30 FEGTA20a0 S 674 20
IS5l dureng the gerlod . - i
ﬂullﬁlﬂﬂlﬂi AL che gng of tha year 256T4Z040 2567420 256 !ﬂ‘ﬂ' 29674 20

rhghts attached to equity shares
Thheg company has only one clas of aquity shares having par value of ¥ 10 per shade, Esch nolder ol equity shares is
angitled 0o ong voie per shane. In the ewent of ligwoation aff the {:mman-r, thig holdes of tNe equity $hares will bg
entiied Lo recene remaimang asseds of the campany after disefbution of @l preferential amounts. The distributon
will b N proportion oo the no. of eguety shares neld by the shateholders. The company cedares and pays dividends
Im indian rupees, The devidend if proposed by the Board of Directors is subject (o the appresal of the shareholders in
Ehie erduing Annwal Genersl Mesting except inberim desidend

(e] Shares held by hakding! witimate holding company andy or their subsidiares! associabes
DUl OF Sty SNAres iIsseed Dy e Company. sNares Ritld Oy iLs Rolding company ane a5 Dgow;

Eguity shaves of €10/ Each Fully padd

AS AT 31-Mar-2018 A5 AT 31-Mac-2017
Name of Share Holders
No.of Shars | (finLokhs) | No oiShare [ [TinLa
Adani Gas Holdings Lid £S6T742040 25.674.20 255742040 Z5.674.20
{alang with (15 mominees)

{d} Datalls of shareholders helding more than 5% shares in the company
E shares of T 100 Ench Fully paid

H_-_l-f 31-Mar-2018 A5 AT 3i-Mar-2017
Mame of Share Holdors: Mo, of Share | % hobding in Ho. ol Share % hodding in
the Class the Class
Adani Gas Haldings Ltd FRETAZ040 2567420 253742040 25,674.20
N with (15 nominees)
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ADANI GAS LIMITED
HOTES TO FINANCIAL STATEMENTS FOR THE YEAR ENDED 31-MarZ20E

HOTE 10 LOMND TERM DORRDWINGS

_ (¥ in Ladchs)
PARTICULARS AS AT AS AT
-Mar- 2018 | 31-Ala2047
Term ipans - Secured
From Bank %0,551.90 IL0672T
! .27
Mote
Repayment berms and Security Details
a) Long Term Ruped Term Loan of § 13,995 Lakhs s repayable in 16 Quaitery instalisnt of L4

38B.75 Lakig pach from F.¥ 18 1o F.¥ 2111 Quarterly Instalments of § 622 Lakhs spdh fiem Y 22 o
Q3 P, 24 and funad insralimand of 033 Ladds in @4 F.y 24 and said loan carmies Ingirest Rabe ecual
to the benchmark race, prosently B 8.35% and 18 piyable on monkhiy bask and seound By

~A First Parl passu chadge by way of Hypo. on 58 the Compary's movaties including Mowvable PR snd
Ul gifer monvabe asseds, present and future located Vadedis, Fardabad B Khura

A Second Pan Passie chaige oh the Compdoy's Curnent Assels, operating cash Nes iecebables,
COmMisshong, revinues of widdtosver ratune and whienewer arising, present and Fubge. ngan gities,
Roodwill ENCHREd CaDILM. present and fubune.

B) Leng Term Rupee Term Loan of € 13,209.19 Lakhs is copayable ot 17 Guaredly imtalment of Ry 357
Lakhs each Fram FY 1l ko @0 FY 22,10 Quartedy Instalimenes af 57,20 Lakhs eah from Q2 F. 22
to G2 Y, 24 and Installment of © 7A5.40 Laihs in 4 FY 24 and liral rtaiiment of T 54257 Lakhs
In Gk Y 35 gl i hadsn carvies inbenest Bate poual 0o the Denchmark fate, plesentis B B.200 and i
payBble O FEoRER DAt and secured by:

« A Firss Pani pass changs by wiry of Hypo. on Movable Propevties ag Ahmsedshad, Vajodsns, Faidstad
B inaana.
A Second Far Pasiy Charge on the Dornowed's Cunent Astes.

€} Long Tem Bugss Term Losn of © 7,790 Lsahs i repaysble in 18 Quarteiy instairesn of T 205 Lakhs
wraech froam FY 18 to G2 F.Y 22, @ Guarbedly irscalimends of T 528 Lakhs sach from QIFY 22 o Q2 FY
4 and 4 Quaredly inptaliments of ¥ 369 Lakfs sach from O3 FY. 24 co Q2 Fy 25 ged sald loan
CHTHEL INRTESE RALR #hual [0 the Behchmark date, phesently B B.50% and 15 peyabie i monthly basls
el sacued By
- A First Parh passu change by way of Hypo, on Movatis Attets at Ahmedasbad, Vadoows, Faridabad 8
Khurja
- A Second Parl Pessu charge on the Company's Curfent Asists, Account Assets and brcehaties

d) Fes Currant matuiiies of Lang term bovrowing refer Mot No-25 “Other Cunnerst Fanproiad Liabilies”
HOTE 119 OTHER LOMG TERM FINANCIAL LIABILITIES

{% in La
. n AN a5 AT A5 AT
3:-Mhai- 2008 3 -Mar-2017
Rateniisn Money B4 7 .75
Security Depasit From Custamens #3.16756 20,082 50
2325078 -ﬂ g;ﬂ

Hate:
i) Deposits from all Customers of natwral gas refundeble on termination f aievation of e gas ales
agheements ang consadened 5 long oerm labilicies.

" Retention Maney is considersd as ong term Habilities censidering the Iong Lerm CONEIBCES with tham.
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ADANI GAS LIMITED
HOTES TO FINANCIAL STATEMENTS FOR THE YEAR ENDED 31-Mar-2018

HNOTE : 20 LOMNG TERM PROVISIONS
- (% i Lakiv)
AS AT A5 AT
31-Mar- 2018 .I‘I-I_ﬂ-__uri'ﬂ'l?

FPARTICULARS

Prendtian for Gratubly (refer rope 47) :
Prendgion for Leswe Encashment [refer nole 42) osg 21807

230.52 a817

NOTE : 31 SHORT TERM BOSROWINGS

(% In Lakhs)
A5 AT AL AT
PARTICULARE M-Mar2018 | S-Mac-2007
s
Unseoured Borrowings
Comemnpicial Paper ! 1500000
Tere Losn « Undacuired
From Sank . 2 )00, 00
. £ Nalal
Mane

Compaiy hs svadled CC & Non Fund Based feclites #0d 540 is fecuved by

+ AFirst Pari paisi chad g on immovable properties of ths Ahmedaibed for T 1598 cront.

 Partpiisu Firkt chiaprge on Curtent Assets of the Company seitaining to ARmedabadpdoject for F 2313
EVOPrE.

-First pan passy chadge on Stock. Book-debis and meceivabiles [exchuding plant and mechinery and
morvabde assers of the Company) both present & fugiae

NOTE 1 32 TRADE PAYABLE

PARTICULARS
Trade payables
- Micra, small and medium sssiprise
- Dthery
Fote:

a) Reler nabe hoodd for Related Pamy Balsnces

) Disclosures sequined under Section 22 of the Micre, Small and Medium Enterprise Deveiapment Azt
2006

i Frincipal amount remaining overdue unpaid to any swpplier az at
the end of the sccounting year

ifl nberedt doe thereon remaining ungsed 1O By Suspplier 84 at the
#nil of thi accomnting year
mhmmﬂm:!wwﬂwmmmmuum
parymant made Lo Che tupeisy beyond the spoointed dape
) The aemoisnt of interest due and payabie lod the year . 4
ﬁﬂulmuﬂﬂmnﬂuﬁﬂmm“lhim
of ther acoosnting year
Tree smount of fuiher inberest o and payable evon i che
Wi} pstteeding year, undil SuCh date vefen the inberest duses o5 abowe - -
ate gchualy paid
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NOTE : 23

NOTE : 24

MOTE : 25

HOTE : 26

ADANI GAS LIMITED

NOTES TO FINANCIAL STATEMENTS FOR THE YEAR ENDED 31-Mae-2018

OTHER CURRENT FINANCIAL LIABILITIES
1% in Lakhs)
PARTICULARS el AEAF
11-Mar- 2078 3-Miae-2017
Current maturities of bong term debt (refer sulb note of Aobes 18
for secutity offered)
= Laan from Bank A3TME S B2 R0
Tatal| T8 5.842.90
Inper#sl Seciuld Dol NaL Dud O BEifewRgE 101 B2 a2 13
Secunty Deposil Froem Conracron 102,02 168001
Dther payanies
» Creit s For Caputad Goods FA L 3aoroén
- Retantion Mongy BI0LH6 TO5EG
- Othiprs (i X
SHORT TERM PROVISIONS
1% in Lakhs)h
AS AT AS AT
PARTOULARE -Mar-2018 | 31-Marz017
Provision for Graguity {refer nooe 427 254,08 256,18
Provision for Leasse Encashiment [refer note 432) FLENE] 109.56
33584 365.74
OTHER CURRENT LIABILITIES
[¥ in Lakls
AS AT AS AT
PARTICULARS 3mar2018 | 31-Mar2017
Statutory Dwes Payadie (inchudes TOS, DSTVAT, PF ete.) A20. 26 52114
CusiOmer Aduances 1785 135,74

504,77 &60,90 |

INCOME TAX LIARPLITIES (MET)
it in Lakhs]
AS AT AL AT
PARTICULAR
$-Mar- 2018 31-ALEF20TT
Frosvsoan Tor Tax {ﬂ“ of advance tax and [ix deducted St source] 226,08
22605 "
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ADANI GAS LIMITED

NOTES TO FINAMCIAL STATEMENTS FOR THE YEAR ENDED 31-Mar-2018

NOTE : 27 REVENUE FROM OPERATIONS

(% in Lakhs)
For the Yoar For the Year
PARTICULARS Ended Ended
I-Mar-2008 3-Mar-2017
|Sale of Goods
(i} CMG Sales GE 34122 S1.387.01
(1} PNG Sales GE.585 54 55 48045
Sole of Sorvicos
{} Cannection Income 0. 55 G049
(i} Transportation income 23636 242 58
Other Oporating revanues 516.21 520,59
1!3}?9.1! 116,244 20
—
HOTE : 28 OTHER INCOME
(¥ in Lakhs)
For the Year For the Year
PARTICULARS Ended Emded
31-Mar-208 Fl=Mar-2007
tergdt Income 12752 3.24Q.5949
Foreign Exchange Gamn - 243
Mot Gain gn salp of Curment Investmenss T80 55 4502
Linmifities no longed regqueted writton back 993 29.88
Sate of Stores and Spares 18.61 42667
Other nom-operating income 556,57 ELE L
Corporgty Guarantee income 24714 24714
BeB8.1Z 4 055,64
—_—
MOTE ; 28 COST OF RAW MATERIALS CONSUMED
(¥ in Lakhs)
For tha Yoar For the Year
PARTICULARS Erded Endod
M-Mad-2018 N-Mar-2017
Cpening Stock . :
Agd - Transfer from Purchase of Stock en trade 2873602 26,977 83
28,736.02 26,977 .83
Less @ Closéng Stock 2 b
EEHE\.DE .i".'EEi'."F.!J-
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ADANI GAS LIMITED

HOTES TO FINANCIAL STATEMENTS FOR THE YEAR ENDED 31-Mor-2018

HNOTE : 30 PURCHASE OF STDCK IN TRADE T in Lakhs)
Eaf the Year For tha Year
PARTICULARS Ended Encled
3-Mar-208 3-Mar-Z017
Purchase of Siock iy Trade BOO2G &5 5?355 BS
Less: Transler for CWG Conversion 28, 736.02 29T RS
51,293,43 4D BAB. D2

MNOTE : 31 CHANGES IN INVENTORY OF FINISHED GOODS, WORK IN PROGRESS & STOCK Il TRADE

1% im Lakhs)
Far the Year Far the Yoar
PARTICULARS Ended Ended
5-Mar-2018 3-Mar-2007
Opening stock of Finished Goods / Sock in Trade THEB3 oFi R4
Less: Closing Stock of Finlshed Goods ¢ Stock i Trade £74.55 T3R.63
64,08 4008
NOTE : 32 EMPLOYEE BENEFIT EXPENSE
[Tim L_.uhhs.r
For the Yoar For the Yoar
PARTICULARS Ended Ended
E1-Mae-2008 M-Mar-2017
Salaries ang wages 2514, 20 2A465.03
Contractuval Manpower Expensas Bz 1,001 64
[Contriution to provident and other funds H16 A6 169,68
Scaff Waltare Expenses 28533 27,08
382822 3,036.43%
MOTE : 33 FINANCE COSTS
[T i Lakis)
Fod the Year For the Yesr
PARTICULARS Ended Ended
3:-Mar-2008 H-Mar-2017
I, Inberase
incerest on Term Loan LiBa. 74 1.624.75
interest on Secunity Deposit 283.26 292.87
It eredt of Commercisl Paper B43.09 2355 70
InLerest an Income Taxs 441 27.16
Incerast Oghars LIS 3462
1L Other Borrowing Cost
Bank & Oeher Finance Charges 205.M a87.44
452224 442654
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HOTE : 34

NOTE : 35

ADANI GAS LIMITED

NOTES TO FINANCIAL STATEMENTS FOR THE YEAR ENDED 31-Mar-2018

OTHER EXPENSES
if in Lakhs]
For the Year Far the Yaar
PARTICULARS Ended Enched
31-Mar-2008 3=Mar-2077
Consumpiien of spares and spare pares 96092 106410
Powoer and ful 2678 22681
Transpoitation Changes 332.85 |07
Foreign Exchange Loss 856 .
Security Expenses 20%.58 25ai
Cammesdson & Brokerage 12209 S&7.77
Rent 24049 218.92
Repaws Lo bulldings 16267 146.55
Repais (o machinery 1.661.23 123383
Repairs po Drhers 16056 151,71
Inaurance M DB AT 35
RBtes and Laxes 154,70 166.04
Lagal ang Professipnal Fees 9836 78749
Trawelling and Conviryance Expanses 39655 34526
Advertisement and Botssness Promaonion Expensos 164 52 40, 74
Office Expenses 81,14 Bazz
Communication B IT Expenses AGAd 46 374 68
Printing and Stationery Expenses 105,93 94,43
Donacon 2600 161.50
Corporage Socisl Responsibility Expentes (refer note 41) 2B3.20 228.52
Directar Sitting Fees 112 228
Payment oo Auditors
{i} Statwtory Audit Fees 930 6.50
(i} Tax Audic Fees - 200
{li) Diner Autestanion Services o 1.08
Miscellaneous exnpenses 13284 60.50
Pravidsoh fod Doubttul Debt, Laans & Advances (Mec) (5914} 1535
Wirrie-afl for Dowbtful Dett, Loans B Advances 18992 :
JLoss an Sale on Property, Plang & Equipment 28 69 142,09
9,684 65 2.961.50
EXCEPTIONAL ITEMS
(t in Lakhs)
Fortha Year | ‘orthe Year |
PARTICULARS Endad Ended
31-Mar-2018 M-Mar-2017
Abandened Project Wrige Off - 605669
= 6.096.69

T I i,
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ADANI GAS LIMITED
MOTES TO FINANCIAL STATEMENTS FOR THE YEAR ENDED 31-Mar- 2098

Pate : B6  INCOMAE TAX EXPONSE

&) Caloulagion of Dafered Ton Lishity [ At [net)

i im L.Il.Pd.t
PARTICULARS AS AT AR AT
s A%-Mar-2008 3i-Akar- 2077
aferiad Tas Liskistias 8n sotount of I
Timing SdTad enie Detvwern Sooks Bnd (NE DEpIECHCON 10205 53 5097 Bl
gl Ay Adjustrmest an following:
Ml{lllll': BM T oty Eril 1 TEY
[ Torsl 10,205.53 %,103,87 |
Delerred Tis Asssls on sitaunt of
Ledve Encashment B Grasuiy LB 20208
Prcesision for Doubuhe gebes ey #5.36
Bomus 3569 15D
Totsl AR SE £6104 |
WASO0T | BWAZED |

=, —— |
bl Reconcistion of income Tas Expanio and the Acossnding Profic sssdlitplied by indis's tae rate
Thei ke prrkedda Lhe dedoniisgion of income Tes crarpged 28 pe the Tes Rate specidied o incone Taahet 1961 5 e

Sctusl provsion mpde n phe Finemos Sceemenes &5 60 1188 Madch 200l 8 3158 Madch 20T wirn breaioos GF T eences in
Frofit 53 pav the Fesncad SEeamentd B oi perd incgne Taa Ay, 1861

Fosr the Year Far thsr joar
Patisulss Eraed Endwsu
31:4kar-2018 | 31-8A-2T
ml'l. El'l:l'l' h-l HFE l; 1

Tan dace for Corporats Encty a5 ger | T Ast, 1061 LR LETALY |

Tax Empenss o per Incoma Tex A, 1961 P390 53 540007

Tam EfVece of Man Drductibis mem ohde' inosms Tes Act

C5R Exprrms @000 %54

Donagian 4 50 FLOF

INCEESE O InCoime T 1844 548

Changa in T Rate 05 1

Tiie, AOpurklfiind & OF S8IHET phdis &5 08 £id2

| Ochers 4 54

435,09 548098

FINARCIAL INETRUMAENTS AND RISK REVIEW

A Suning CLAS TR Ation &sd Faif Value beridchy
Fimsncisl Aviety snd Liabilities

Tha W pincigai | WSSers weliude HaT SN0 ERICE IRCR ek, CALR BNY Cah PTavBENE g oty

FeEAEbiEL The Compams phocipsl fancial labildiey comprae of Dorowingh. reioim, ade and Olfgr sapabies. Tne

mdsi Gurpohe o 1hesr fingniial habsties o co Tnance che Corgdiy 3 ODeTathed 30d pidreeis

Fair Valus bearswchy

The Fit valug Fasrarcfy iy DELED 0 INDULY 19 VEUE1ON DECNNGGUES IREE 58 b8 LD Sidiure e valr thin e silhes
DO BN L 008 el EONLAEE OF ERe TSHivnng (Rcie iBveli

Ll 7 AR @0l Gl picei (unddiuiied] o acing maroecy For i0BNDCE! BSLE O LEDahliEL

Litwil:2 : Wgad BT BLRET Lhidh grodted pliSey wciuded within. Lesvel-1 chal are olaereabig fof 15 st o lghilgy, matrs
@rpcthy (e a8 prces) or inde ety (Le. Sereed Trom prcedl

Lewwh} | Inpuls Bfe NOL BEGHD 00 DDASTWEh Ml ol Gl (unobiers st INDulk) Fier el & 6 DR EiEd o wihole of 10 gt
g @ waludtibn model based o0 [he PEUMPLONS ChaE B NN SulBp Le0 By Sticih frgem lripneadie turient madker
ErRN S OUAINE I CVHE BT iNECDTENL Al 508 [Py SIS0 R dviilpdin Mot asa

Tr # g sabir h CETng amouns of Rrancal SEruments Dy 1N Selegenat and (R meats oh Tair visee
e Eichy FOF BBCN VAT 73 OF EENLRD
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ADANI GAS LIMITED
HOTES To: FINANCIAL STATEMENTS FOR THE YAR ENDED 31-Mav-2018

Ax st 3aL March, 208

0F im Lakhi]
Fais Walisg
Paheuiars Ehreugh prafit Ameatiad Tor
e logg T
Financisl Ayseis -
Caih ang ciph eguavalency ENES 3D FRT L]
et BB EBEEdH = 409 4508
Irv@srments 125122 + LEN2E
Trade Recerbbind (ssdiuding b ghosermed) - LR GG 03
Liains As5wn N 15998 31
Rt Enancil ssses 5 22ar B2 E2ETER
Ttal IE!. AT.0r58.55 mﬁ
mm
Bedroanngi (sgiving the hill S@acounced ) 4 3050 .90 300150
Trpoe Payenies . DO 6 6D6E 61
F bl il i v R0.261 33 328133
. ﬂ,!-l-l.ﬂ 340 04
A M Muwoh, 20171
{8 in Lakhs)
Fair Value
Fanigulars ".“I cowt Tatal
{Leval-2)
Fitdiree sl Adsabi
Cash aned COEN PQuURrBHES . 1,554,489 LIG4 a0
OEhi Bata baances - LS5 58
PR M 552 6T S8 B
Tt Regarvabiry [iIncioadeng Gill Seacount o) - SENTE SEM.AZ
: Al 53 22 LLEF
v el 57 IIL!I
B3287 |  SEETLES 37.252 62
A% 00N2T ARO6T.ET
S5 A% 526745
E !H].ﬂil'!ﬂ ZII_IEEW
; BLACREL ) BALSES! |

1E) inyeskmanty pachude BreesLmEnd in oM VIl EL

() Cwrmig B of Sofnedd Peancal ity dnd ilafehipes oy 5 Che end of Lhe each ses Divientes iDpIeaimae the fa
i G Eauid @b G ek dwe [ ] Wy e e O RENET NGN-Cul FEnE Tl sl
BEAREE AN SIS fuldienttly Mikkdoled BE BESrned Cos m net Ngniliceng in sE0N oF 1N pear Brikingen

Fingneri gl Rivpk 8\ o ment Cibgee Lre =8 st imn -

The Comopoy's risk re PCLIWTLoES 0 JUBIC] EO 1P MESEGEmeT dil Rohon Bnd CONU uhOi My famewers of Rk
Masragaimant Polsy o6 afphdnkd by ihad Boaid of hrecioi of the Company, The Manapesent el el Bfwoprat e ik
poveinance frerawork for che Company (WOuRn Jedy DRNALE poliet 808 ¥ oredurrl &0 Chatl rka B0 Mendilied, mestuieg
) MBNEGT o) BLE0IQACH wilh (he COMpisy s polices and s peeclwvrs . tha COMpany i musily B190ed 1o sy
il Fro ince ek fece tisk oIedil ik @nd guediry T

inbwrest rink
Truﬂwnfrl-wuwnwmrunmuﬂmumm“m#mﬂ“ Tha
frikd rving from MORNEs rEE MOwEMEny. B1iSe 10 DOTTOWISEE wilh viasis s arei fdes. The COModry mansges a3
WNC#EREE TALE Fith Oy RARQ @ DAlBSIed porrlon of fasd o virable fa0e ok and DOITosAngs.

Tre Companaes risk Sanagemen sctmbes o0e Suluol [0 U MEnIgRMEent, Section and conirol of Cenig Tressury Tesm of
£he Adpns Groud wesder i Framewor of Resk Mansgessat Dokcy fod inderest @i rak Thi Groass's CERLNH ressury LM
SnsulEs Aperopliabe Finkhoial Atk govn nancs hramework fof (e Company UFe QU S Dpivirle policien $a3 grocedul ey and
that financis nois ane idenhilied, medar#0 B3 Mk i o danoe with iPe (roup’s poitcss Bnd rivk objectames.

N Case o FluCTudtee in inLerest (alet By S0 Ditn posmn and sl DIfT wahabirs W e Pl DOPALIRL ENE Company s profe fer
150 7B DL INCIRALE OF CHCITaLe B fOlioDws

on R For the year
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ADAMNI GAS LIMITED
HOTES T0 FIMANEIAL STATEMEMTS FOR THE VAR UNDED 39-Mar- 2005

Greds Figk

Cret fuim rgfers LD LY S §hal & Sogrs i paTy Wil ordsus O B Lo Tl pldigaliond deusking i 8 593 L0

T""‘MHIIMII‘IPlﬂﬂvn-l'WMmbmmtmm-anlmd-ﬁWNMimd

Rorngisl ki freen delei, The: CaiTg dfeant af Naancisl $34e (e ted in the BRanCUl ALEEEfsit Iepresrns thi
¥ TV Rl P i oredf ek Cann die e wit® cred e Py ngocisd maiibasons,

Liguidity riak
MWrwu“mﬂmdimemmmrm Tredi Madiei canaides chi msluity
oliny lancial mvesimeniy commiied Furaling and peoRciad CEUS Now 8 airalioea Thig Coomsre's SSpacine iy 1a
w“wmmhmmhmmmuhﬂummmvmmﬂmwh
eapilal st ior Abalanee Detmenn tong ity of unding i Neriliny i msnisisd TRTUGh Ehe v f warisus types of
AT

Matwily pdofile of Finsncisl abiging |

Fha [sbin Dol pravioes deLa il reparing the remsinisg contictusl muiuiies of Fnancisl RabiBte: 5t (N IEBoEg S5
Dk (7 Corr ol us! Uralistionled paymeniy,

As o Fist March, 2008

an Corteng Financly Lishitny . J JAFLTE ELE L]
DMl Count il F s Lighdiiy

Az ot ¥t March, TOTT

IR
an G il Fingnclsd Lishisy

iy Cord id Finincial | ishibpy
T

Capbs Managument

Fis 1Pt puipoier of the Company's copeal mansgemens. Capitsl NG ks capi sl and ol sthel sreily IFMEvEl
SRt Lo Lhe equity sharehalgers of B Company Tha primany BhESCD of Ehe Camgany o AnEING ChLAT H
safegeand Itk Sty Lo Conditue A8 4 GOING DONCRNT B0 b5 PIINLEN BN PR CAPALE| ibRichens 13 8000 Sdximipe
Wabishokler wpiup

mﬂmmmmnkummmhm-nﬂmm A Opiplingh bs npoe B anad 23 esd caan
el bpnd Balancin] sbvioed by 1SEM capied phss dedd

i

MU nert Mt ey mlmmw-ﬁnlnMMHmhmmTumum
BUETROT L By il eiraly bnpcqad CHSLH Mot N CFangeEs wWiie Male b Be obiecivet DORCEY or pmicesset b
FAtGE CROLE| duling L yeats pnded 3l dauen, 2OUE ang Y Marce, 2047,
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NOTE : 38

HOTE : 41

ADAMI GAS LIMITED

HOTES TO FINANGIAL STATEMENTS FOR THE YEAR ENDED 31-Mar-2014

Contingerd Lishilities s Commitments:

i in Llh!u.t
AS AT S AT
Pariculars M-Mas-2018 31-Mas 2017
oLy L it
a labowt mafiers conbesing i varicus oo [P TRED
by Caness panding nm“lg__l-'mm 204 FET]
o} Casns pereing in MACT =15 1800
d] In et of Sarvics ks, Exciee Duty and VAT [ E] i 150 57
In o of Incoma tnx 2T 1333
ciai Cheil Susts 3500 25.00
| Corponie Guanesse an behall of JV compam 247, 13800 | 247 138,00
Casn pding in CC1 2.587.00 2.
Tolal & 254,T08 .81
e I , g 1,148 82 234057
LTI 118682] 234982
ksl {h+ D] _Zsesozet| 97,0883
OPERATING LEASES

Dxclosuns an neguined by e IND A5 17, “Leoses” as prescibed under Companies. [Accoonting Standad)Rates, 2015 (&35

amandod] dos ghvin bilow:

) The aggregals leases rentais payablo ane chargsd o tha Stalement of Probi and Less & Rand in Nolo 35

b) Tha lsasing arangemonts which sre cancelisbis ol any e en month o moai besks and i some casd bebvean 11 months 1 5
years are ususly tonaeable By mutsal coment on meduslly sgimeable lenme. Under eso anmngomans, gonanly intanos free

dlepoaits have baen ghmn,
©] Disclosurn in ensesct of Inading amangements which irs Bes cancelsbls for & peviod Eariedng 5 yiais § G e
Particulsrs AB AT AS AT
I-Mar-20iE F1-Mar-2017
Tolal of Fusrn THAATMATS W8 FOYFTan] UnDoT nan-
cancaiable oporating lease for aach of he foliowing
A E2 152 81
than ona and mnof katise than v paain BORH 51 338 4
(¥ 225 41
T Pecogried in Stalement of Prafi & Loas 24040 210,82
EARMIMNG PER SHARE
Faor tha Yoar For tho Yoar
Particidan Ensclircd Erudod
I8 -Mar-2018 n T
Piofil for the year (T i Lakhas) 116040 YOG T8
Aoy, Numbor of sharos used in cOmputing
par Share
2o6747040 | 2se7a30e0 |
[Eamming per Share (Equity Shares, bece vakss | 105)
Basdc & Debtesd {in 873 A

CORPORATE SOCIAL RESPONSIRILITY
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NOTES TO FINANCIAL STATEMENTS FOR THE YEAR ENDED 31-Mar-2010
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Annexure 14
ABRIDGED PROSPECTUS OF ADANI GAS HOLDINGS LIMITED

Private ond Confidentiol
KEYNOTE
Date: 29™ May 2018
The Board of Directors
Adani Enterprises Limited
Adani House,

Mear Mithakali Circle, Navrangpura
Ahmedabad — 380 009, Gujarat, India.

Dear Sir/Madam,
Ref: Abridged Prospectus of Adani Gas Holdings Limited

Subject : Composite Scheme of Arrangement under Sections 230-232 of the Companies Act,
2013 read with other applicable provisions and rules thereunder among Adani Enterprises
Limited (“AEL"), Adani Gas Holdings Limited (“AGHL") and Adani Gas Holdings Limited
(“AGHL") and their respective shareholders and ereditors (the “Scheme™).

This is with reference fo our engagement with Adani Enterprises Limited for fnrer-alio cenlilving
the accuracy and sdequacy of disclosures pertaining to AGHL made in the abridged prospectus
dated 25 May 2018, prepared by the Company to be sent to the shareholders and creditors (both
socured as well as unsecured) of the company and AGHL, pursuant to the Scheme.

The Scheme pertains 1o amalgamation of AGHL with Adani Gas Limited (“AGL™), which
includes issuance of equity shares by AGL to the preference shareholders of AGHL and issuance
of preference shares by AGL to the equity shareholders of AGHL for amalgamation of AGHL with
AGL. Further, the scheme involves the demerger of the Gas Sourcing and Distribution Business
{as defined in the scheme) of AEL and transfer of the same to AGL on 2 going concemn hasis,
AGHL i3 als0 a subsidiary of Adani Enterprises Limited (“AEL™) and also owns 100% stake in
AGL. Accordingly, we have been provided the sbridged prospectus peraining o AGHL
(“Abridged Prospectus™, as enclosed) as prepared by AEL. The Abridged Prospectus will be
circulated to the members and creditors of AEL and creditors of AGHL and AGL af the time of
seeking their approval to the Scheme as part of the explanatory statement 10 the notice,

We, as SEBI registered Merchant Banker(s) state and confirm as follows in respect of above
proposed Scheme:

il We have examined various documents including those relating to outstanding litigation,
claims and regulatory actions and other material in connection with the finalization of the
Abridged Prospectus as mentioned above;

@  On the basis of such examination and the discussions with the AGHL, its directors and
other officers, other agencies, and independent verification of the statements conceming the
objects of the Scheme and the contents of the documents and other papers furnished by the
AGHL, WE CONFIRM that:

(@) the Abridged Prospectus filed with the Board is in conformity with the documents,
materials and papers relevant to the Scheme;

Poge 1.0f 2

7( Keynote Corporate Services Limited
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KEYNOTE

(b}  all the legal requirements relating to the Scheme as also the regulations guidelines,
instructions, etc. framed/issued by the Board, the Central Government and any other
competent authority in this behalf have been duly complied with; and

{c)  the disclosures made in the Abridged Prospectus are true, fair and adequate to enabie
the investors to make a well informed decision as to the proposed Scheme and such
disclosures are in accordance with the requirements of the Companies Act, 2013,
Securities and Exchange Board of India (the “SEBI™) Circular Number
CFIVDILYCIR/2017/21 dated March 10, 2017, SEBI (Issue of Capil and
Disclosure Requirements) Regulations, 2009 and other applicable provisions / legal
requirements,

The above confirmation is based on the information furnished and explanations provided 1o us by
the management of AEL and AGHL assuming the same is complete and accurate in all materisl
aspects on an as is basis. We have not relied upon financials, information and representatiors
furnished 1o us on an as is basis and have not carried out an audit of such information. Our scope
of work does not constitute an audit of financial information and accordingly we are unable to and
do not express an opinion on the faimess of any such financial information referred to in the
Abridged Prospectus. This certificate is based on the information as at May 25%, 2018, This
certificate is a specific purpose certificate issued in terms of the SEBI Circular and hence, it should
not be used for any other purpose or transaction. The certificate is not, nor should it be construed
to be, a certification of compliance of the Scheme with the provisions of the applicable Lav
including company, taxation and sccurities markets related laws or as regards to any legal
implications or issues arising thereon, except for the purpose expressly mentioned herein.

U-’tcxpr:sa.mnpirdunmmﬂermimkcmmmnmmdm‘nnuallumﬂm&mpmy'i
underlying decision to effect the Scheme or as to how the holders of eguity shares are secured o
unsecured creditors of Company should vote at their respective meetings held in connection with
the Proposed Scheme. We do not express and should not be deemed 1o have expressed any view
on any other terms of the Scheme or ils success, We also express no opmion, and sccordingly
accept no responsibility for or as to the price at which the equity shares of Company will trads
following the Scheme or as to the financial performance of the Company or AGHL following the
consummation of the Scheme. We express no opinion whatsoever and make no recommendations
at all {and accordingly take no responsibility) as to whether sharcholders’ investors should buy, sell
or hold any stake in the Company or any of its related parties (holding company/ subsidiarics
associates eic.)

Namic: Mr. Uduy Patil

Designation: Director - Investment Banking
SEBI Registration Number: INMOO00O03605
Encl: as above
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APPLICABLE INFORMATION IN THE FORMAT SPECIFIED FOR ABRIDGED PROSPECTUS
(AS PROVIDED IN PART D OF SCHEDULE VIl OF THE ICDR REGULATIONS)

This Document contains information pertaining te unlisted entity invelved in the proposed
Coemposite Scheme of Arrangement among Adani Gas Holdings Limited (AGHL') and Adani Gas
Limited {(AGL) and Adani Enterprises Limited (AEL" and their respective shareholders ard creditors
in berms of requirement specified in SEBI Circular No. CFO/DIL3/CIR/2017/21 dated March 10, 2017
{"SEBI Circular”),

Adani Gas Holdings Limited
Registered Office: Adani House, Near Mithakhali Six Reads, Navrangpura, Ahmedabad - 380 009
Carporate Office: Adani House, Near Mithakhall Six Roads, Navrangpura, Ahmedabad - 380 009
Tel: 91-79-2656 5555; Fax: +91-79-2555 5500; Email gunjan.taunk@adani.corm,
CIN: U11200GJ2010PLCOGZ2 148
Contact Person: Mr. Gunjan Taunk

PROMOTERS

Mahaguj Power LLP, Adani Tradewlng LLP and Adani Enterprises Limited

DETAILS OF THE COMPOSITE SCHEME

The Composite Scheme of Arrangement provides for (a) amalgamation of AGHL with AGL, which
includes isspance of equity shares by AGL to the preference shareholders of AGHL and lssuance of
preference shares by AGL to the equity shareholders of AGHL for amalgamation of AGHL with AGL;
and (b) subject to satisfactory fulfilment of (a) above ie. upon amalgamation of AGHL with AGL
becoming effective, demerger of the Demerged Undertaking of AEL (as defined in the scheme) and
transfar of the same to AGL: reduction of paid-up equity share capital of AGL pursuant Lo
cancellation of equity shares held by AEL in AGL; re-organization and sub-division of authorised
share capital of AGL; issuance of equity shares by AGL to the equity shareholders of AEL after
demerger of the Demerged Undertaking of AEL into AGL; and for matters consequential,
supplemental andfor otheryise integrally connected therewith under Sections 230 to 232 and ather
applicable provisions of the Companies Act, 2013,

STATUTORY AUDITORS

M/s Dharmesh Parikh & Co.
Chartered Accountants
303304, "Milestone”, Nr. Drive-in-Cinema, Opp. T.V. Tower, Thalte], Ahmedabad-380 054

Phone: +391-79-2747 4466 Fax: +91-79-2747 9955: E-mall: aouj@dharmeshparikh et

INDEX CONTENT
Sr. No Particulars - Page No,
1 Promioters of AGHL F
2 Business Model/Business Overview ar:l:rs-i:rauw 4
3 Eu;r'd of Directors of AGHL 4
4 Sharehoiding Pattern as on March 31, 2018 &
5 Audited Financials 7
6 | Internal Risk Factors 8
g 'Summar-_.- of ﬂutstandlnu Litigations, Claims and Regulatary Action 8
8 Rationale and Han!i'n:s of En:heme nf Arrangement o a
8 Declaration - =]
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PROMOTERS OF AGHL

MAHAGLU. POWER LLP (the "MPLLP®)

Pahagu) Power LLP is & Limited Liability Partnership converted from Mahaguj Power Limited vide
Certificate of Registration of Conversion dated 19" April, 2017 with Registrar of Companies, Gujarat,
pursuant to provisions of the S8(1) of the Limited Liability Partnership Act, 2008 and the LLP
Identity Mumber is AAJ-1576. The MPLLP is a limited liability partnership having its registered office
address at "Adani Howse', Near Mithakhali Six Roads. Navrangpura, Ahmedabad - 380 009, Gujarat,
India. The capital contributien tn MPLLP is £ 5,00.000.

The MPLLF is engaged in the business of trading of various types of articles, goods, merchandise
and commodities.

Profit Sharing ratio in MPLLP:

Sr. Mo. | Name of the Partners Capital Contribution
1 Adani Enterprises Limited 4,595,500
) Adani Infrastructure Private Limited 500
Total Capital Contribution 500,000
Cesignated Partners of MPLLP:
Sr. No. | Name of Designated Partners __ Designation DPIN/PAN
1 Mr. Bhavik Bharathhai Shah Designated Partner Qoo0sTE1
F] mir. Jatinkumar Jalundheals Designated Partner 0013788

MPLLP is holding 25500 Equity Shares (inciuding 6 Shares held through mominees) constituting
51.00% of the total paid up share capital of Adani Gas Holding Limited,

ADANI TRADEWING LLF (the "ATLLE")

Adani Tradewing LLP is a Limited Liability Partnership incorporated on 22™ March, 20°7 with the
Reygistrar of Companies, Gujarat, under the provisions of the Limited Liability Partnership Act, 2008
with LLP Identity Number is AAI-B115. The ATLLF is a limited liability partmership having its
registered office at ‘Adani House', Mear Mithakhali Six Roads, Navrangpura, Ahmedabad - 380 009,
Gujarat. India. The capital contribution in ATLLP is ¢ 6,00.000.

The ATLLP is engaged in the business of trading of various types of articles good, merchandise and
commodities.

Profit Sharing ratio in ATLLP:

5r. No. | Name of the Partners Capital Contribution
1 Adani Enterprises Limited £55,900 |
2 Adani Infrastructure Private Limited 100
Total Capital Contribution &00,000
Designated Partners of ATLLP;
Sr. No. | Name of Designated Partners Designation DPIN/PAN
1 Mr. Bhavik Bharatbhai Shah Designated Partner 00005781
2 Mr. Ameet H Desai Designated Partner 000076

ATLLP is holding 24,500 Equity Shares constituting 49.00% of the total paid up
Adani Gas Holding Limited.

share capital of
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ADANI ENTERPRISES LIMITED (the “AEL")

Adani Enterprises Limited Is a company incorporated on 2* day of March 1993 with the Zegistrar of
Companies, Gujarat, under the provisions of the Companies Act, 1956 in the name of Adani Exports
Limited. The Corporate Identity Number of the Company is LST100G1993PLCD19067, Its name was
changed o Adani Enterprises Limited with effect from 10™ day of August, 2006. AEL is a listed
public limited company having its registered office at Adani Houwse, Near Mithakhali Slx Roads,
Navrangpura, Ahmedabad = 380 009, Gujarat, The equity shares of AEL are listed on the National
Stock Exchange of India Limited ~ Security Symbol: ADANIENT and BSE Limited - Security 1D:
512599, The issued, subscribed and paid wp capital of the AEL is Rs. 109.98,10,083 divided into
109,98,10,083 Equity Shares of Rs. 1/- each.

AEL is engaged in the business of resources (coal mining and trading). logistics, city gas
distribution, energy (power generation) and agri business thraugh its subsidiaries, joint venture and

associates companies.

Promoters of AEL:
Sr. No. | Name of Promaoters Mo, of Shares Held % of Holding |
1 shri Gautam 5. Adani/Shri Rajesh 5 Adani (on 621197910 56.48
behalf of 5. B, Adani Family Trust)
2 Shri Gautam 5. AdaniSmt.Priti G. Adani {on 8836750 0.80
behalf of Gautam S. Adani Family Trust) X, '
5 Adant Tradeline LLP* 9,944,919 2.0%
& Universal Trade And Investments Limited 3,02.49,700 2.75
5 | Worldwide Emerging Market Holding Limited 3,02,49.700 2.75
6 | Pan Asia Trade & Investment Pvt. Ltd. 36,88,000 0.34
7 Afro Asia Trade And Investments Limited 3.0249700 275
8. Shri Gautam 5. Adani 1 .00
3, Shri Rajesh 5. Adani 1 0.00
~ Total Shareholding 82,39,63,481 ~74.92
*Earlier known as Parsa Kente Rall Infra LLP
Board of Directors B KMPs of AEL:
Sr. No. | Name of Directors & KMPs Designation DiINPAN
1 Mr. Gautam 5. Adani Executive Chairman D00CE273
2 Mr. Rajesh 5. Adani Managing Director DODCE322
3 M. Pranay V. Adani Director 000CR4ST
4 Mr. Winay Prakash Additional Director 03631648
5 Mr, Berjis Desai Independent Director 00155675
6 | Mr. Hemant Nerurkar Independent Director 00265887 |
7 | Mr. V. Subramanian independent Directar 00357727 |
8 Mirs. Wijaylaxmi Joshi Independent Director 00032055
3 | Mr. Narendra Mairpady indepandent Director 00535505
10| Mr. Jatinkumar Jalundhwala Company Secretary ADIPJSTTIC
n. Mir. Rakesh Shah Chief Financial Dfficer ALWPSF3800Q

AEL is holging 233600000 Compulsory Convertible Preference Shares of RsI0/- each
constituting 100% of the total preference share capital of Adani Gas Holding Limited.
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List of top 5 largest listed / unlisted group companies as per Part A, Schedule VI, Regulation 2,
Item (IX) (C) (2) SEBI (ICDR) Regulations, 2009

Listed;
1. Adani Enterprises Limited
2. Adani Power Limited
3. Adani Ports and Special Ecanomic Zone Limited
4, Adani Transmission Limited

Unlisted:
1. Adani Glebal Pre. Limited

BUSINESS MODEL / BUSINESS OVERVIEW AND STRATEGY

Adani Gas Holdings Limited is @ company incorporated on 28th day of August 2010 with the
Registrar of Companies, Gujarat, under the provisions of the Companies Act, 1956 in the name of
Mundra LNG Limited, The Corporate Identity Mumber of the Company is U112006GJ2010PLCOG2148,
Its name has been changed to Adani Gas Holdings Limited on 15" day of March 2017, 8GHL s an
unlisted public Amited company having its registered office at “Adani House', Near Mithakhali Six
Roads, Navrangpura, Ahmedabad - 380 009, Gujarat.

The Company is authorized by its Memorandum of Association to carry on the business of trading of
commodities, goods, ete. and distribution of Matural Gas.

BOARD OF DIRECTORS OF AGHL |
Designation
5r. (Independent / Experience including current / past position
No. Name Whole time / held in other firms
Executive /
Heminee)}
1 Cir. Malay . Mahadevia Director Dr. Malay Mahadevia holds 3 masters degree

in dental surgery from Mair Hospital Dental
College. He was conferred with a dectarate of
philesophy in coastal ecology arourd Mundra
area, Kutch District, Gujarat by the Gujarat
University in 2008. He has been working with
the Company since 1992 and has worked on
the development of the Mundra Por since its
conceptualisation. Currently, he hendles the
mafine and ports, special economic rones,
health care, water supply, educaticn, rallway
lagistics and social infrastructure dvisions of
the group. He has been awarded the
outstanding manager of the year award of
Gujarat by the Ahmedabad Masagement
Association for the yvear 2002, He was also
ong of the finalists for “Lead India' campaign
arganized by Times of India group n Gujarat
He 5 member of Gujarat Chamber of
Commerce and Industry,

2 Mr. Rajeev Sharma Director Mr. Rajeev Sharma, aged 63 yeers, Is an
Englneer with over four decades o focused
experience in Ol and Gas industry especially
natural gas pipelines and city gas detribution
netwarks, Mr. arma has  been
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Designation
{Independent /
Whole time /
Executive /
Mominee)

Experience including current / past position
held in ather firms

associated with Adani Group since 2003 and |
has been responsible for Group's initiatives in
gas business and development cf city gas
distribution projects across the country.
Under his stewardship, the Company is today
operational in 4 cities and marching forward
Lo become a major downstream ggs player in
the country. Under his guidance, Indiangil-
Adani Gas Pvt Ltd., & joint venture between
Indian il Corporation Limited and the
Company, has already secured authorization
for 9 cities, namely, Allahabad, Chandigarh,
Ernakulum,  Panipat, Daman, Dharwad,
Udhamsingh  Nagar, South Goa and
Bulandshahr,

Prior to joining Adani Group, Mr. Rajeev
Sharma was associated with GAIL {India)
Limited for 19 years in varipus capacities, As
the founding Managing Director  of
Indraprastha Gas Limited, Mr. Rajesv Sharma
has the distinction of implementing
successfully the prestigious CNG Frogram in
Delhi.  Mr. Rajeev Sharma prior to joining
GAIL, had experience of working in Middie
East countries on various Oil & Gas projects.
In a career spanning over almost four
decades, Mr, Rajeev Sharma has presented
several papers related to City Gas Discribution
Projects, Use of CNG as transporl fuel and
CNG  program implementation in  various
prestigious national & nternationsl forums.
He s also associated with  several
professional bodies,

Mr, tacinkumar
Jalundhwala

Director

Mr. Jatin R. Jalundhwala is @ Commerce and
Law Graduate and Fellow Membir of the
Institute of Company Secretaries ol (ndia. He
started his career as Assistant Secretary in
Lalbhai Group in the year 1983, His career
chart has grown Lo the position of Vice
President-Finance, Company Secratary and
Member on Board at Claris Life Stiences in
July, 2003,

At present, Mr.atin Jalundhwala is Chief
Legal Officer and Company Secstary of
Adanl Group of companies, heading the
functions of Legal and Secretarial at Group
lewel,

He has vast experiente ﬂf_
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& Undepandent/ |o 0 ience including current / past position
No. MName Whole time / held in other fi
. Executive / T .
Mominee)

Designation

in the fields of (i} Finance, Secretarial and |
Legal. (i} Taxation, Import & Insurance and
(i} Operations - Commercial, Strategle
Ptanning and Restructuring.

Apart, he s actively involved in social
activities through Lions Club. He was the
President of Lions Club of Ahmedabad City in
the year 2008-09, He was also the President
of Youth Club and Sports Club. He is
President of Vaishnav Samaj,

He is present invitee member of Governing
Council of Ahmedabad  Management
Association.

He was also nominated in 201516 for
rendering services as a  Member in
Management Committee for CCGRT (Centre
for Corpofate Gowvernance Reiearch 2
Training) at the Institute of Company
Secretaries of India (ICSI).

He was a VWice Chalrman of the Finance &
Banking Committee of Gujarat Cramber of
Commerce and Industry for the Year 2017-18
and a Member of Finance Committes and
Indirect Tax Committes of Gujaral Chamber
of Commerce & Industry in the year 2014-15,
He is presently also Member of Legal
Committes of FICCIL, Ahmedabad.

Details and reasons for non-deployment or delay in deployment of proceeds of changes in
utilization of issue proceeds of past public issues/rights issues, if any, of the company in the
preaceding 10 years: Mot Applicable,

SHAREHOLDING PATTERN AS ON MARCH 31, 2018

-
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Mumber of E
Sr. No, e Mame of Promoters Ehu_'uﬁg % of Holding
1. Pramater & Promaoter Group
Mahaguj Power LLP (including & Shares held 25,500 51.00
thraugh its nominesas)
2. Adani Tradewing LLP 24,500 49.00
3, Public = -
Total 50,000 | 100,00
Sr. No. | Mame of Promoters Mo. of Preference
Shares Held % of Holding
1 Adani Enterprises Limited 23.36,00.000 100.00 |
Total Sharehalding 23,36,00,000 -1 ER7E, 100.00
ﬁ - . o
|2
N
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AUDITED FINANCIALS

Standalone financial Infermation in relation te AGHL:

(T in Lakhs)
Az at March | As at March | As at March
gl Bt 31,2018 | 31,2017 | 31,2016
|1 | Total revenue from operations (net) _ FE20.% 24.02 .
2 :':::n:'ruﬂt f (Loss) before tax and extraordinary 1,049.71 758 .0.39
3 ::::":mi'u / (Loss) after tax and extraordinary 1,049,711 756 0.39
4 | Equity Share Capital (Face value of ¢ 10/ each) 5 5 B3
5 | Reserves and Surplus / Other Equity -1,05%2.21 -9.50 =1.94
6 | Net worth 22,305.79 -4.50 3.06
|7 | Basic earnings per share (#) -2.099,42 -15.12_ -0, 78
8 | Diluted earnings per share (¥} -0.45 -15.12 -0, 78
9 Return on net worth (%) -5% 168% -13%
10 | Net asset value per share (¥) 55 -5.00 £.12
Motes:

ta) The information provided under items (1) to {S), (7) and (8) have been taken from Audited
Statutory Financial Statements of AGHL for the year ended March 31, 2018 prepared in
accordance with applicable Indian Accounting Standards (ind AS) prescribed under Section 133
of the Companies Act, 2013 read with Companies {Indian Accounting Standards) Rules, 2015]
{as amended) and other refevant provisions of the Act.

(&)

Audited Statutory Financial Statements for the year ended March 31, 2016 was prepared in

accordance with the accounting principles generally accepted in India, including Accounting
Standard specified under Section 133 of the Act, read with Rule 7 of the Companies (Accounts)
Rules. 2014 (as amended) and other relevant provisions of Companies Act. 2012 However
information presented above is based on comparative financial information as presented in
Audited Statutory Financial Statement for the year ended March 31, 2017,

i

and Reserve and Surplus f Other Equity (item 5).

(a)

Profit after tax (item 3) divided by Net Worth (item &) and multiplied by 100.

()

Met worth {item 6) has been colculaled Ly adding the balance of Equity Share Capial (item 4)
Return on net worth (%) (item 9) has been calculated by applying the following formyla: {Loss)/

Net asset value per share (item 10) has been calculated by adding the balances of Equity Share

Capital (item 4) and Reserve and Surplus / Other Equity (item 5) and dividing the sime by the
number of shares outstanding (March 2018: 23365000, March 2017: 50000 and March 2016:
50000) as appearing in financlal statements (as explained in note (a) above),

Consaolidated financial information in relation to AGHL:

170

(]
As at March | As at March | Aj at March
Lo [t 31,2018 | 31,2017 | 31,2016
1 | Total revenue from operations (net) 145,750,159 | 1,16,268.22 -
2 ::E:n:raflt ! (Loss) before tax and extracrdinary 25.679.74 15.601.53 039
3 E::,.:mﬁt { ﬁ.ucss}l after tax and extragrdinary 15.979.95 9,804,312 0,39
|4 | Equity Share Capital (Face value of ¢ 70/~ each)_ 5,00 5.00 5.00
5 | Reserves and Surpius £ Other Equity B4.464.53| 45109.03 -1.94
G Met worth B4.469.53 45.114.03 5.06
7 | Basic earnings per share () 31.959.89 | 19.608.64 0.78
B | Diluted earnings per shane () 6.B4 | 19.608.64 D78
9 | Return on net worth 18.92% 21.73% 12.70%
10 | Net asset value per share (¢} 36.15 | 90,228.06 612
) o
T E =
| m
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Motes:

(3) The information provided under items (1) to {5), (7) and {8) have been taken from Audited
Statutery Financial Statements of AGHL for the year ended March 31, 2018 prepared in
accordance with applicable Indian Accounting Standards (Ind AS) prescribed under Section 133
of the Companies Act. 2013 read with Companies (Indian Accounting Standards) Rules, 2015]
(as amended) and other relevant provisions of the Act,

(b} Audited Statutory Financial Statements for the year ended March 31, 2016 was prepared in
accordance with the accounting principles generally accepted in India, including Accounting
Standard specified under Section 133 of the Act, read with Rule 7 of the Companies (Accounts)
Rules. 2074 [as amended) and other relewant provisions of Companies Act, 2013 However
infarmation presented above |s based on comparative financial information as presented in
Audited Statutory Financial Statement for the vear ended March 31, 2017,

(e} Met worth (item 6) has been calculated by sdding the balance of Equity Share Capital (item 4)
and Reserve and Surplus / Other Equity (item 5).

{d) Return on net worth (%) (item 9) has been calculated by applying the following formula: (Loss)/
Profit after tax (item 3) divided by Net Worth (item 6) and multiplied by 100.

() Met asset value per share (item 10) has been calculated by adding the balances of Equity Share
Capital (item 4) and Reserve and Surplus / Other Equity (item 5) and dividing the same by the
number of shares outstanding (March 2018: 233650000, March 2017: 50000 and March 2016
50000) as appearing in financial statements (as explained in note (3] abowve),

INTERNAL RISK FACTORS |

1 AGHL has substantial related party transactions with parent company and this exposes
company to the risk associated with parent,

-3 AGHL is exposed to all the risk which Its material subsidiary Adani Gas Limited is etposed to,

SUMMARY OF OUTSTANDING LITIGATIONS, CLAIMS AND REGULATORY ACTION |

A Total number of outstanding litigations agalnst and by swr Company and amount invaied — Mil

B. Brief getails of top 5 material outstanding litigatiens against the Company and amount invalved
= il

€. Regulatory Action, if any - disciplinary action taken by SEBI or stock exchanges against the
Promoters / Group companies in last 5 financial years including outstanding action, if any: Nil

D. Brief details of outstanding criminal proceedings against Promaters: Mil

[ RATIONALE AND BENEFITS OF THE COMPOSITE SCHEME OF ARRANGEMENT |

()  The amalgamation of AGHL with AGL is proposed for simplification of the holding structure
resulting in reduction of managerial overlaps and reduction In multiplicity of legal and
reguiatory compliances.

(i} Further, considering the following factors, it is desired to segregate Gas Seircing and
Distribution Business from other businesses of AEL

{a) Each of the varied businesses being carried on by AEL either by itself or twrough its
subsidiaries or through associate companies including Gas Sourcing and Dstribution
Business have significant potential for growth and profitability. The natue of risk,
competition, challenges, opportunities and business methods for Gas Seurcing and
Distribution Business is separate and distinct from other businesses being arred out
by AEL. The Gas Sourcing and Distribution Business and the ather businesies of AEL
are capable of attracting a different set of investors, strategic pastmas: i
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(&)

{c)

(d)

other stakeholders. There are also differences in the manner in which the Gas Sourcing
and Distribution Business and other businesses of AEL are required to be handied and
managed. In order to lend greaterfenhanced focus to the operation of the said
businesses. it is proposed to re-organize and segregate the Gas Sourcing and
Distribution Business by way of demarger and transfer the same to AGL

The segregation would enable greater/enhanced facus of the management in the Gas
Sourcing and Distribution Business and other businesses whereby facliitating the
management to efficiently exploit opportunities for each of the sald businesses.

The proposed re-organisation will create enhanced value for shareholders and aliow a
focused strategy and specialization far sustained growth, which would be in the best
interest of all the stakeholders and the persons connected with the aforesaid
companies,

The demerger will also provide scope for independent collaboration and expansion
pertaining to Gas Sourcing and Distribution Business,

ANY OTHER IMPORTANT INFORMATION OF THE COMPANY - NIL |

DECLARATION 5]

We hereby deciare that all relevant provisiens of SEBI Circular and Part D of Schedule Vil of SEBI
(ICOR) Regulations, 2009 have been complied with and no statement made in this Decument |s
contrary to the provisions of SEBI Clroular or SEBI (ICDR) Reguilations, 2009, We further ¢ertify that
all statements in this Document are true and correct,

For, Adani Enterprises Limited

£7 K- Jalirdluak
Jdatin Jalundhwala
Company Secretary &

5S¢, Vice President {Legal)

P

: Ahmedabad

Date: 25.05.2018
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Annexure 15
ABRIDGED PROSPECTUS OF ADANI GAS LIMITED

Privote and Confiderstiol
KEYNOTE
Date: 20™ May 2018
The Board of Directors
Adani Enterprises Limited
Adani House,

Mear Mithakali Circle, Navrangpura
Ahmedabad — 380 (09, Gujarst, Indin.

Dear SirMadam,
Ref: Abridged Prospectus of Adani Gas Limited

Subject : Composite Scheme of Arrangement under Sections 230-232 of the Companies Act,
2013 read with other applicable provisions and rules thereunder among Adani Enterprises
Limited (“AEL"™), Adani Gas Holdings Limited (“AGHL") and Adani Gar Limited ~AGL")
and their respective shareholders and ereditors (the “Scheme™)L

This is with reference to our engagement with Adani Enterprises Limited for inter-alia certifving
the accuracy and adequacy of disclosures pertzining 1o AGL made in the abridged prospecus
dated 25™ May 2018, prepared by the Company to be sent to the shareholders and creditors (hoth
secured as well as unsecured) of the company and AGL., pursuant to the Scheme,

The Scheme pertains 1o amalgamation of Adani Gas Holdings Limited (“AGHL™) with ACL,
which includes issuance of equity shares by AGL to the preference shareholders of AGHL and
issuance of preference shares by AGL 1o the equity shareholders of AGHL for amalgamation of
AGHL with AGL. Further, the scheme involves the demerger of the Gas Sourcing and Distribution
Business (as defined in the scheme) of AEL and transfer of the same to AGL on a going concen
basiz. AGHL is also a subsidiary of Adani Enterprises Limited (“AEL™) and also owns 100% stage
in AGL. Accordingly, we have been provided the abridged prospecius periaining to AGL
{“Abridged Prospectus™, as enclosed) as prepared by AEL. The Abridged Prospectus will se
circulated to the members and creditors of AEL and creditors of AGHL and AGL at the time of
seeking their approval to the Scheme as pant of the explanatory statement to the notice.

We, as SEBI registered Merchant Banker(s) state and confirm as follows in respect of above
proposed Scheme:

{1l  We have examined various documents including those relating to outstanding litigaticn,
claims and regulatory actions and other material in connection with the finalization of t3e
Abridged Prospectus as mentioned above;

@  On the basis of such examination and the discussions with the AGL, its directors and other
officers, other agencies, and independent verification of the statements concerning the
objects of the Scheme and the contents of the documents and other papers furnished by the
AGL, WE CONFIRM that:

{a) the Abridged Prospectus filed with the Board is in conformity with the documens,
materials and papers relevant to the Scheme;
Page 1af2

The Ruby; 9th Floor, Serwpati Bupat Marg, Dadar (West), Mumbai - 400028
Tiel: 91 X3 3006 G000 - Far: 51 23 M08 6088 Email nfosfioeynoteindia nel = Website wwnw keynoteindia net
CIN-LET120MH1993PLONT2407
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KEYNOTE

ib) all the legal requirements relating to the Scheme as also the regulations guidelines,
instructions, ete. framed/issued by the Board, the Central Government and any other
competent authority in this behalf have been duly complied with; and

(€) the disclosures made in the Abridged Prospectus are true, fair and adequate 1o cnabl:
the invesiors io make a well informed decision as 1o the proposed Scheme and suc
disclosurez are in sccordance with the requirementzs of the Companies Act, 20175,
Securities and Exchange Board of India (the *“SEBI™) Circular MNumber
CFD/DIL3/CIR201721 dated March 10, 2017, SEB[ (lssuc of Capital ani
Disclosure Requirements) Regulations, 2009 and other applicable provisions [ legsl
nequirements.

The above confirmation 15 based on the information furmished and explanations provided 1o us by
the management of AEL and AGL assuming the same is complete and accurate in all material
aspects on an as is basis. We have not relied upon fnancials, information and representations
furnished fo us on an as is basis and have not carmied cut an audit of such information. Our scop:
of work does not constitute an audit of financial information and accordingly we arc unable to and
do not express an opinion on the faimess of any such financial information referred to in the
Abridged Prospectus. This certificate is based on the information as at May 25", 2018, This
certificate is a specific purpose certificate issued in terms of the SEBI Circular and hence, it should
not be used for any other purpose or transaction. The certificate is not, nor should it be construel
to be, a certification of compliance of the Scheme with the provisions of the applicable Lav
including company, texation and securities markets related laws or os regaeds (o any legal
implications or issues arising thereon, excepl for the purpose expressly mentioned herein.

We express no opinion whatsoever and make no recommendation at all as io the Company™s
underlying decision to effect the Scheme or as 10 how the holders of equity shares are sccurned or

unsecured creditors of Company should vote at their respective meetings held in connection with
the Proposed Scheme. We do not express and should not be deemed 1o have expressed any views
on any other terms of the Scheme or ils success. We also express no opinion, and sccordingly,
accept no responsibility for or as to the price at which the equity shares of Company will trade
following the Scheme or as 1o the financial performance of the Company or AGL following the
consummation of the Scheme. We express no opinion whatsoever and make no recommendations
ot all (and accordingly take no responsibility) as to whether shareholders! investors should buy, sel
or hold any stake in the Company or any of its related parties (holding company/ subsidiaries'
AESOCIALES S1C.)

For Corporate Services Limited
| }F-;H:- =

-
-
d"-

Name: Mr. Uday Patil

Designation: Director — Investment Banking
SEBI Registration Number: INMDO0003606
Encl: as above

Fage 2ofl

Corporate Services Limited

Keynote
The Rubry, 9th Floor, Senapati Bapat Marg, Dadar (West), Mumibai - 400028
Tl 91 22 3006 6000« Faoe: 51 22 3004 6088 Ermad]: infosieeynoteindia net = Website: wwrm keynoteindia net
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APPLICABLE INFORMATION IN THE FORMAT SPECIFIED FOR ABRIDGED PROSPECTUS
(AS PROVIDED IN PART D OF SCHEDULE VIl OF THE ICDR REGULATIONS)

This Document contains information pertaining to unlisted entity involved in the proposed
Composite Scheme of Arrangement among Adani Gas Holdings Limited (AGHL) anc Adani Gas
Limited (AGLY) and Adani Enterprises Limited (AELY and their respective sharehalders a1d creditors
in terms of requirement specified in SEBI Circular No, CFO/DIL3/CIR/2017/21 dated Maich 10, 2017
("SEBI Circular).

Adani Gas Limited
Registered Office: Adani House, Near Mithakhali Six Roads, Mavrangpura, Ahrmedabad - 380 009
Corporate Office: Heritage Building, 8™ Floor, Ashram Road, Usmanpura, Ahmedabad - 380 014
Tel: 91-79-2754 19E8; Fax: +91-79-2754 2088, Emall: hardik.sanghvi@adani com:
Website: www.adanigas.com; CIN: L40100G)2005PLCO4655S

Contact Person: Mr, Hardik Sanghwi, Company Secretary

=)

Adani Gas Huoldings Limited
DETAILS OF THE COMPOSITE SCHEME

The Composite Scheme of Arrangement provides for (2) amalgamation of AGHL with AGL, which
includes issuance of equity shares by AGL to the preference shareholders of AGHL and issuance of
preference shares by AGL to the equity shareholders of AGHL for amalgamation of AGHL with AGL:
and {b) subject to satisfactory fulfilment of {a) above Le. upon amalgamation of AGHL with AGL
becoming effective, demerger of the Demerged Undertaking of AEL (as defined in the scheme) and
transfer of the same to AGL; reduction of paid-up equity share capital of AGL, pursuant to
cancellation of equity shares held by AEL in AGL: re-organization and sub-division of authorised
share capital of AGL; issuance of equity shares by AGL to the equity shareholders of AEL after
demerger of the Demerged Undertaking of AEL into AGL; and for matters consequential,
auppteneiial and/or ooherwise InCegraily Connecien tNerewitn under Sections 230 to 232 and other
applicable provisions of the Companies Act, 2013,

M/s Shah Dhandharia & Co.,
Chartered Accountants
807, Abhijeet-1, Mithakhali Six Roads, Mavrangpura, Ahmedabad - 380 009
Tel: 91-79-48% 0111 0; E-mail: pravingsdco.in; Website: www sdoo.in

INDEX CONTENT :
Sr. No. Particulars : Page No.

1 Prommoters of AGL Z

2 Euslne_ﬁ- El'nﬁ;hfﬂu-sirpesg Overview and Strategy 3

3 Board of Directors urAGL -4

4 | Shareholding Pattern as on March 31, 2018 N
5 | Audited Financials | 5.6

& lnl:er-na-l Risk Factors &7

) Summary of l:l.t-.l.t-s:ﬁa;md ing i;it-igﬂtlnns. Claims and Regmat-uw- Action 78
8 Rationale and Benefits of Scheme {:_I ;ﬂurmngement 8

9 ‘Declaration - 9
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ADAN| GAS HOLDINGS LIMITED (the "AGHL™)

Adani Gas Heldings Limited is 8 company incorporated on 28th day of August 2070 with the
Registrar of Companies, Gujarat, under the provisions of the Companies Act, 1956 in the name of
Mundra LNG Limited. The Corporate Identity Number of the Company is UT12006J2010PLEDE2148,
Its name has been changed to Adani Gas Holdings Limited on 15 day of March 2017, AGHL is an
unlisted public limited company having its registered office at "Adani House’, Mear Mithakhali Six
Roads, Mavrangpura, Ahmedabad - 380 009, Gujarat. As of March 51, 2018, the issued, subscribed
and paid up capital of the AGHL is £ 233,65,00,000 divided inte 50,000 equity shares of ¥ 10/~ each
and 2336,00.000 compulsorily convertible preference shares of £ 104- each.

AGHL is engaged in the business of trading of commodities, goods, etc, and distribution of Matural
Gas,

Promoters of AGHL!
'Sr. No. [ Nama of Promoters - - No.ofE
1 Mahaguj E'-r;lwer LLP {inciuding & Shares held 25.500.
through its nominees)
F Adard Tradewing LLP ] 24,500
Total Sharehalding 50,000
Sr.No. [ Name of P Ry | | No.of :
1| Adani Enterprises Limited _ 1 2336.00.000
Total Sharehalding 23.36,00,000
Buard of Dhvecctors & KMPs of AGHL:
Sr.No. | Name of Directors 8KMPs | Designation_ T
i Dr. Malay R, Mahadevia _Directar 00064110
|2 | Mr. Rajeev Sharma Director 00084 a8
3 Mr. Jatinkumar Jalundhwala Director 037888

AGHL Is holding 2567.42,040 Equity Shares (including 1320 Shares held throwgh pominees)
constituting 100.00% of the total paid up share capital of Adani Gas Limited.

List of top 5 largest listed / unlisted group companies as per Part A, Schedule VIIl, Regulation 2,
Ibem (1x) {C) (2) SEBI (ICDR) Regulations, 2009

Adani Enterprises Limited

Adani Power Limited

Adani Ports and Special Economic Zone Limiged
Adani Transmission Limited

pvw#E

Unlisted:
1. Adani Global Pte, Limited
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Adani Gas Limited {the "AGL") is a company incorporated on 5% day of August 2005 with the
Registrar of Companies, Gujarat, under the provisions of the Companies Act, 1956 in the name of
Adani Energy (UP) Limited. The Corporate Identity Number of the Company is
LAO0GI2005PLC046553, Adani Energy (LLP) Limited was thereafter converted into a private
limited company and fresh certificate of incorporation was issued to it on 26" day of March 2009,
Its name was then changed to Adani Gas Private Limited on 31% day of December 2009. Adani Gas
Private Limited was thereafter converted into a public company as Adani Gas Limited on 8" day of
January 2010, AGL is an unlisted public limited company having its registersd office at 'Adani
House’, Near Mithakhali Six Roads, Navrangpura, Ahmedabad = 380 009, Gujarat.

The Company 15 authorized by its Memorandum of Association to carry on the business of City Gas
Distribution. AGL supplies Piped Matural Gas to household, commercial and industrial consumers
and Compressed Natural Gas (CNG') for use in automobiles. As on 31" March 2018, AGL has set up
4 gas distribution network of approximately 378 kms of steel pipeline and approximately 5.578 kms
of polyethylene pipeline including 73 CNG stations spread across Anhmedabad and Vadodara in the
State of Gujarat; Faridabad in the State of Haryana; and Khurja in the State of Uttar Pracesh.

Name held in ot -Hh-ﬁ i
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M. Pranav V. Adani Director Mr. Pranau "u" Adani has I:IEEH H\-M!' in “'IE
Adani Group since 1999, He has been
instrumental in initiating & building NUMErous
new business opportunities across multiple
sectors, He has spearheaded the Joint Venture
wiith the Wilmar Oroup of Siogipore  and
transformed it from a single refinery adible ail
business into a pan India Food Company. He
also leads the Oil & Gas, City Gas Digribution &
Agri Infrastructure businesses of the Group.
His astute understanding of the economic
environment has helped the group in scaling
up the businesses multi fold, Mr. Pranav Adani
i a Bachelor of Science in Business
Administration from the Boston University,
UsA. He is also an alumnu: of the
Owners/President Management Peagram of
the Hafvard Business School, USA Wr. Pranav
Adani has bean conferred with several awards,
Globoil Man of the Year Award 2009 being

one af them,

! = S, |
- Bg

2. | Mr. Rajesh 5. Adani Director Mr Rajesh 5. Adani has been associated with |
Adani Group since its inception. He Is in
charge of the operations of the Groip and has
been responsible for developing it business
relatignships, His proactive, personalized
approach [ the business and competitive
spirit has helped I:uwards the growth of the
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Mr. Rajeey Sharma | Whole-time Director

Mr, Rajeey Sharma, aged 63 years, s an
Engineer with over four decades of focused
expenence in Oil and Gas industry especially
natural gas pipelines and city gas distribution
networks. Mr. Rajeev Sharma has  been
associated with Adani Group since 20035 and
has been responsible for Group's initiatives in
gas business and development cf city gas
distribution projects across the country. Under
his stewardship, the Company is today
operational in 4 cities and marching forward
to become a major downstream gas player in
the country. Under his guidance Indianil-
Adani Gas Pvt Ltd, a joint venture between
Indian Ol Corporation Limited and the
Company, has already secured authorization
for 9 cities, namely, Allahabad, Chandigarh,

Ermakulum,  Panipat, Daman, Dharwad,
Udhamsingh  Magar. South Goa and
Bulandshakhr.

Prior to joining Adani Group, Mr. Rajeev
Sharma was associated with GAIL (india)
Limited for 19 years in various capacities. As
the fownding Managing Director of
Indraprastha Gas Limited, Mr. Rajeev Sharma
has the distinction of implementing
successfully the prestigious CMNG Program in
Dethi. Mr, Rajeev Sharma prior to joining GAIL,
had experience of working in Aniddle East
countries on various Oil B Gas projects, In a
carger spanning over almost four decades, Mr.
Rajeev Sharma has presented several papers
related to City Gas Distribution Prajects, Use
of CNG as transport fuel and CM3 program
implementation in various prestigions national
E international forums. He s also associated
with several professional bodies.

%_ K i -"I "'..F"'?}"‘ﬁ‘?ﬁ"'-: i r"l L ".'.'\-'.‘{._“' b ¢

1. | Promater B Promoter Group —
Adani Gas Haoldings Limited (alongwith its 256742040 100.00
NOMinees)

2. Public - - i
Total 25,67 42,040 100.00
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Standalone financial information in relation bo AGL:

A R As at March 31, %
ltem | Particulars - a1
1. | Total revenue from operations (net) 130,131 108,700 112,867
2, MNet Profic 7 (Loss) before tax and 26,729 21,706 19,270
extraordinary items ) ! 2
3, Net Profit / (Loss) after tax and extraordinary 17,280 10,119 8,147
items
a Equity Share Capital (Face value of & [0~ 25,674
" | each) 25674 25,674
5. | Reserves and Surplus / Other Equity 63,115 45810 35,725
__E. Met worth 88,789 71,485 61,359
7 Basic earnings per share (&) ) 6.73 394 37
8. | Diluted earnings per share (£) 573 3.94 X7
9. | Return on net worth (%) 19.47% 14.16% 13.27%
10. | Net asset value per share (f) 34.58 £7.84 235,91
Motes:

(a) The information provided under items (1) to (5). (7) and (8) have been taken frem Audited
Statutory Financial Statements of AGL for the year ended March 31, 2018 prepared in
accordance with applicable Indian Accounting Standards (Ind AS) prescribed under >ection 133
of the Companies Act, 2013 read with Companies (Indian Accounting Standards) Rules, 2015]
{as amended) and other relevant provisions of the Act,

(b} Audited Statutory Financial Statements for the year ended March 31, 2016 was prepared in
accordance with the accounting principles generally accepted In India, including Bccounting

Standard specified under Section 133 of the Act, read with Rule 7 of the Companies (Accounts)
Rules, 2014 (a3 amended) and other relevant provisions of Companies Aul, 2013 HOWEVEr

information presented above is based on comparative financial information as piesented in
Audited Statutory Financial Statement for the year ended March 31, 2017,

(e} Met worth (item 6) has been calculated by adding the balance of Equity Share Capial (item 4)
and Reserve and Surplus £ Other Equity (ltem 5),

(d) Return on net worth (%) (item 9) has been calculated by applying the following formula: (Loss)/
Profit after tax {item 3) divided by Met Warth (item &) and multiplied by 100.

(2) Net asset value per share (item 10) has been calculated by adding the balances of Equity Share
Capital {item 4) and Reserve and Surplus / Other Equity (item 5) and dividing the syme by the
number of shares outstanding (March 2018: 256742040, March 2017 25.67.42,040 and
March 2016: 25.67.42,040) as appearing in financial statements (as explained in note (a)
above),

Conzolidated financial infermation in relation to AGL:

i . .
piras || =i bl
.-_.-..-f.c:-.-.‘i:|| = hr &

1. | Tatal revenue from operations (net)

2 Met Profit ¢ (Loss) before tax  and

extraprdinary items - 19,270
3 :‘::Iml;'mﬂt / (Loss) after tax and extraordinary SO
Equity Share Capital (Face value of ¢ 10/
% each) 25,674
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. i Asat March31, |  Asat | As at March

Iltem | Particulars 2018 | Merch31, | 31,2016

- 2017

-1 Fiesenlﬁ and Surplus £ Other Equity 63.115 45,810 35,725
6. | Net worth 87,838 70,792 61,015
7. | Basic earnings per share () 6.63 382  3.08
8. | Diluted earnings per share (£) 663 3.82 3.08 |

9. | Return on net worth (%) 19.39% 13.86% 12.96%
10. | Net asset value per share () 34.21 2757 23.77 |

Motes:

(2} The information provided under items (1) to (5). () and (8) have been taken from Awdited
Statutory Financial Statements of AGL for the year ended March 31, 2018 prepared in
accordance with applicable Indian Accounting Standards (Ind AS) prescribed under Section 133
of the Companies Act, 2013 read with Companies (Indian Accounting Standards) Rules, 2015]
(as amended) and other relevant provisions of the Act.

(b) Audited Statutory Financial Statements for the year ended March 31, 2016 was prepared in

()
3]
(e}

accordance with the accounting principles generally accepted in India, including Accounting
Standard specified under Section 133 of the Act, read with Rule 7 of the Companies (Accounts)
Rules, 2014 (as amended) and other relevant provisions of Companies Act. 2015 However
information presented above is based on comparative financial information as presented in
Audited Statutory Financial Statement For the year ended March 31, 2017,

Met worth {item &) has been calculated by adding the balance of Equity Share Capital {item &)
and Reserve and Surplus / Other Equity (item 5).

Return on net worth (%) (itern 9) has been calculated by applying the following formula: (Loss)/
Profit after tax (item 3} divided by Net Worth (item &) and multiplied by 100.

Met asset value per share (item 10) has been calculated by adding the balances of Equity Share
Capital {item 4) and Reserve and Surplus / Other Equity (item 5) and dividing the same by the
number of shares outstanding (March 2018: 2567.42,040, March 2017 25,67.¢2.040 and
March 2016: 2567.42,040) as appearing in financial statements (as explained in note (a)
abave)

1. AGL's future growth of revenue & operations are dependent upon successful bid lor new
projects under the competitive bidding route.

2. Risks to favorable Gas supply at competitive price

a) Domestic gas: Currently, city gas is allatted inexpensive domestic gas for domestic and
transport segment at administered price. Domestic APM gas production may decling,
Going ahead, increase In domestic production is likely to be led by output Frem difficult
fields and from blocks awarded in subsequent auctions, which will commind market
pricing. A cut back in domestic city gas allocation or allocation of the more expensive
domestic gas can impact profitatility.

by Change in domestic gas allocation: Domestic city gas is currently accorded :op priority
fior domestic gas allocation which is at discount to imported LNG. Subsequen’ change in
the allocation with city gas moving dawn the priority will increase reliance on expensive
imports impacting profits,

3 Risks due to competitiveness of alternatives

4) Low oil prices: Low oll price improves economics of oll-based alternate Fuels which

compete with gas. However, cost of imported LNG {contracted and spot volu niEs), move
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with a lag to oil offsetting some of the disadvantages. In the long run, we expect FO
supply to tighten as Indian refineries upgrade their facilities limiting FO output which will
establish a floor to FO price,

b) Sharp uptick In LNG prices: A drastic rationalizing of upcoming LNG capacities and
future capex, a sudden uptick in gas demand may trigger a rally in LNG price impacting
Industrial and Commercial segment demand. In addition, the new RasGas Formula wiil
irmmediately reflect on oil price recovery which will increase costs,

4. Risk to quasi-monopoly: Entry of new players post the end of marketing exclusivity of 5 years
could pave the way for new entrants.

5. Regulatory risks: The Supreme Court had ruled that marketing margins canngt be regulated
by the PMGRE. While this has removed a significant overhang, similar regulatory
interferences will adversely impact the sector,

7. Other risks:
) Industrial slowdown: Slowdown will impact volumes off take.
b} Project risks: Time and cost overruns during project implementation.

A, Total number of outstanding litigations against and by our Company and amount invelved -
B2 Cases against the Company involving total amount of 2 B8.92 Crores;
149 Cases by the Company involving total amount of 2 0,30 Crore,

B. Brief details of top 5 material outstanding litigations against the Company and amaoent involved

Sr. Particulars Litigation filed | Current Status Amount
Mo. by involved
- {(zin Crores)
1 Faridahaa Indiectrias | Faridabad Panding before 25.67
Association  had  filed  a | Industries Honble NCLAT

complaint against the Company | Association
to the Competition Commission
of India (CCI) alleging abuse of
dominant position by way of
unilateral terms and conditions
in Gas Sales Agreement. CCl
passed its orders against the
Company and levied a penalty
of ¥ 25.67 Crores.

The Company filed an appeal
against the order of CCI before
Hon'ble Competition Appellate
Tribunal (COMPAT) which s
now transferred to Hon'ble
MNaticnal Company Law
Appellate Tribunal { NCLAT)

2. | Petition filed by CL Educate Ltd. | CL Educate Ltd. | Pending before 1233
against HUDA and others Honble
including the Company relating Supreme Court

ko irregular Allotments of Plots
in Faridabad challenging the
Judgment of Punjab & Haryana
High Court.
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Sr. Particulars Litigation filed | Current Status Amount
Mo, by invalved
—— {7 in Crores)
3 | Demand of Service Tax on Gas . Pending befare 657 |
Connection Income B Hon'hle CESTAT
Connection deposit
(Refundable) for FY 10-11 . .
4. | Demand of Service Tax on Gas - Pending before 550
Connection Income & Hon'ble CESTAT
Cannection deposit
|| {Refundable) for FY 1112 o
5, | Excise Payable on trade margin . Pending hefore 5.44
offered to Qi Marketing Hom'ble CESTAT
Companies, Trade  Margin
considenad as additional
l cansidaration, |

C. Regulatory Action, if any - disciplinary action taken by SEBI or stock exchanges against the
Promoters f Group companies in last 5 financial years including outstanding action, if any: Ml

D, Brief details of outstanding criminal proceedings against Promoters: Ml

'.'-'.':‘:E.‘;.T::l:'l.':' ST e

Tﬂ' mﬂlﬂmﬂtl .F-.E with AGL is I:I5EJ;| for slmpllﬂc g
resulting in reduction of managerial overdaps and reduction in multiplicity o' legal and
regulatory compllances.

(i) Further, considering the following factors, it is desired to segregate Gas Sourcing and
Distribution Business from other businesses of AEL,

(a) Eacn or the vaned DUSINESSES DEINg carned on by AEL eithers by itself or through its
subsidiaries or through associate companies including Gas Sourcing and Distribution
Business have significant potential for growth and profitability. The nature of risk,
competition, challenges, opportunities and business methods for Gas Sourcing and
Distribution Business is separate and distinct from other businesses being carried out
by AEL. The Gas Sourcing and Distribution Busingss and the other busineises of AEL
are capable of attracting a different set of investors, strategic partners. lenders and
other stakeholders. There are also differences in the manner in which the Gis Sourcing
and Distribution Business and other businesses of AEL are required to be handled and
managed. In order to lend greaterfenhanced focus ko the operation of the said
businesses, it s proposed Co re-grganize and segregate the Gas Sourcing and
Distribution Business by way of demerger and transfer the same to AGL.

{b) The segregation would enable greaterfenhanced Focus of the management in the Gas
Sourcing and Distribution Business and other businesses whereby faciltating the
management ta efficiently exploit opportunities For each of the said busines:es.

() The proposed re-organisation will create enhanced value for shareholders and allow a
focused strategy and specialization for sustained growth, which would be in the best
interest of all the stakeholders and the persons connected with the aforesaid
COMpPanies.,

() The demerger will also provide scope for independent collaboration and expansion

pertaining to Gas Sourcing and Distribution Business,

182



We hereby declare that all relevant provisions of SEBI Circular and Part D of Schedule Will of SEBI
(ICDR) Regulations, 2009 have been complied with and no statement made in this Dacument is
contrary to the provisions of SEBI Circular or SEBI ICOR) Regulations, 2009. We further cortify that
all statements in this Document are true and correct.

For, Adani Enterprises Limited
=T R altywdiivalo

Jatin Jalundhwala
Company Secretary &
Sr. Vice President (Legal)

Place: Ahmedabad
Date: 25 May, 2018
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_______________________________________________________________________________________________%(----______________________________________________________________________________

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
BENCH, AT AHMEDABAD
CA (CAA) NO. 38/NCLT/AHM/2018

In the matter of the Companies Act, 2013;
And

In the matter of Sections 230 - 232 read with other
relevant provisions of the Companies Act, 2013;

And
Inthe matter of Adani Enterprises Limited;
And

In the matter of Composite Scheme of Arrangement
among Adani Gas Holdings Limited and Adani Gas Limited
and Adani Enterprises Limited and their respective
shareholders and creditors;

Adani Enterprises Limited, a company incorporated
under the provisions of the Companies Act, 1956 and
having its registered office at "Adani House", Near
Mithakhali Six Roads, Navrangpura, Ahmedabad-
380009, Gujarat, India. e Applicant Company

EQUITY SHAREHOLDERS
FORM OF PROXY

[As per Form MGT -11 and pursuant to Section 105(7) of the Companies Act, 2013 and Rule 19 (3) of the
Companies (Management and Administration) Rules, 2014]

Name of the member(s)

Registered address

E-mail ID
Folio No./DPID and Client ID*

*applicable in case of shares held in electronic form

| / We, being the member(s) holding shares of the above named Company, hereby
appoint:

1. Name

Address

E-mail Id

Signature : , or failing him

2. Name

Address

E-mail Id

Signature : , or failing him
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Dated this day of 2018 Affix
. Re. 1
Signature of Shareholder (s)
revenue
Signature of Proxy Holder (s) stamp

Name

Address

E-mail Id

Signature :

as my/our proxy, to act for me/us at the meeting of the Equity Shareholders of the Applicant Company to be
held at J.B. Auditorium, Ahmedabad Management Association, ATIRA, Dr. Vikram Sarabhai Marg,
Ahmedabad-380 015, Gujarat, India, on Tuesday, the 3” day of July 2018 at 10.00 a.m. (1000 hours) for the
purpose of considering and, if thought fit, approving, with or without modification(s), the arrangement
embodied in the Composite Scheme of Arrangement among Adani Gas Holdings Limited and Adani Gas
Limited and Adani Enterprises Limited and their respective shareholders and creditors (the "Scheme"”) and
at such meeting, and at any adjournment or adjournments thereof, to vote, for me/us and in my/our
name(s) (here, if 'for', insert 'FOR’, if 'against’, insert '"AGAINST', and in the later case, strike out
the words below after ‘the Scheme') the said arrangement embodied in the Scheme, either with or without
modification(s)* as my/our proxy may approve. (*Strike out whateveris not applicable)

(Signature across the stamp)

Notes:

1.

Now s uwN

The proxy must be deposited at the registered office of Adani Enterprises Limited at “Adani House", Near
Mithakhali Six Roads, Navrangpura, Ahmedabad- 380 009, Gujarat, India, at least 48 (forty-eight) hours
before the scheduled time of the commencement of the said meeting.

All alterations made in the form of proxy should be initialled.

Please affix appropriate revenue stamp before putting signature.
In case of multiple proxies, the proxy laterin time shall be accepted.
Proxy need not be a shareholder of Adani Enterprises Limited.

No person shallbe appointed asaproxy whoisaminor.

The proxy of a shareholder blind or incapable of writing would be accepted if such shareholder has
attached his signature or mark thereto in the presence of a witness who shall add to his signature his
description and address: provided that all insertions in the proxy are in the handwriting of the witness and
such witness shall have certified at the foot of the proxy that all such insertions have been made by him at
the requestandinthe presence of the shareholder before he attached his signature or mark.

The proxy of a shareholder who does not know English would be accepted if it is executed in the manner
prescribed in point no. 7 above and the witness certifies that it was explained to the shareholder in the
language known to him, and gives the shareholder's name in English below the signature.
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adani

ADANI ENTERPRISES LIMITED

Registered office:
"Adani House”, Near Mithakhali Six Roads, Navrangpura, Ahmedabad- 380 009, Gujarat, India
Phone No: +91-79-2555 5366
CIN: L51100GJ1993PLC019067
Website : www.adanienterprises.com

EQUITY SHAREHOLDERS
ATTENDANCE SLIP

PLEASE COMPLETE THIS ATTENDANCE SLIP AND HAND OVER AT THE ENTRANCE OF THE MEETING HALL

MEETING OF
THE EQUITY SHAREHOLDERS
ON TUESDAY, THE 3" DAY OF JULY 2018 AT 10.00 A.M.

I/We hereby record my/our presence at the meeting of the Equity Shareholders of Adani Enterprises Limited, the
Applicant Company, convened pursuant to the order dated 10" day of May 2018 of the NCLT at
J.B. Auditorium, Ahmedabad Management Association, Dr. Vikram Sarabhai Marg, ATIRA, Ahmedabad-380 015,
Gujarat, India, on Tuesday, the 3 day of July 2018 at 10.00 a.m. (1000 hours).

Name and address of Equity Shareholder

(

Signature

Reg. Folio No.

IN BLOCK LETTERS)

ClientID

D.P.ID

No. of Shares

Name of the Proxy*

(

Signature

*

IN BLOCK LETTERS)

(Tobefilled in by the Proxy in case he/she attendsinstead of the shareholder)

Notes:

1.

Equity Shareholders attending the meeting in person or by proxy or through authorised representative are
requested to complete and bring the Attendance slip with them and hand it over at the entrance of the
meeting hall.

2. Equity Shareholders who come to attend the meeting are requested to bring their copy of the Scheme with

them.

3. Equity Shareholders who hold shares in dematerialized form are requested to bring their client ID and DP ID

foreasyidentification of attendance at the meeting.

4, Equity Shareholders are informed that in case of joint holders attending the meeting, only suchjoint holder

whose name stands first in the Register of Members of Adani Enterprises Limited in respect of such joint
holding will be entitled to vote.
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Route Map for the venue of the meeting

Ahmedabad Textile Industries
Research Association (ATIRA)
|

Ahmedabad Management
Association (AMA)

College

Venue Distance from
Railway Station 8 km approx
Airport 14 km approx.

Kamdhenu
Complex

JB Auditorium, Ahmedabad
Management Association,

Dr. Vikram Sarabhai Marg, ATIRA,

Ahmedabad-380015.
Gujarat, India.

Panjarapole
Cross Road
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ADANI ENTERPRISES LIMITED
Registered office:
“Adani House”, Near Mithakhali Six Roads,
Navrangpura, Ahmedabad - 380 009, Gujarat (India)
CIN: L51100GJ1993PLC019067
Phone No.: +91-79- 2555 5366 Fax No.: +91-79-25555500

Website: www.adanienterprises.com E-mail: investor.relations@adani.in

The last date for receipt of Postal POSTAL BALLOT FORM

Ballot is 2™ day of July 2018,
5.00 p.m. (1700 hours)

Postal Ballot No.

adani

1. Name and Registered address
of the Sole-First named
Shareholder.

2.Name(s) of the Joint
Shareholder(s).

3. Registered Folio No./DP ID
/Client ID *
(*applicable to investors
holding shares in demat form).

4. No. of Share(s) held.

™

5. I/ We hereby exercise my/ourvote in respect of the Resolution to be passed through Postal Ballot for the
business stated in the Notice convening the meeting of the equity shareholders of the Company
pursuant to order passed by the Hon'ble National Company Law Tribunal, Bench, at Ahmedabad dated
10" day of May 2018 by sending my/ our assent or dissent to the said Resolution by placing tick ( v ) mark

at the appropriate box below :

Description of the Resolution

No. of Shares

I/We assent
to the Resolution
(For)

I/We dissent
to the Resolution
(Against)

Resolution for approval of the Composite
Scheme of Arrangement among Adani Gas
Holdings Limited and Adani Gas Limited and
Adani Enterprises Limited and their respective
Shareholders and Creditors.

Date:
Place:

Notes :

Signature of the Member / Beneficial Owner

1. If the voting rights are exercised Electronically, there is no need to use this form.
2. Please read carefully the instructions overleaf before exercising your Vote.



10.

1.

12.

INSTRUCTIONS

A Shareholder desiring to exercise vote by Postal Ballot, may complete this Postal Ballot Form and send it
to the Scrutinizer in the attached self addressed envelope. Postage will be borne and paid by the
Company. However, envelope containing Postal Ballot if sent by Courier or Registered Post at the
expense of the Registered Shareholder will also be accepted.

The self-addressed envelope bears the name of the Scrutinizer appointed by the National Company Law
Tribunal.

The Postal Ballot Form should be completed and signed by the Shareholder. In case of joint holding, this
Form should be completed and signed (as per the specimen signature registered with the Company) by the
first named Shareholderandin his/herabsence, by the next named Shareholder.

An incomplete, unsigned, incorrectly completed, incorrectly ticked, defaced, torn, mutilated, over written,
wrongly/unsigned Postal Ballot Form will be rejected.

Duly completed Postal Ballot Form should reach the Scrutinizer not later than 5.00 p.m. on 2™ day of July
2018. All Postal Ballot Forms received after this date, will be strictly treated as if reply from such member
has not beenreceived.

In case of shares held by Companies, Trust, Societies etc. the duly completed Postal Ballot Form should be
accompanied by a certified copy of the Board Resolution/POA preferably with attested specimen
signature(s) of the duly authorized person(s) giving requisite authority to the person voting on the Postal
Ballot Form.

Voting rights shall be reckoned on the paid-up value of the shares registered in the name of the
Shareholders on the cut off datei.e. 25" day of May, 2018.

Shareholders are requested not to send any other paper along with the Postal Ballot Form in the enclosed
self addressed postage prepaid envelope as any extraneous paper found in such envelope would be
destroyed by the Scrutinizerand the Company would not be able to act on the same.

The Postal Ballot shall not be exercised by a Proxy.

There will be one Postal Ballot Form for every Folio/Client ID, irrespective of the number of joint holders.
Members have option to vote either through e-voting or through Postal Ballot Form. If a member has opted
for e-voting, then he/she should not vote by Postal Ballot also and vice-a-versa. However, in case members
cast their vote both via physical ballot and e-voting, then voting through physical ballot shall prevail and

voting done by e-voting shall be treated asinvalid.

Scrutinizer's decision on the validity of the Postal Ballot shall be final.



